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LOK SABHA

Thrusday, December 9, 1885/Agra-
hayana 18, 1887 (Saka)—contd.

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Accumulation of Wealth by Dr, T.
Saifuddin

+
*744. Shri Kapur Singh:
Shri Solankl:
Shrl P, K. Deo:
Shri Narasimha Reddy:

Will the Minister Finance be
pleased to state:

of

(a) whether attention of the Gov-
ernment has been drawn to a news-
item published in the March of the
Nation, Weekly, dated the 19th Sepr
tember, 19865, page 4 to the effect that
Dr. T. Saifuddin, head priest of the
Dawoodi Bohras, has accumulated by
unlawful means huge wealth:

(by if so, whether Government
have investigated into this affair; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Saham): (a) Yes, Sir.

(b) and (c). Investigations are
progress.

Shri Kapur Singh: Now that Dr.
T. Saifuddim is no more amongst us,
it is only under the compulsion of a
public duty that I ask this supple-
mentary.

1 want to know whether there is
evidenrce that this priestly family
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indulged in export of wealth in con-
travention of foreign exchange laws.

The Ministey of Planning (Shri B.
R. Bhagat): These matters are all un-
der investigation. We cannot say de-
linitely unless the jnvestigation iz
complete.

Shri Kapur Singh: Is it within the
knowledge of the Governmeny that a
huge proportion of the wealth of this
family is invested outside the
country, and if so, may I know whe-
ther this wealth is being subjected
to the proper laws of taxation and
estate duty of this country?

The Minister of Finance (Shri T. T.
Krishnamachari): The position is
thut some allegations have been
made and are being mvestigated. 1
cannot say anything more  until T
ret the investigation report.

Shri Joachim Alva: There is consi-
derable accumulation of wealth by
His Highness the Aga Khan as well
as by His Holiness the Chief Priest
of the Bohra community.

Mr. Speaker: We would not travel
beyond this Question

Shri Joachim Alva: May 1 know
whether Government have got a uni-
furm policy with regard to accumu-
lation of wealth in regard to taxa-
tion? Sometimes therc  have been
cases where there has been tax eva-
sion, 1 need not refer to the cases

Shri T, T. Krishnamachari: If any
information is forthcoming naturally
we pursuc it. If the information
proves fruitful, then the law takes
its own course

Shri Bhagwat Jha Azad: Is 71 with-
in the knowledge of the Government
that the head of the Bohra commu-
nity, who gets 8 per cent compul-
sorily of every Bohre's income as
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religious tax, is investing a large
part of his money not in this country,
but outside, and may 1 know whe-
ther this wealth has been taken into
consideration?

Bhri T. T. Krishnamachari: As I
said, the investigations are in pro-
gress. So far as my knowledge is
concerned, it does not extend to that

extent. I would aweit the investiga-
tion report.
st fagdme gamr . 9 AEAE

=t Y ¥ w7 & fF s w0 9
i ¥waaaga g fF s gz A
w17k 1 T § W7 T W w0 e
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wreg ¥ 94 A &, Fw wigy AL E
¥ & gad g EmETAr g, L

e WERG : FA T TAO g
LGS SR RS (R AR Y
mrmfeqer e A

ot gwae fay e gesr #<
form g ST gFES I FTA F a7,

eIw AR : §AEA a Ay fen
#, wETe 3a%T )

oY orare feg & A wTRAT
fr yaww de w7 aF agw ¥ oo
amg ?

oW wgR - Iad A1 e
st

Shri Harl Vishnu Eamath: Is it
not a fact that the Enforcement
Branch or some other investigating
agency of either the Home Ministry
or the Finance Ministry ralded the
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business premises or the residential
premises of the person mentioned
here Jast February and submitted a
report to the Home Ministry making
out a case for prosecution, and is it
not a fact that the matter was not
pursued further, if not hushed up,
owing to ulterior considerations of a
communal character which are out
of place in a secular State?

Shri T. T. Krishnamachari:
said, I am nol in a position to answer
the question. T will have to verify
the facts before 1 say anything about
it.

As 1

Y AR WE wYNT - FAT TFRT
Awg g fE s g2 & S
wrgar g v 2re §33ga @ faaar g
¥ ag fra-fFa 2ol ¥ ¥ o7 54% ofeare
% fea-fam =mfdi & am 2 olx
fear-feaar & 7 9% feam e 2w
I & 7 R LA §E AT A7 A0 V0o
@ g? afe gy, ft ¥ A% FNE aqmma
W Fmafr ?

o o To AMA : 7T ATHT At AT
& g § A freag mE §, 3A Hw
# wrw € g1 e w s,
ag FgA Al T 0

Sl gOR W ¥ : OF |19, 3
|19, T6 TG A AT AT |

wTrw WEAT : HTC ®ATT FL AT
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Shrimati Savitri Nigam: May I
know when this fact was brought to
the notice of the government and
why the government has allowed the
accumulation of these big sums with-
out realising proper taxes so far?

&Y ¥o To WA : TAHI FAT |8
faaeaT, 1965 &1 0% 9OV 7, OF
FrpeAT 7 FwdT o, 38% a7 7
Shrimati Vimla Deshmukh: Is the

Government aware that Dr. Saifuddin
has taken Rs. 16,000 pugree for letting
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out a small room in one of the build-
ings belonging to the trust?

Mr. Speaker: That we cannot ask.

Shrl D, C. Sharma: Since this
accumulation has been going on
from generation to generation may I
know if the government will look
into the accounts of this family not
only for the current year but for all
the years that have preceded so that
they could find out how much of
unaccounted money there is in the
coffers of this gentleman?

Bhri T. T. Krishnamachari: As 1
said before, some investigations are
in progress. Many complaints that
have been received are of a wvery
general nature, and if after investi-
gations we find some more detail this
will be gone into.

Mr. Speaker: These questions will
also be known to the investigation
authorities.

wgwite wfufe wr sfedor
..I..
*745. ot fadere wam
ot g
o fepfa fast :
oY Ao Ho qTAW :
] o wo i :

w1 faw m=it ag Ty W w0
ﬁﬁﬁs:

(%) w1 qg=aim afafe & w
wra faaoy et w9 sfagar e
Fow que w v fem

(=) afz g, a1 va%t qoq aF
;W

(m) afz 7y, a1 wwere faees
Swrwor§?

dra sat (WY ¥o e WM ) :
(%) o, =

(@) g wars dr ot oY g
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(T 9fF ag gmiw  awArer ga
w1 ¢ fxed ¥iwr wiwdt € aw-
qgaTe it qxar &, gafwe efafr
Luik R sk e i ik ad:cif §

) fadrae s ; foredr waw wa
& TR LW A9 F HE 9 W 6,
5§ WA & g qae qux W § fe
FORTC 9T 9AF ag ¥ qamw @ o
@ & Faawr 2o & fodté w1 qure wm
werfr afY fear s & o & oA
wTgen ¥ fiv g Wyt e A g ?
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qeTfuwTe Fara g1 91T W W faeror
AT WY ¥ AT oaE 7

o} ¥o Vo WA : ¥FT a% wWifys
TAAT § geifawre &1 qar §, sl
¥ fraig arfae we & & o 3w Foied
qT gOeTT faare wa@it | Agt O 1"
gfafy #1 feid w1 qaw §, § s
=i T wTeTel & v f oo 8
321 § g O Gaw Aol w0y
ara wark Wi 4 ag ot @ Aw R B
&4 fows a7 oy w7 w1 fs waw @
o & wa ax s efed foid @
e | Afi g @ ag A T e B
g & v ama & wrfec o g ford
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A% =T qmadr | et & geadi 7 gadl

okt feid 79 " owedr s wifge
ré

Shzi D, C. Sharma:
where the bottleneck lies for the
production of  this report—in the
premises of the statistical ministry or
the finance ministry or is il in the
court of Prof, Mahalanobis and the
other members who do not find any
time tn attend to this very urgent
and important work?

May I know

The Minister of Finance (Shri T. T.
Krishnumachari): The answer came
before. I knew this has been agitat-
ing the hon. Members' minds on pre-
vious occasions. 1 had requested my
chief economic adviser to go and see
the Chairman and have a talk with
him. It seems that there is no uni-
formity of views among various
members, In fact the Chairman said
that if each one of them could sub-
mit a scparate report, some of them
could do it but they are trying to
reconcile and this question of recon-
ciling and producing a report is tak-

ing time. In order to avoid more
questions being asked, 1 got this
information by getting my chief
economic adviser to see the Chair-
man. This is all that T could say.

1 cannot say anything more. It s
for the Committee Members to pro-
duce the report, and if they could not
agrec, and if they want time, I am
helpless,

&t v aew T WA WERY
F1 Tl F g § e gl owma
¥ ¢r W & 3 T 8 fr wdofy v
& qg qoerer S§ 9T @ § fF &
derarr FTr o7 10 & 1 5 Sfmr aw
aias feard ot & afe gee
frafi % =T #Y wrdy 7w F wgrn
falr g @y w wea #Y feefr
sy ?

o Wo o umw : At AH, TF 79z
aar g AR g
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ot wfsrcma TE M W A
oA AW T TIN F AT wgT § WET
# aga wr A &, W b wefme
% 377 g arfeer 2 fr a3z odrw W
N §F A FAEAT FT | QAT g ®
A3l AN THOE F TS AT 6
T ¥ g Areqw Y WY & AT AOer $F
Frs T T FEAT & T oaE adr d e
TN Ed a7 sy Wit §
wwere fagoil & i Ry 3, safey aw
gq Fur ¥1 AR F1 wedt 37 F
T

weaw wgw - fa fawd feew
17 fugr FA——whether it is much
too easy to submit this report, to
attend to this work.

T ¥o To W ; A1 waAT fawawr
& Fawt faer weeft o1 § e & ) sak
are & Frfwrw #r ot 7Y & 1 Fa% AT
o 51% fawwa T 2

Shri Indrajit Gupta: In  so far as

the first part of the Mahalanobis
Committee report has already given
cvonclusive evidence thalt the nature
and distribution  of the national
income is very inequitable, may 1
know what steps, if any, Government

intends to take in the Fourth Plan (v
correct this imbalance?

Shri T. T. Krishnamacharl: Everv
budget that i= heing introduced
before this House has that objective.

Tax on Immovable Urban Property
_‘.
*746. Shrl P. R. Chakraverti:
Shri K. N. Tiwary:
Will the Minister of Finanee be
Meased to state:

{a) whether hig Ministry and the
Finince Commission have suggested
to the State Governments to tax im-
movable urban property; ang

{b) if so. the States which have
intimated their readiness to  under-
take this proposal in the near future?
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The Minister of Planning
B. R. Bhagat): (a) No, Sir.,

(Bbri

(b} Does not arise.

Shri P. R. Chakraverii: Keeping in
view the fact that due to influx of dis-
placed persons from East Pakistan
and alsp West- Pakistan the prices of
land in the city of Calcutta and Delhi
have mounted at least flve times,
may I know .whether Government
proposes to impost & tax to ‘take
away the unearned incume?

Shri B. R. Bhagat: So far as the
Central budget i3 concerned, the
Finance Ministry in the last budget
ulready  levied a  wealth-tax on
urban property, As this relates to a
State subject, the Planning Commis-
sion has asked the State Govern-
ments to take some  steps in this
matter.

Shri P. K. Chakraverti: May I
know whether Government have
vonsidered the effectiveness of  the
equalisation of burdens tax that has
been imposed in West Germany after
the influx of 13! million refugees to
see that the privileged man is made
to share with the nom-privileged?

The Minister of Finance (Shri T. T,
Krishnamachari): I take this infor-
mation from the hon, Member.

Shrimati Renu Chakravartty: In
view of the fact that hardly anything
has been done by Government to see
that there is no high jump with
regard to the prices of wurban pro-
perty, why is it that some checks at
least are not considered”

Shri T. T. Krishnamachari: [ could
not understand the latter part of the
question,

Shrimati Renu Chakravarity:
price of real estate is going
leaps and bounds, and nothing has
been done to check this. May I know
why Governmenl does not consider
the question of any tax or any mea-
sure in order to keep some check
on the prices of reai estate and
immovable propertues m me cres?

The
up by

Shri T. T. Krishnamachari: Checks
by way of taxation are there; there
is a tax on capital gains: there s
also now an additional tax on urban
property, The question of taxation
in the States is a  matter which
bristles with o certain  amount of
legal diliculties, and the matter s
under cxamination. It is not gquite
so easy for Government to issue a
hukam and stop this rise in prices,
because many of there acts for the
rise in prices are done under the
table

it wo ATo famt : w1 AFIAT 7
Fg1 fe Al w3 7159 FORIC
Fwg ¢ W AT A TER N9
¢ fr AT, wv=7 v &, = A7
FrEy qm#l, 37 a7 de5 TMAT Wy
At 3m Fm @ fg T AORIT R
TEAE TET K1 a7 waw Jg fam
% foe® w177 ag FT9 AT AT AT A7

&t To To Wirw : fywm awz 7 fas
HAT A HTAA AT 97 g T AU
% | w7 dhar &5 qaATET, 79 19g AY-
®[1 & w1 @ # fE @ goam qieEd
 qran faefrg Mg qAT /17 59 97
Sgm 7w | AV w1 ATC 9 e w T
AR

oft writy feg fogeelt -~ o7 a1x
w17 K1 G591 ATg WA § e wwi
AT waa agt €1 Fte & fag g
A A § A 3a 97 &7 fa s b
e w2l & Wt T ) AT e e
# 59 O7 AVENT T AL AT 1, TEET A
w7797 2 | wrwT a1 gd faaedr g ?

e AT AT A EATY 98T
FTIETE | WA ATE AT

oY o o WM | HITHIT HTFW 7
w1 wgr f faamat & gz s g7 daw
frar e % ax faeg e v
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oY faes qeamae : #aT gORTT A
E5YWE FT 41 A ST HIA W
faad fwdr wg<r v miFw & @
¥ ¥ Fqra7 g A @ qrgan !

&t ®o o wAxr : GAT Frf I
AMagi T @

oft wrefrom v - wgdr mwEl &
it F aew T Er fAfmaafaadi
w7 feay € gmEAr | oy o6
qreaTgA 27 § W wAT OwAT 4 0 K
FAAT ATgar g F #u7 o 2w g F
fad gowre & 1§ GAT FeET T
W § faed ag wawma g7 g1 WX
feTd &7 wrraat & ot # wi§ fafeam
Tifa a7 9% ?

ﬂ'oﬂom:wl"{ﬁf:l[s-
wE A deg 2w am w3 1 AR
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dew wrar wT a1 gt ganat ¥ @
qATAAT WA ¢ Kfww FoFIAAT )
afwT gg w7 wTR g9 w0 F a1 Y
wRar § W oF A ® af

8hri Harli Vishnu Kamath: On &
point of order, Sir. Rule 41 applies to
questions. I hope it applies to
answers of ministers also equally. If
I heard the senior Minister aright,
he said something is done “under the
table”. So far as I am aware, when
any reference is made to the table in
this House, it means the Table of
the House always, unless otherwise
specified. Did he mean the Table
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of the House or some other table
the Minister's table or some other
table? That should be clarified. It
is a reflection on the Table of the
House.

Mr. Speaker: The
clear that it is the
House.

Shri Hari Vishnu Kamath: Then
it is very serious, because he said
these transactions were done under
the table.

implication is
Table of the

Shri Kapur Singh rose—

Mr. Speaker: Now another expert
in English has stood up,

Shri Harl Vishnu Kamath:
not talking of the English . . .

1 am

Mr. Speaker: So far as 1 could
comprehend him and  understand
him, he meant that they are not in
the open and they are done secretly.
If it is on the table, everybody could

see, If it is under the table, it is
secret,
Shri Harl Vishnu Eamath: That

should be specified, whether it is the
minister's table or some other table.

ot gersiraTe wrwa ;T AW
wor g F fAw w3 Froaw
s & sgrer wa @ sgife wRT
sarat ¥ sarar wgfm d @t @ ) T wT
wegdl ¥ sgiEr & s TAT WA &
wifew gt & 1 wafed gm daw ahi
g wr s forma wed wr AT
AT T WA F7 F AW G

weow wiaT : ag il B aw
LR & AT
Some hon. Members rose—

Mr. Speaker: Next Question. Noth-
ing is coming out; why should 1
delay it?
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Monopolies Commission

+
*749. Shri Mobammad Ellas:
Shri Yashpal Singh;
Shri R, 5. Pandey:
Shri Rajeshway Patel:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri P, C. Borooah:
Shri Sidheshwar Prasad:
Shri Ram Harkh Yadav:
Wi!l the Minister of Finance be
pleased lo state:

{a; whether the Monopolies Com-
mission have submitted their report
to Government;

(by if so, the main recommenda-

tions thercol; ang

(¢} whether Government have

accepted their recommendations?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Yes.
Cupies of the report of the Commis-
sion were placed on the Table of
the IHouse on the Bth December,
1965.

-
(c) The repor! is now under the
consideration of Government,

ot 2 fag : gad vz fas.frm
wraf 2 fa 57 rifafzga ordf oAy
gAY AT B 9w A A 1 Siae
it w5t A% 3% FRAT w0y ?

o qo To WA - 37 A # AR §
GECHL N O (e fc A i L
faraie fvar sadrm

weTs wgag o wirn el & fam
WA Aige wrawrfas § #m 7

o agye fag : w7 7% 39,3 61
g fr 3 7% F77 v 21w A g
9T w5 £ Sy, 7

o To WA wE A1 A TEA
wfagd 1 gz oa v wifge &0 &)
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£9 X T8 FgA1 qwT § fF w9 aw
LT

wt quure foy - @9 fewifent &
U A g |

st R zifeay - fra oAt A
WAME FH.07 & wara arw gl g 7

WY ¥o To wmy - 7g A1 {4 #
g1

ot fageae vy : A, AT QFT-
fuwr w1 aza (o am o s
g gar gt A ar fn gy AT
£3F7 W AIHIA I, &, 37 9T Wy famt
fwar san 1afeT g fofiE & war man
g garfamr s mwr ai 41
a1 & ag mAw Tigan § v swwTwa
sEaE § uErfuwiT 93 faaT w0 &
fag wmiT &% ser afafy amad 7
ST AN AT T TF ¢

The Minister of Finance (Shri T. T.
Krishnamachari): It is a suggestion
for action. 1 think the appropriate
Ministry might consider it.

Mr. Speaker: The hon. Member
wants to know whether the mono-
poly in the paper industry also would
be broken, and, if that is the idea,
he also wants Yo know how long it
would take to enforce it

Shri T. T. Krishnamacharl: The
Government have not applied their
mind to it. It is a suggestion for
action, and they might consider the
suggestion,

Shri Shashi Ranjan: Newspaper
Industry and not paper Industry.

Mr. Speaker: Yes, yes, newspaper
industry,

Shrimatl Renu Chakravartty: In
view of the fact that an excellent
dissenting note has been given by
Shri R. C. Dutt, will the Government
be comsidering this minority report as
it was done in the case of the report
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of the Bonus Commission where the
minority really prevailed over the

majority?

Shri T. T. Krishnamachari: Well,
cvery part of the report, whether
that of the minority or majority,

will be tuken into consideration. 1
do not see why the analogy of any
other Cummission's report should be
imported into it.

Shri Kapur Singh: This report of
the Monopoly Commission discloses a
conspivuous and disturbing disparity
between the investments of Tatas and
Birlas in the corporate sector. Do
the Ruling Party propose to take any
action to equalise this investment?

Shrl T. T. Krishnamachari: The
Ruling Party can take no action. The
Government will take appropriate
action on a study of the report.

Shri Indrajit Gupta: Sir, the hon.
Member should not plead the cause
of either Talas or Birlas

Mr, Speaker: Because he
the cause of both I did
objection.

Shri Kapur Singh: Sir, I am plead-
ing the cause of the under-dog.

pleads
not take

Shri Warior: May | know by what
time Government expects to finalise
the consideration of the report and
take some steps in this matter?

Shrl T. T. Krishnamacharl: I can-
not say. The sludy ronges over a
very wide field. I think the Govern-
ment will have to consider it fully.
I do not know what time it will tuke,
because Government is a huge big
machinery and it is very difficult to
say now what time it will take.

Shrimati Ramdulari Sinha: May I
know whether it is a fact that the
concentration of economic power has
led to misdirection in investment; if
s0, whelher there is any proposal to
ncutralise the harmful effects of
such investment?

sl T T Krishnamacharl: Any
decision that is taken by Government
should probably be by means of set-
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ting up an  authority for the pur-
pose—that is my thinking, not Gov-

crnment's—and that authority  will
have to deal with these matters.

Shri A. P, Sharma: One of the
features of the Report is that the

accumulation of money in the hands
of a [ew people has also been a dis-
turbing cffect on the politics of the
couniry, Will the Government consi-
der that also?

Shrimatli Renu Chakravartty: That
is the most important thing.

Shrl T. T. Krishnamacharl: As I
said, naturally, Government will
take all these matters into considera-
tion—the question of the implemen-

tation of it or the agency for that
purpose.
Shrl Joachim Alva: Government

has had considerable material before
it all these years. Apart from that,
one report is already before them.
The Monopoly Commission’s Report
and the first part of the Mahlanobis
Report ware before the House and
Government has not moved even half
as much as the United States of
America in regard to anti-Trust law.
May I know what they propose to
do immediately or would they wait
for another flve years for implement-
ing those recommendations?

Shri T. T. Krishnamachari: All
truths are eternal and I am afraid,
somelimes I and the hon. Member do
not recognise these truths.

o) rTe W W §F foiE #
Far # mwifaar 5171 el et
wiguar Wt §, VK AT wTgam
A THTNA & sraT § e a6
TEAS s AT AA A are s e ¢
7% weT & a1 wfamsr & 7

ot Wo o ww : 7z M IF Feal
¥ g% arv ¥ oy fakmam s o€ 2
RIAAT §3ET S48 oA faswd fawe
awd # 1
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o} ¥TTEw R GTRE W9 qAT
FATEO |

e W - feT A ag e
fraa 21 st

Shri Shinkre: One of the main
questions that had been submitted to
this Commission is whether the
institution of managing agencies
should be done away with or other-
wise. In this context I want to know
from the hon. Minister whether there
is reason to believe that because the
majority opinion prevailed in the
sense that just now there is no case
for abolishing managing agencies, the
Government prompted themselves to
be very quick to present this report
in Parliament,

Shri T. T. Krishnamachari: If there
is some underlying meaning, I am
not able to comprehend it, but I
think there is one post-script to the
Report that one of the members has
not expressed his opinion on manag-
ing agencies because he is the chair-
man of a committee which is now
examining this question of managing
agencies.

st ges wer wea: § ag areer
argat £ T og frtd e 7y o
wf g F ATAwTE &, A v frw WY
sqTA ¥ T ¢U WeTs wded, § urq i
ag ST TgaT § fn , ¥ #) ag "er-
spradfgmdag, e oidfog g
T o %Y w4 f &7 75y § aqr 7

oo wyieg o AT A R |aTe
fieqr | ¥\ x9w a1 fafreer arga @
Harer fouT AT Y

o} gew W wgwIT 9 95T ¥
wata § |

oW wrea o a1 & sra & T
§ fowrt e comd o

Shri P. R, Chakraverti: While
appreciating the readiness of the
Government to appoint this Monopo-
lies Commission to relieve the peo-
ple of the burden of the big con-
cerns, may 1 know whether in the
context of the minority and majority
repurts, which have appeared yes-
terday, Government will try lo ex-
pedite its decision?

Shri B. R. Bhagat: At this stage we
cannot say anything definite about
the timing of it

Mr. Speaker: Would they delay it?

Shri B. R. Bhagat: Nu; about the
timing we cannot say.

Mr, Speaker: Such questions only
require this answer, namely, “Yes; we
will try to do that" That is all.

ot wrT ;. OF WITRT AR awAT
A 1igh o1

weqw wEg ¢ A7 9g w9 W
Wz @ et ot a7 @ g
qr 1 89 @ 9\ wEE £ ;A
1 | I oz § T owd ahv Y
Aty A S wgl e g

Shri Bhagwat Jha Asxad: They are
already doing it. The only thing is
that sometimes they do not say that.

ot TwAww owmw . owifawT
writ & sfeide # femger § fe o
afesT #1 0¥z gq @ vzt § T HY
w0 w1 9T o faram 1 ark oY w0
w1 8, w1 a7y & wifew af w1 A gEt
T oW § W IH # @ s O
s w1 foor a1 feerfor wff o mig
ar & qoRTT @ STt wTgeT § e e
o 9v &k wfaw =mA ¥ oFAwr
fifa g ?

ol Wo e ww:wﬁwﬂwrﬂw
Hifer § WY A1 worz ¥ anferet gt § 37
# w1 fare fiean o §, WU W
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Shri D. C. Bharma: May I know
whether the final word on the con-
sideration of the report rests with
the Finanee Ministry or some other
Ministries of the Government of
India are also likely to be consulted,
and if the later is the case, what are
those Ministries?

Shri T. T. Krishnamacbari: This is
a matter of economic policy with
whi.h the Government as u whole is
converned, There are several Minis-
tries which are dealing with econo-
mic matters, The dccision, whatever
it is, or the sets of decisions would
have to be taken by the Government
as a whole,

Shrimati Savitrl Nigam: On the
one hand some eronomic evils have
been very clearly described and on
the other hand, some incffective re-
medies have been suggested. I would
like to know from the hon, Minister
whether, keeping in view the urgency
of the remedies, what interim actions
he proposes to take considering the
delay which may be involved in tak-
ing the final actions?

Shri T, T. Krishnamachari: I can-
not speak here for myself. As I said,
the Governmnt will have to consider
all aspects of the guestion.

Dr. L. M, Singhvl: May I know at
what level this matter being consi-
dered and whether the Government
are in a position to indicate that, be-
fore the end of this Parliament, there
would be legislation to give Institu-
tional form to some of the recom-
mendations made by the Commis-
sion?

Shrl T. T. Krishnamachari: Belore
the end of this Parliament?
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Dr. L. M, Singhvi: Yes, before the
end of the Third Lok Sabha.

Shri T. T. Krishnamachari: 1 am
grateful to you, Sir, for the tip you
have given a little while ago. We
shall try.

Tralping In Neuro-Surgery, Cardiac
Surgery and Psychiatry

*751. Shri Harl Vishnu Kamath:
Will the Minisier of Health be pleas-
ed to state:

(a) whether adequate arrangements,
facilities, equipment and staff are
available in India to impart instruc-
tion and practical training in neuro-
surgery, cardiac surgery and psychi-
atry;

(b) if so, in which Colleges and/or
Institutes; and

(c) the detuils of the courses pro-
vided in each case?

The Minister of Health (Dr, Sa-
shila Nayar): (a) Yes, Sir,

(b) and (e). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-5351/85].

Shri Hari Vishou Kamath; Is it
not a fact that there are very few
fully qualified and trained cardiac
surgeons, neuro surgeons and psy-
chiatrists in our country today and,
if so, is the Minister in a position to
tell the House the approximate num-
ber—if not the exact number—of
each: category of these—cardiac sur-
geons, neuro-surgeons and paychia-
trists—in this country today, and
what are the concrete plans for
making up the defieiency?

Dr. Soshila Nayar: It Is not possi-
ble to give the exact number of these
surgeons,

Shrl Harl Vishnn Eamath:
approximate number.

The



[

Dr, Sushila Nayar: I shall colle:t
this information, if the hon, member
s0 desires. But I may say that we
have the training centres and sche-
mes for training, which are in keep-
ing with our capacity to expand such
services in the country in the Fourth
Plan,

Shrl Hari Vishnu Kamath:
dering that in the fleld of
which knows no international
riers pr frontiers . . .

Consi-
science

bar-

Mr. Speaker: No international bar-
riers or national barriers?

Shri Hari Vishnu Kamath:...no In-
ternational barriers or frontiers, the
Guvernment suffers from no inhibi-
tions—may be rightly so as reflected
in the invitation to a South African
doctor last year—has the Govern-
ment cared to invite eminent neuro-
surgeons, cardiac surgeons and psy-
chiatrists from Israel to Medical
Conferences in this country or as
even casual guests? But, on the con-
trary, is it not a fact that visas have
been refused to those eminent sur-
geons and psychiatrists when they
wanted to visit this country on thelr
own?

Dr. Sushlla Nayar: We have no in-
hibitions about inviting anybody
from any part of the world and may
T assure the hon. Member that ex-
perts have been coming to this coun-
try from all parts of the world.

Shri Harl Vishnu Kamath: She has
not thoroughly answered my ques-
tion. She has not answered my ques-
tion regarding refusal of visas to Ts-
tael surgeons.

Mr. Speaker: She might
this question,

Dr, Sushila Nayar: I am not aware
of any permission belng refused to
any Israel citizen,

Shri Harl Vishno Kamath: She is

not the External Affairs Minister and
therefore, she does not know that.

Shri Bhinkre: As the hon. Minister
of Health, who is hersslf a doctor,

answer
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certainly knows, special type of X-
ray papers, highly sensilive, are re-
quired for both neuro-surgery as
well as cardiac surgery and on  ac-
count of the want of these X-ray
papers, so0 many hospitals are under
a rcal handicap. In this context I
wouid like to know from the hon.
Minister what arrangements she has
made or what steps she contem-
plates to take to see that the Finance
Ministry does not put the usual em-
bargo on 4the import of these highly
sensitive X-ray papers which are es-
sentially required for both  neuro-
surgery as well as cardiac surgery.

Dr. Sushila Nayar: May 1 assure
the House that all arrangements have
been made and are being made to
have the necessary X-ray filns etc.?
The difference may be as to the
source from which they are to be
imported, and that has to be consi-
dered in view of the spe.ial difficul-
ties of foreign exchange etc.

Shri Shinkre: By that
patients will die,

Dr. Sushita Nayar: Nobody has died
for want of X-ray films, 1 would like
to assure the House of that.

Shri Jashvant Mehta: May I know
whether it has come to the notice of
Government that there is a deterio-
ration in the mental health of the
politicians in this country and psy-
chologizal treatment is required for
these politicians, and if 3o, whether
there ig any arrangement made by
the Government for that purpose?

Dr. Sushila Nayar: All arrange-
ments are available, and if any hon
Member wants, he can have those
facilities,

Shri Jashvant Mehta: It is reflected
in Parliament.

time  the

Mr. Speaker: That need was [felt
by the politicians and, therefore, this
gquestion has been there.

oft wmidw Foy fegreft :  war A
wgrTaT Ty ST w1 ot g w3 fe



6485 Oral Answery
&9 % afow 1 Aerfawr #Y fmar 3
A AT & w0 afwm g

Shri Harl Vishnu Kamath: Heart,
mind and psyche; or heart, mind and
spirit.

Wo gefren Avae : fiwq, wATAwTL

4 wfwara: § wrafes T | ag wrfew
<oy e & wTfarT & smee wTeHt qrTE
g omaT § dfew g & w71 gE
few A geft &\ gR-8R faere &9
§ 37 w1 wifwTe wEE g

Shri Kapur Singh: May 1 know
whether there exisy simultaneous ins-

truction facilities for training in
prosthesis also, and if so, where?

Dr, Sushila Nayar: As regards pros-
thesis, there is a big scheme for re-
habilitation, and there are a number
of centres where this ig being done.
1 shall collect the information if the
hon, Member will write {o me, and
then supply it to him.

Shri Alvares: Is it a fact that a re-
cent survey has shown that there is
greater need of psychiatrists than
surgeons?

Dr. Sushila Nayar: | would like to

ugree with the hon. Member that
mental health is perhaps the most
crying need today,

Shrl Jcachim Alva: Is the hon
Minister aware that even though

Bombay is a vast city with a vast in-
dustrial population and with tre-
mendous pressures, not one of these
centres for cardiology, neuro-surgery
and psychiatry has been located
there?

Dr. Sushila Nayar: The hon. Mem-
ber has perhaps not read the state-
ment. They are located in Bombay.

Shrimat! Lakshmikanthamma: Is
the hon, Minister aware that Yogic
practices have e great effect on the
psychology as well as the nervous
system of the individuals, and if so
may 1 know whether such practices
will be introduced in these centres?
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Dr. Sushila Nayar: I take the in-
formation from the hon. Member.

* Yogic exercises are being used in

certain places now.

Dr, L. M. Singhvi: May I know
whether it is a fact that the cause
of medical education generally and
specialised medical education  inclu-
ding posi-graduate education in par-
ticular, has suffered a serious setback
because Government are not able or
willing to supply the funds, parti-
cularly for the post-graduate institu-
tions in different parts of the coun-
try? For instance, the post-graduate
institution in Chandigarh has not
been taken over or is not being fur-
nished with adequate funds.

Dr, Sushila Nayar: We have pro-
vided funds in the Fourth Plan for
post-graduate education. I do agree
with the hon, Member that we need
to emphasise this aspect, and the
propasals are still being processed
with the Finance Ministry.

oft g W AT ST FORT A
o 19 w1 weEraT s ¢ e g fiwrd
2 farery i o F fifen AR ol W
# fo ora & %1€ frfrg sreqn ofy A
¢ ot g w37 I i At
g a1 fear forsor deqral w1 at &
s gt § fe fcet dut fon &
o7 geror % Fore T smeqr AT 7

uan:fmmﬁﬁTﬁr
& fu ?
Shri Eapur Singh: Neurasthenia.

o qEven 1 A @ fee
arft  gart ofedy § ol IF W
frat dat et mar g g & fag 2

Mo gefrer wrae - AT wEE
feq fmrlt Fart Hqwed?

ot yeR W wuaT - fTE O A
o Frarl k Fead = wAfaETT 3
dfifiex £ ?
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Industirial Finance Corporation

+
*752. Shri Subodh Hansda:
Shri 8. C. Samanta:

Will the Minister of
pleased to state:

Finance be

(a) whether the Industrial Finance
Corporation has advanced any loan
so far to the industries in private
sector after its declaration of loan
policy in September, 1965: and

(b) if so, how many applications
for loan have been received by the
Corporation and the number of appli-
cations disposed of?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

{b) Thirtyone applications for finan-
cial assistance were received by the
Industrial Finance Corparation dur-
ing the periog lst October, 1965 to
30th November, 1965. During the
same period the Corporation has
sanctioned financial assistance to ten
concerns for Rs, 1.13 crores,

Shri §. C, Samanta: May 1
what led to the change in the
poliey of the Corporation?

Shri B, R. Bhagat: The emergency
and the need for reorientation with
a view to defence and other priori-
ties.

Shri 8. C. Samanta: Have some sug-
gestions or complaints been received
by the Ministry after this change of
policy? If so. how have they been
dealt with?

Shri B. R, Bhagat: No, we
not received any complaints.

Shri Shashi Ranjan: 1 want to
know what are the distinguishing
features and procedures adopted by
this Corporation ms against the other

know
loan

have
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cmmercin' banks either for helping
existing industries or for setting up

new industries having potentialities
in this country,
Shri B, R. Bhagat: Banks give

loans for working capital and short-
ierm capital. This Corporation gives
medium or long-term loans,

Shrimati Lakshmikanthamma: Is it
a fact that the IFC has turned down
the loan applications of some indus-
tries which are prepared to manu-
facture spare parts for the military?
1t so, will priority be given hereafter
to such of those industries which
specialise in the production of spare
parts for military needs?

Bhri B. R. Bhagat: That it number
one priority today. I do not know If
they have turned down any particular
project,

it g wrwew © & @ oo
st i ww finarw st & aie
W ¥ & forg A1 TS Y, IW A A
# frfw Wit o fndia B fiew
i & o g fearmr § ?

ft o Tro WA : TY FIGTLA wX
Aty w9y & suTET Y ¢t & TO™
Mr el § rIwEeaqh &
ot w1 = fEAw enerte o
g

Shri Indrajit Gupta: Out of these
31 applicants who have asked for
loans during this period. how many
are parties who have already got
previous loans from this same Corpo-
ration or from other industrial
finance corporations which are work-
ing. and how many of them have
been granted loans?

Shri B. B. Bhagat: I do not have
the details,

st shwen wary & ag aren
gt § fe fa ow sfremi 9 oo
frmtmm g, gA € AR § 7
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Shrimatl Savitrl Nigam: How far is
it correct that this Corporation’s loans
have benefited only a particular
group of companies?

Shri B. R. Bhagai: No, we have a
provision that if the applicant is a
group and the loan asked for is more
than a crore of rupces, it should be
referred to Industrial Development
Bank.

Shri P. R, Chakravertl: Are any
conditions laid down before the loans
are granted and renewed?

Shri B. R. Bhagat: The conditions
are the usual conditions of safety
and security for the loan, There is no
other condition.

Shrimati Ramdulari Sinha: Is it a
fact that bigger concerns have been
given more consideration than smal-
ler ones in giving loans?

An hon, Member: Naturally,

Shri B, R. Bhagat: Usually con-
cerns with Rs. 10 lakh capital come
under this scheme.

Shrimati Lakshmikanthamma:
Among the 20 concerns which have
not got loans, is the Republic Forge
Co. of Hyderabad also included?

Shri B. R. Bhagat: I do not know.
[ have not got that information.

faeelt o fumelt &are WO

"II’
*753. WY gER T YA :
it WiwTe o do
war ferarf wite fagy ot ag @@y
A
(%) ¥ feeet famalt weomd
ITRR A Uwart ¥ fawdr WA

80,000 fEaratz a% g #1 feer
fear g ;
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w1 140 fmr7 fwat @ § ; Wit

(7) w= afz & Iq s wr
feat arg g 7
The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The Delhi
Ele:tric  Supply Undertaking has

decided to augment the generation
capacity by 140 MW,

(b) Yes, Sir.

(¢) It will be possible to meet the
demand of small scale industries in
full,

oY ww W wE Ty X feeeft
s3W F7 eI Wt # A qfg e
w1 fvem frar §, w01 9% ¥ ggi % wih
Fiqfe g1 ot ; afe g, @ aan faset
& T Wi e ag.0 s ?
Dr. K, L. Rao: The amount of
power that is being now supplement-
ed will be sufficient to meet all the

demands. The question of the rate
does not arise at this stage.

o gew wey wga ¥ ag S
=rga § i agh o, foredr oY ST o
&, 97 # fawdr #1 fowwr afome sy
& ot Far eewT A ag it e fen
f 3% med wiw qx fawelt &1 oy,
dur i fagd fEal aurar o&i & wm
qr
Dr. K. L. Rao: The small-scale in-

dustries, to which this Question re-
fers, which we have got alt the mo-
ment are consuming 40 MW, and we
give preference to small-scale indus-
tries, except far these three or four
months when there may be difficulty.
The further load of small-scale in-
dustries will be met in full, there
should be no trouble.

Y Tt T e o A agE
F wamm 4 fe 120 dwrare 1 yfz W
wriaft | & ag A =g g fe i
e wat & fag g Wi s §
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Dr. K. L, Rao: These are the power
units which are under construction.
There is one 15 MW station which will
come up by March, 1966, there is
another one 60 Mw whi.h will come
up by June, 1966, and the next one
will follow after four months.

Shri Vidya Charan Shukla; There
have been very frequent breakdowns
in Delhi, because of which among
others small-scale industries have
also suffercd very grievously, May 1
know what preventive aotion has
been taken or is contemplated to be
taken by the Ministry, so that these
frequent breakdawns do not occur?

Dr, K. L. Rao: The power break-
downs, I am glad to state, are much
less now than before, These power
failures are due to the fact that the
distribution system has to be aug-
mented very much. The original dis-
tribution system was intended only
for a much smaller load. Now the loag
has increased very much, very ra-
pidly. Therefore, the distribu'ion sys-
tem has also got to be stepped up,
and that is what is being done. The
Ministry is watching very carefully.
We have got a sub-committee to go
into thiz continuously, and I expect
the breakdowns will become less and
loss,

ot gaare fag ST fw g A

fomra wmat &, g & A o o
o147 &, 77 1 72 1 g A, AR
feeeft § ot fawal1 421 w1 WA, |
a1 F1T q3 § gfaz aEft AT Ew @
wif {2g =4 7oy &1 927 9@ K
T WA AT FF ag T assgET
& fAar st o qewTT SH A AT
LECI

Dr. K. L. Rao:  The rate at which
Bhakra power is supplied is about 4}
paise. Apart from that, the Delhi
Administration has to take this and

thermal power together and they have
got to supply at the same uniform
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rate. Thefffore, they cannot give at
the same rate at which Bhakra power
is supplied.

Shri Shinkre: In view of the fact
that too much power is being very
often wasted in Dclhi in wedding re-
ception  functions and religious
celebrations, will the hon. Minister
take some steps to  prevent such
wastage? That will also help family
planning in a way.

‘Dr. K. L. Rao: This has
been noted, and instructions
given that the marriage party load
should not excced 2 KW, and also
every type of economy should be
achieved.

already
were

Installation of Statues of Leaders In
the Capital

*755. Shri Lakhmo Bhawanl: Will
the Minister of Works and Housing be
pleased to refer to the reply given to
Starred Question No. 40 on the 4th
November, 1965 and state:

(a) whether any decision has since
been taken regarding the installation
of statues of Netaji, Dr. Rajendra
Prasad, Pandit Jawahar Lal Nehru
and Lala Lajpat Rai in the Capita!;
and

(b) if so, the detalls thereof?

The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a) and
(b). The Committee on Installation of
Statues in Delhl has recommended
seven sites for the installation of
statues of national leaders. The re-
commendations are under the consi-
deration of Government

ot oy warly - & srear amgan
£ i aifiat o2 e o gwie oz a0
ot & gfawrd ama & weww & A
wré fria 1Ty 7

weow W - IFA w gl § e
1 & T A1 w3 AE e
g’

ot Je WAt T A ) g’
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o T HATET Wifgar : 591 THTT
F w0 9% e far § 5 fegmm &

sraroe Ater, woge, frandt s
*1 qfaai w1 A1 gETd gt e
§ I gfaar g ard 7 owwe ad
€ ¢ fa=re famat § o gawt a1 SO0
¥

it Ay wrg WA AT AT EETE 9T
T 917 § g7 ITHT FHED & avE @
¥ & w matm aeer € gEn
I A wg W wAS ® gEA WA
AT W7 AR I TN w7

o Trw weitge Wfigar - gare fean
ATYFTY

s sy ;e A Wl

o T wAre wifgm : gafeg
aate gur § fr v ow w0 gak 30
faram ay gar & 7

st A wor war : fRdt s o
fdt @ wrast w1 A ot g At &
wqTa A AGATE |

WMo W wAFT wifgm o wemw
WEET, & aToEl v ¥ w9 ) g
wrf am & fag aff & | wary ararw
arifes & wegew ¥ |, fewra, wag,
faandt gatfr b gara i § Swrm
®rgUAT T FAsaw FOf 0

oW AR Gl I e
% * Zurt e gEE AT E IT T Ew
frare#r 2@ § wre W £ oAt argd
oy & Afew o9 F ag ger
t & sft 7% faare 7ai aft gur & 2
ag Fga & i feel am & g oo g8 1
FaaT ot wFAT ¢ fR g o fas gar
a1 A | qATH ¥W O F A AT
19 & a8 A FaAT qHA ¢ | WE IFA
Fara faat & o
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ot Fo HYo WANT : FATHT GWINTX
arg w1yt Are feer & wres oA o1
SETT q7 Fiftw IgA e w9 69
e fedr o Fo9 & F7 A femr
feat a1 | & wrAT wga g i w fweft
gail wag  IAE! g A £ Wi
g1 @ § a1 T g a1 wAw
favia WL qt § fir ag qfr ==t firlr &
AT g wreEy ?

ot AT w wwT A A
I qeen A1 Y agsraad &
IET A® TR FALL FT WIY § IGFT
e a7 & fs  srewte foew e
Fan o, A1 w1 afqat aw feer & ange
FmE @E . §g W wHEr R
fasifon &, east & iz F aA &
AFM A @ aF  TEAAHE W
L qawT Gwar 7 a1, & 5% qarg W@y
T gwar g

Shri Mohammad Elias; How long
will the government take to remove
all the old statues of the British rulers
from the diffcrent public places?

Shri Mehr Chand Khanna: Nine
out of 12 have already been removed
angd only three remain to be removed
and the intention is to remove them
gradually.

Wi ¥e ¥o wredfts  : WHI NI Wo
g A gmm A fem @ wod v
¥ I0T1 #q1 FOETT 7 97 TEEY wefaa
wr¥my grmrenh ?

weqw Wit IE wET g fe A
Fowfag #v qmaEqwd ar Aar
H‘\‘n’l

ot %o Xo wrwAly 1 IT T TEATW
auAk A gME 1 AT AW GEE
UE WTAT ¥, WAT A% IAST. .



6493 Orol Answers AGRAHAYANA 18, 1837 (SAKA) Oral Answers 6495

oft Ay WX WA T g
qATH qara fo@r o1 wwAT § W -
far marm o dfgfee aze foar
@ AT g1

ot &o o wrwem : EXfafmr grme
2 e b

ot wo Ao fourdt : g7z waAfeg
1 qT T & forg g Ffieena
TR F1 fae §, W g A 9ew FIT
AR F T § 7

oY AgT W wWT : FRIT 9 fag
w1 {3 W ¥ fag fowdt § gow ot
@ adt @ e & a1 fe wY
Fr wrfen gra arAr @

at faed - gam o § o oA
famr )

=t g w7 WA : ALY AT A9 A
at atfard

Mr. Speaker: There ought to be
patience on both sides; each side has
to hear the other.

Shri Shinkre: Will you please ask

them to answer? Is it the answer to
the question?

Mr. Speaker:

down?

Shri K. D. Malaviya: More patience
should be exercised from the govern-
ment benches.

Will he kindly sit

St AET WK WA : A A AT
T ud Aw war g T § 1 & ok wrom
w1 fir sret aw AvETe FrafaE & Tae
aTFHw & W1 A FATT A IH AW
MR oty oy fer @ ) wHET Y
mfor Rt A fer & feegrramr &
W AT T gW AIAT |
Shri J. B. Kripalani: May I suggest

1hat no statues should be installed till
we have proper sculptors who can do

2169 (Al) LS—2 -

theﬂﬂw‘omlyhunmwm
has been installed is absolutely ugly.
Bhri Mehr Chand Khanna: It is &
question of opinion. I do not subs-

cribe to the viewpoint of the hon
Member.

Shri J. B. Kripalani: Sculptor? It
is not a question of opion.

Shri Vidya Charan Shukls: Is it one
of the recommendations of this Com-
mittee that the statues which are ins-
talled should not be installed on the
traffic islands at the main intersac-
tions of the roads and may I know
whether in pursuance of this, all the
statues which are installeq are going
to be shifted from where the statues
are standing at present?

Shri Mehr Chand Ehanna: It iz a
recommendation of the Delhi Develop.
ment Authority that no statue should
be put up on the roundabouts. One
statue was put up—the statue of
Lokamanya Tilak— on the round
sbout near Harding Bridge, and the
intention is to remove it and take it
to outside the Red Fort.

&t ety aredt < qEd qE-EE
gfes mMfax a7eq = ow T17 o
a5 ¥ g W w1 o fr e adw
#1 geae Wi fasm 9w g7 Wl
oy | #m ¥ g favtn Y o w7 e
e forn o e favm 9w ov ek
sfimm 7@y = s, 77w are
T 1 & e e  fu o o faol
qr 77w & 5T e afexdq gy mar
3 o+ afamr agt s & favem
femar & 7

it e W wwT : TEHT O A
qR Wk A 4

oft gemenic oedlt Tt I
wigorr g€ oY | o7 A 7 ag Freom
q7 |

off A ww wwe - B owE f fi

LGB U SR s L g s o
aferifz e Aemarar e ¢ A
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aga e k| fawg ot wToEt AW
wreg g wT S geT S g agr
T P T AET & 1 AT T § Ay
g & fir Ted Tl A TR v HAT
® ¥ faxg 9% 7 ot wew fem dz &
76 A T4 qOF & ol A a0F
w9 e gy K faorr 9w ey
w1 st ®rE der Ay e

oft wfim o - ot g Aai @ W'
W gaAy § fF a7 wgRT € WY
aqai grm, ag & f& @ W wEw
Aot o 7€ § F aga o= gew §
¥, fafeqt gafe gro st aga o=
< faar v & o awT wwrf o w
gaow Y T § | I ¥ W O
famr % 2 g5 § 1 & o R §
w1 AT WEEE W A e g
ot Y qivat wrk wd 3T F W ¥
W ¥ IIET TACC HE AT A1

it AT W WHT: g A% A AT
AR AP ATAELE & W
YA AT areqw & 1 WRFw A
ATHY ET WIW ET ¥ AT IF SR W §
1 fie 37 qfwat w1 erifre sy
HIAATT R T X GRA § ag & A
Wiyt % a1 famar 3w 91X 39 22T A
wi farar gm a1 % 37 gt &
iy wamar )

ot To o Fadift : & N gferat woré
o X & ¥ ¥ qICH w ACT IT WTE-
forat #r woark o ofr & A fie Wi
& A0 R § 71 34 Wi g Ay ga
w1 W aaar AT A Mo T T
wwAt & fargin sa w1 s F
W 7 § A & fAg weAET o wr
¥ g ar ? st gy amd ot e
farr o ?
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dragrerwnr: aEagd fw
doraet Fre F1 qfaat gw wma § 199
# roF, ot g & fr 1E A S Wi aTHA
wrT I1fgd A1 IH & & faq v W
®Y qwr WL | WAL o7 HY FATE WTAA
uTy s FHE T TR & fE qre qwAT
1 g7 faedr & wm@romg A R
g q¢ fr=re s, 6T ) AfE oF
wd % &3 AT et § wat & v
ERTOY §RT 4 A5 & o qmw & aww
A AL AT AT & I &7 w1 i
fewmt & Z1 ook W | IARY HrEw
o f a1 el § WY I qaman
sy a7 feeeft & &t e s
Shri Narasimha Reddy: When third_
rate men on the Treasury Benches are
providing themselves with bronze
statues, is it not lowering down the
enormous prestige of our national
leaders like Mahstma Gandhi and
others, to throw them down and equa-

lise them with these third-rate gentle-
men?

8hri Mehr Chand Khannas:
not followed.

illr. Bpeaker: Nor could I Yollow
it

I have

ot wrmy : o7 for, oev framR &
T 9 H1 RS qfF s sy ?
12,00 hrs.
Saorr NoTice QUESTIONS
Tuatlcorin Therma] Power Station

+

BN.Q. § Shri M. P. Swamy:
Shri Malaichami:
8hri Balakrishnan:
Bhri Kanakasabai:

Will the Minister of Irrigation asd
Power be pleased to state:
{a) the stage at which the propossd

Tuticorin  Thermal Power Plant
Scheme stands at present;
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(b) the time by which the plant is
likely to generate power; and

(c) whether Government will ex-
pedite the scheme in view of recurr-
ing power failures from the Hydel
Power Projects? '

The Deputy Minister in the Ministry
of Irrigation and Power (Shri Shyam
Dhar Misra): (a) to (c). Thermal
Power Stations aggregating to 960 MW
have been sanctioned for Madras State
for the Fourth Plan so far, This is
besides an addition of 405 MW of
hydro power from continuing and new
schemes. The size of the fourth Plan
for power sector has not yet been
finalised; sanction of further projects
will have to await this.

Shri M. P. Swamy: May I know
the reasons for the delay in giving
clearance to this project, since the
approval was given some 18 months
back at a meeting consisting of the
Irrigation and Power Minister, the
Deputy Chairman of the Planning
C issio; the Member-in-charge,
Mr. Thacker, the Union Finance
Minister and the Industries Minister
of Madras?

The Minister of Irrigation and
Power (Dr. K. L. Rao): First of all,
there was no such meeting. Secondly,
1 wish to state that since that informal
conversation, a further 400 MW  of
power had been sanctioned for the
State.

Shrt M. P. Swamy: May 1 know
whether the minister knows that the
absence of this power plant at Tuti-
corin has been a serious handicap for
maintaining the voltage in  the
Tirunelveli district, where energy-
intensive industries like caustic soda
plant, cement plant and a number of
textile mills are located?

Dr. K. L. Rao: There should be no
such difficulty In the norma) opera-
tions. The distance of Neiveli from

this area is about 260 to 270 miles,
which is of the same order as the
distance between Bhakra and Farida-
bad, and power is being obtained
from Bhakra for Faridabad.

Shri Malaichami; In view of the
fact that power shortage during the
fourth plan in Madras State is esti-
mated to be 1} million KW and so
many new power-consuming indus-
tries are coming up and by a proper
linking of the grid system it would
be possible to improve the power sup-
ply in the southern region, may I
know what steps will be taken to ex-
pedite the Tuticorin thermal plant?

Dr. K. L. Bao: The load survey
conducted in 1965 had shown that the
load demand in 1971 may be 1800 MW.
This has been fully provided for.
Actually the power sanctioned is in
excess of the load demands.

Shri Nesamony; When the scheme
was proposed, was it not in the con-
templation of the ministry that this
Tuticorin scheme is essential for the
improvement of the industries in
Tirunelveli district?

Dr. K. L. Rao: There is sufficient
power in Madras Grid to supply to
all the places.

Shri Reddiar: May I know what
percentage of power s used in the
other States for industry and lift irri-
gation?

Dr. K. L. Rao: For the purpose of
agricultural pumping in Madras, the
power consumption is of the order of
24 to 25 per cent and the Madras Gov-
ernment is to be congratulated for
this. In other States it is only 5 per
cent. For the industries, it is about 85
per cent.

Shri Muthiah: May I know |if it is
a fact that Mr. Dharma Teja, a private
industrialist, made a generous offer to
the Madras Government to construct
a thermal power station at Tuticorin
and offered to provide technical
know-how and foreign exchange, and,
it so, why should the Central Govern-
ment heslate to accept the offer and
allow it to proceed?
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Dr. K. L. Rao: The question is not
one of agency. The question is one
of giving further sanction to the pro-
ject. As pointed out by my eolleague,
further sanction of projects will have
to wait for the finalisation of the
fourth plan.

Shri R. Ramanathan Chettiar: Has
the attention of the Minister been
drawn to the statement made by the
Industries Minister of Madras only a
few days ago in regard to the disap-
pointment that has been caused in
Madras by the news that the Tuticorin
thermal plant will be delayed?
T would also like to know whether the
Planning Commission has sanctioned
it and only the Ministry is holding
it up on some technical grounds?

Dr. K. L. Rao: 1 have seen the re-
port referred to by the hon. Member.
The Planning Commission has not
sanctioned it, has not approved it, has
not included it in any of the plans.
1t is very unfortunate to say that the
ministry is holding it up.

8hri A. P. Sharma: Is the Govern-
ment going to have a re-assessment
of the demand of power from other
States like Bihar, Uttar Pradesh and
Punjab also?

Shri Shyam Dhar Misra: Yes, Sir,
at the last conference of ministers it
was agreed that we will have a re-
assessment of the needs not only of
one State but of all the States.

Shri A. S. Saigal: May I know what
is the demand target for power sug-
gested by the Planning Commission
by the end of the Fourth Plan and
what is the Ministry’s assessment on
this?

Mr, Speaker: It fs not a general
question on power; it is only about
Tuticorin.

Shri Bhagwat Jha Asad: Keeping in
view the average consumption rate of
electricity in the country, how do
Government propose to correct the
imbalance between the State of Mad-
ras, having the highest tion
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today in the country, and some of the

other States which have got the lowest
consumption?

Shri Raghunath Singh: Like Uttar
Pradesh—Uttar Pradesh has the
lowest consumption rate.

Shri Shyam Dhar Misra: It is true
that the per capita consumption in
some of the States is quite good, in-
cluding Madras. We are trying to
correct that imbalance. There are
four States: Andhra, Assam, Uttar
Pradesh and Rajasthan, where it will
not be even near half the average con-
sumption rate in the country. We
are trying to correct that imbalance.

Abolition of the Post of Block Deve-
lopment Officer in Madhya Pradesh

+
S.N.Q. 10. Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shri Bade:
Shr§ Hukam Chang
Kachhavaiya:
Shri R. 8. Tiwary:
Shri Chandak:
Shrimati Sahodra Bal Rai:
Dr. Chandrabhan Singh:
Shri Lakhmu Bhawani:
Shri Wadiwa:
Shri Vidya Charan Shukia:

Will the Minister of Community.
Development and Cooperation be
pleased to state:

(a) whether it is a fact that the
Government of Madhya Predesh have
sought the advice of the Union Gov-
ernment with regard to their proposal
to abolish the Office of the Block
Development Officer;

(b) the grounds on which the aboli-
tion is proposed by the State Goverm-
ment;

(c¢) whether the proposal has beea
approved or disapproved;

(d) the reasons in either case; and

(e) the financial and administrative

q of the said abolition?



6503 Oral Answers AGRAHAYANA 18, 1887 (SAKA) Oral Answers 6504

The Ministor of Community Deve-
and Cooperation (Shri 8. K.
Dey): (a) No, Sir.

(b) On enquiry, we learn that the
Stat: Guvernment have taken a deci-
sion to abolish the post of Block
Develupment Officer on the grounds
that since the bulk of the work in a
biock cuncerns the agricultural sec-
tor, the Department of Agriculture
could attend to it directly through its
own hierarchy.

(¢) and (d). The Government of
India is opposed to any such move.

Seme hon. Members: Why, why?

8hri Hanumanthaiya: That may
lead to the ruination of administra-
tion in the country.

Shri 8. K. Dey: Sir, shall T be per-
mitted to continue?

Mr. Speaker:
seat. ...

Shri Hanumanthaiya: It is better
he sits down and allows the members
to express their opinions.

Mr. Speaker: Order, order. The
Minister should be allowed to read the
answer.

Shri 8. K. Dey: Agriculture, animal
husbandry, cooperation and minor

He may resume his

and efﬁcienc)! both and, if so, does
Government propose, under article
353(u) of the Constitution—vesting
powerg in the Government during
emergency—to issue similar directions
to all the other States, in the interest
of economy, as the Madhya Pradesh
Government have done?

Shri §. K. Dey: I have already stated
in the answer that there are four de-
partments at the State level which are
working for the agricultural pro-
gramme—one is agriculture; the seec-
ond is animal husbandry; the third is
co-operation and the fourth is minor
irrigation and irrigation. Now, these
departments are independent of each
other and they have their representa-
tives at the block level and unless
there is a co-ordinational arrangement
at the block level, these four officers
and their work can never be co-ordi-
nated. In fact, the Food and Agricul-
ture Minister throughout has been
ingisting that co-ordination has been
one of the biggest handicaps in the
way of agricultural programmes apart
from other things..(Interruption),

8hri Harl Vishnu Kamath: Has the
State Government informed the Unlon
Government, in view of the opposition
made by the Minister just now, as to
the manner in which the work eavi-
saged by the Minister will be co-ordi-
nated and, considering that the post
is abolished but the block is not sbo-

irrigation are closely inter-related. In
order to maximise the Iimpact of
these programmes on agricultural
production, co-ordination at the block
level is an even greater imperative
today. Indeed, the experience in the
IADP district fully bears this out.

(e) While the resultant economy
will not be significant, the administra-
tive consequences will be serious.

8bri Harl Vishng RKamath: I think,
3ir, the House would like to congra-
tulate the Govermment of Madhys
Pradesh an their wise decision.

Does the Government not consider
that thig proposed decision to abolish
the office of the BDO in Madhya Pra-
desh is really conductive to economy

lished, who will be the head or the
chief officer of the block now—the
block head....

Mr. Speaker: That should be enough;
he has provided enough amusement.

Shri Hari Vishnu Eamath: What will
happen to the much misused jeep and
other paraphernalia of the BDO for-
merly?

SBhri 8. K. Dey: It is a question of
the quality of the Block Development
Officer. [f the present block develop-
ment officers are not adequate, obvi-
ously, they must be replaced by such
others who can prove adequate. In
fact, I have had a dlscussion with the
Chief Minister only yesterday on this
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subject and he himself recognised the
weight of the argument that there has
to be somebody at the block level to
co-ordinate the activities. I suggested
to him that if the present block deve-
lopment officers have a revenue men-
tality he should try to send them back
to their departments and try to put
people belonging to agriculture or
other development departments to co-
ordinate these activities.

ot g wredt : s, foerg
et & wrow g § ot fawrw @ ¥
dafoa w9 Tw FHC ¥ W 4% g
o fefigee qmm wifteee daen
o, g &R it wraew ffere qufeg-
foxr Ofifr Zwar ar o) §fw
wrere} w1 gfy sfeerd  @wEm
HLAT qT, AgHTEATT Sk AN Wy ¥
oY e dwtw v ¥ | foerw e
&1 frfor v gOFTT ¥ @@ W WY
i g w2 fear fawd w14 % Wi
fufawar wrft | wer AW # qTHTT
& 9t ag Ffgereargt i ot & forady
1A T ftana FE § MW
gt Tt ® wE ¥ =y gy e
gL gt s quE Wl A @l o
AT G TqEA A T 97 W Fawre e
¥ wrbww ¥ waw v qr,
w1 gl aet ®Y s ¥ TEy guowsy
w2 g X i form forr @ et
W F1 fuig et awdt s i &3
&Y o Ay ?

Shri 8. K. Dey: I have already stat-
ed, whatever the decisions, there has
to be somebody at the block level to
co-ordinate these activities. Now, as
the House is aweare, we had these dif-
ferent departments functioning in iso-
lation from each other even at the
time of our independence. There was
the Grow More Food Committee which
went into t.hh whaole quesllon l.nd thcr
rec i the at
eo-ordinanonal arrangement t.here wlth

officers of the various development de-

partments functioning at the block
level shrough a multi-purpose func-
tienary like the village level worker.
New, it individuals do not function
udequately, one does not condemn the
whole institution.

Shri Bhagwat Jha Aszad: It is not
the individual; the effice,

Mr. Bpeaker: I will not call the next
Member unless hon, Members observe
silence, They continue their remarks,
their commentary as the Minister 1s
answering the question. This i3 pot
the way to conduct the proceedings.

oft RwTERTe swelht : s g,
W Fr9g ¥ afefay ok sy waw
HORTT FY €T qgar G

wew WEg A grewy fet ¥
UFT &, w1 St fw 7 1 wrr i
v Rforg, a7 arq g STam | AT
7z @t 78 fF qei ar arg AR o
ot ag« omrft g uT

st gew ww vgag & areer
wrgat g fis arpeifas frare wei
T Tt frwr ofoer o o
6 oY &t w1 AW ¥ o7 qrretfus frwrw
& Y Ty X F g 0y N i
frere ofers & w1 @oEe ¥ T
Tt A a1 IFA g8 A wfafwar
Wt g ? afx i, Sy e ?

Shri 8. K. Dey: If the National

Dwelupmant Councll feels that the

ity Dev t programme

mu.tt be wbolished, the Community

Development Blocks also must be abo-

lished, certainly nobody is gtanding in
the way of their doing go.

ot To Wo forarlt :  wr fawmw
wfY oft ¥1 77 WA § W ag
st § fin asr Stw aoeTe W awd
wifs & 7 € ¥ w17 e fRuafir w7
TTHAT HTAT O T §, Iy femfi wY gwr
v & falt Y 2 v TEgT T 4 ?
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8hri 8, K. Dey: Of course, there are
difficulties, but there are many other
ways of exploring avenueg for econo-

my.

st TrRvay zifegr @ & og o
g § T o =% Az wifeae
¥ qF B gITHT WS AW ORI F
agh & AN AL wifeet & IRy IR
faar s ¥ 4% foarde ¥ ol s
gt qeTed § w19 ¥ T s
¥ fag ag oF fewraa &1 wrw frar 8,
T FTHITFY GF 19 A7 Jrrerdy § ?

Shri 8. K. Dey: I think the intention
was economy and also to try to bring
about intensification of agricultural
programmes, But it is quite obvious,
as I have said, that there must be

tO (‘.'D-ul di h tivi 5
As the House is aware, even for the
new approach that the Minister of
Food & Agriculture is advocating for
intensive agricultural programme, he
is expecting the Collector to play a
very important role for co-ordinating
the various activities at the district
level and this will be impossible un-
less there is similar co-ordinational
arrangements at the levels below.

Shri Birendra Bahadur Singh: I rise
on a point of order.

Mr. Speaker: Under what rule?
Dr. Chandrabhan Singh.

Dr. Chandrabhan Singh: In view of
the unsatisfactory working of local
bodies all over the country, will the
Government let us know if they insist
on handing over the Development
Blocks to local block panchayats which
have already become a place for cligue,
groupism and corruption?

8hri 8. K. Dey: I am not prepared
to accept it at all because Panchayatl
Raj Institutions are doing excellent
work. (Interruptions). I would request
the hon. members of this House to go
and see the position, particularly in
Madras, Andhra Pradesh, Maharashtra
and Gujarat.

Shri Vldr! Charan Shukla: Has it
not been indicated to the hon. Minister
that the Agricultural Extension Officer
in the Block will henceforward do all
the co-ordination work because all
these agencies in the Block are pri-
marily connected with agriculturists
angd if so, does not the Government
think that this will be an improvement
over the present system?

Shri 8. K. Dey: This question was
very thoroughly studied by a Com-
mittee which wag specially appointed
for this purpose, headed by Dr. Ram
Subhag Singh, and in which we had a
number of Ministers of Agriculture
from the States. They came to the con-
clusion that there must be a very high
level officer in charge of agriculture
and all the related subjects at the
State level; also at the district level
similar arrangement must be followed,
and preferably a person with agricul-
tural experience must be made the
block development officer. That was
the recommendation. In fact, we have
been throughout insisting that instead
of recruitment from revenue officers,
the block development pfficers must
be drawn from the development de-
partments.

Shri Birendra Bahador Singh: Is it
the idea of the hon. Minister to sabo-
tage the scheme that has been put for-
ward by the Government of Madhya
Pradesh by putting forward this view
before the Members here that the
block development officer is the gnly
officer who can function as the co-
ordinating agency for egriculture and
irrigation etc.? Iz it his idea to sabo-
tage the scheme?

Shri 5. K. Dey: I do not know how
the question of sabotage comes,

Shri Birendra Bahadur Singh: Be-
cause long speeches are being deliver-
ed by the hon, Minister and long lec-
tures are being delivered by him over
this.

Bhri 8. K, Der: A question was ask-
ed by an hon. Member and I wus on-
der obligation 1o give the snswer
which I considered reflected the posi-
tion as 1 knew. Whet elve can 1 do?
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Can I refuse to provide an answer to
the question that has been asked here.

8hrimati Lakshmikanthamma: On a
point of order. Can an hon, Minis-

Mr. Speaker: Under what rule?

Shrimati Lakshmikanth Yes-

DECEMBER 9, 1865
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Mr. Speaker: Rather, [ seek protec-
tion from the hon, Member that he
might sit down now,

8hri 5. M. Banerjee: May I know
whether it is a fact that apart from
the particular recommendation of the
Madhya Pradesh Government that the
post of block development officer

terday, you gave a ruling....

Mr. Speaker: First the rule has to
Le quoted and then the point of order.

Bhri Bhanu Prakash Singh: Iy the
hon, Minister aware of the fact that
there i3 a general sign of relief and
happiness among the farmers in
Madhya Pradesh at the wise decision
of Madhya Pradesh Government? May
1 know whether in view of the demo-
cratic and responsible character of this
Government, and in view of the fact
that they are quick to gense the far-
mers' feelings and the feelings of this
House, would the Government with-
draw their opposition to this proposal?
I would like to know the views of the
hon. Prime Minister on this?

8hri B, K. Dey: I am not at all
aware of the reaction of the farmers
in Madhya Pradesh.

An hon, Member: That is the whole
trouble. (Interruptions).

Mr. Speaker: I am allowing this
question because there is so much of
excitement. But if the thing were to
go on like this, then I shall have to
leave it here and pass on to the next
item.

8hri Surendransth Dwivedy: The
consensus seems to be that the Depart-
ment itseld should be abolished.

Shrimatl Renu Chakravarity: We
also want to ask one gr two clarifica-
tory questions.

Mr. Speaker: | find that every hon.
Member is putting forward his own
arguments to advance his own point
of view,

Shri Bhanu Prakash Singh: [ seek
yeur protection, Sir,

hould be abolished, there is a feeling
in the country that the Department of
Community Development should be
abolished altogether because under
the ct it devel

P pro-
gr , the ity had not deve-
loped but only the Community Depart-
ment had developed?

ot vy o T FOET R @
arar %71 qan § e grqofas soy faww
araramd} & v sEey 07, ARy
qT, W, AT W wE wfs 9T S0 ¥
& ®C 60 Tl % §H WA Fh F
A & araar T § fF wv A Wl
w ary ¢ faare $%% fr g wawm
X aowr X F o gwr faww
ofgsrd, g daw aife at § =
A ® g s & fam gue
v 3 waw Izl !
Mr, Speaker: That is a
for action.

wit Wo wWro fradY ; wen WAW ATHTT
¥ t Form & seqaTe ag W St
g A wreer A1 w ff 3w 9T W
S q W I§ wee ¥ g ?
Shrl B. K Dey: It is quite obvious
that if the block administration, as we
know it today, is disturbed, there will
be no panchayati raj in Madhya Pra-
desh.

Shri J. P. Jyotishi: What was the
purport of the talks between the Chief
Minister of Madhya Pradesh and the
Cr ity Develop Y WMinist
here? Did the Chief Minister of M.P.
agree to have gome co-ordinating
agency at the block level? Was there
any suggestion regarding that?

8hri B. K. Dey: As mentioned ear-
lier, T discussed this question with the

suggedtion
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Chiet Minister of Madhya Pradesh
only yesterday morning. He recognis-
ed the weight of the argument that
there must be an officer to co-ordinate
the activities of the different inter-
related agencies at the block level. He
said he would discuss with his collea-
gues at Bhopal ang would let me know
in about a week.

Shrimati Renu Chakravartty: There
are certain other jobs which have to
be done at the block Jevel, e.g., at the
thana health centres as well as at the
social education centres. Is it proposed
by the Madhya Pradesh Government
to take these over under the Directo-
rate of Education and the Directorate
of Health end do away with It under
Community Development; and under
the new scheme where an agricultural
officer co-ordinates agricultural acti-
vities?

Shri 8. K. Dey: We do not know, If
there is no co-ordinational arrange-
ment, obviously we would revert to
the arrangements, as prevailed, exact-
ly as they were just after indepen-
dence.

ot 3o o Fadl : wur Fgw v
X aft am w7 & Aifs 7oy wiw
TaAdz } wggy ¥ W fawe i aog
¥ I wrefuaY £ agi 97 w7 frgr mar ?
du yafay fear mar wife msr v
Az ¥ oy W w fan B ger
w1 foam wtig # wrf v ¥ o
%0 7 97 4@ awg ¥ 7 %1 frwrar vy

ey wgrRa ot e )

Shri Radhelaj Vyas: May 1 know

thether the work of the Commnunity
levelopment which was ganctioned by
te National Development Council will
b reviewed again by the NDC in
ww of the decision of the Madhya
kadesh Government and the reactions
¢ the other States also, because the
IDC consists of the Chief Ministers
¢ all the States and our Prime Minis-
tr and other Central Ministers will
®0 be there? Before any decision is
tcen, will it be done. ...

Mr. Speaker: So many
should not be there. -

Shri 8. K. Dey: In view of the in-
vestments that have already been
made in this programme over so many
years, it is quite obvious that if a
radical decision i5 1o be taken, it can
be taken only by the National Deve-
lopment Council which approved the
programme from the first stage.

arguments

WRITTEN ANSWERS TO QUES-
TIONS

Barrage on the Eiver Kosi

*47. Bhri Shree Narayam Das:
Shri Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is proposed to con-
struct another barrage down the
stream on the river Kosi in Bihar;
and

(b) if so, the preolse nature of the
proposal under consideration?

The Minister of Irrigation and Pewer
(Dr, K. L. Bao): (a) and (b). A pre-
limimary proposal to construct a second
barrage near about Dagmara, about 36
km. downstream of the existing Kosi
barrage at Hanumannagar, is under
study. No decision has been taken.

War Risks Insarance

*748. Shri A N. Vidyalamkar:
Shri Karni Simghji:
Shrimati Matmoons Balian:

Will the Minister of Finamee be
pleased to state:
(a) whether Government have

under consideration any proposal tn
extend the Insurance againsi fire and
damage to the properties affooled by
action of war; and

(b} it so, the details thereof?

The Minister of Planning (Shri B. K.
Bhagat): (a) and (b). A proposal to
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introduce a acheme of voluntary insu-
rance of buildings, goods vehicles and
public service vehicles against war
risks is under consideration.

Bridge across Hooghly

*750. Shri Bibhuti Mishra;
Shri N. P. Yadab:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
Planning Commission has favoured
the construction of a new bridge
across the Hooghly to connect
Calcutta with Howrah; and

(b) if so, whether it will be a rail
or road or rail-<cum-road bridge?

The Minister of Planning (Shri B, R.
Bhagat): (a) Yes, Sir,

(b) It will be a road bridge,
Bird and Co.

*754. Dr. Ranen Sen: Will the Minis-
ter of Finance be pleased to refer to
the reply pgiven to the Starred Ques-
tlon No. 528 on the 8th September,
1965 and state whether the fines
imposed on M/s. Bird and Co., and
some of its topmen have been
recovered?

The Deputy Minister in the Ministry
of Fin (Shri R hwar Sahu):
Out of the total panalty of Rs
1,65,35,000 imposed on M/s, Bird & Co,,
their assoclate firms and the persons
concerned in the case, a sum of
Rs. 47,685,000 has been recovered so far.

Indlan Oxygen Ltd, Calcutta
*756. Shri Indrajit Gupta: Will

December 5, 1965
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shares are te be offered to the British
Oxygen Co. Ltd, Lendon;

(b) i go, whether Government's
approval has been given to capital
issue on these terms; and

(e) it so, whether this does not
amount to violation of Government's
earlier assurance that further and
further Indian participation in this
Company would be encouraged?

The Minlster of Planning (Shri B. R,
Bhagat): (a) and (b). Yes.

(¢) No, Sir. In this issue, the parti-
cipation of the British Oxygen Ltd. is
80 per cent and the percentage of the
total holdings qf the British company
has been reduced though marginally.

Location of Major Projects

*157. Shri P. C. Borooah:
Shri Sidheshwar Prasad:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion have asked for the comments of
the Central and State Governments
for guidance in deciding the locations
of major projects, wholly by economic
and technical considerations so as to
maximise the use of indigenous re.
sources, rather than insisting on
wide dispersal of industries for pro
moting &8 regional balance in eco
nomic growth; and

(b) the remction of Governmen
thereto?

The Minister of Planning (Shi
B. R. Bhagat): (a) and (b), The locs
tional policy for major industril
undertakings was discussed by tb
NDC. Committee on Industr,
Power and Transport. The Commi-
tee T ded that in the cae

the Minister of F1 be pleased to
refer to the reply given to Starred
Question No. 1688 on the 25th April,
1860 and state:

(a) whether it is a fact that M/s
Indian Oxygen Ltd, Calcutta propose
10 issue 9,80,000 new ordinary shares
of Ra 10 each out of which 588,000

of public sector, while heavy ad
basic projects based on raw met-
rials, power etc. should be locatd
on economic considerations, reasa-
able alternatives should be examind
for other projects and those whin
help to develop backward areas »
wall as make up imbalances in &



6515 Written Answers AGRAHAYANA 18, 1887 (SAKA) Written Answers 6516

velopment should be preferred. 'rhe
Commission is in agr

wnh the views expressed by the

N.DC. Committee.

Drinking Water Supply for Madras
City

*758. Dr. P. Srinivasan: Will the
Minister of Health be pleased to state:

() whether the proposal te aug-
ment supply of drinking water to the
Madras City from Cauvery source has
been finalised;

(b) it so. the estimated cost there-
of; and

(¢) it not, when the projeet fs
likely to be finalised?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

(b) Does not arise,

(c) The State Government pro-
pose ip start work on this Scheme
during the Fourth Five Year Plan pe-
riod. As detaileq plans and esti-
mates have not been worked out so
far, it is not possible to indicate as
to when this Scheme would be fina-
lised.

DA. to Central Government
Employeea

Shri S. M. Banerjee:

Shri Ram Sewak Yadav:

Shri Madhg Limaye:

Shri Bagri:

Will the Minister of Fimance be
pleased tg state:

(a) whether in view of the abnor-
mal rise in prices in recent months,
the average consumer price index has
fone up,;

(b) if so, the latest yveilable ave-
rage comsumer price index;

(e) whether Government have
decided to increase the dearness allow-
ance of Central Government em-
ployees to neutralise the rise in prices;

*759.

(d) it the slab of pay upto
which the ase is proposed to be
given;

(e) whether it is a fact that due to
the abnormal rise in prices, there is
discontentment and frustration among
the low-paid employees; and

(f) it so, in what way Government
propose to remove their genuine finan-
cial hardships?

The Minister of Planning
B. B. Bhagat): (a) Yes, Sir.

(b) The twelve-monthly average at
the end of October, 1985 was 184.02

(c) According to the Pay Com-
mission formula, the next review of
the rates of Dearness Allowance ad-
missible to Central Goveroment Ser-
vantg is due only when the twelve-
monthly average reaches 165.

(d) Does not arise at present.

(e) and (f). Low-paid employees
have been granted dearness compen-
sation from time to time to relicve
hardship, Rates of D.A. were raised
twice in 1064 with effect from 1st
February and lst October when the
12-monthly average registered 135
and 145.9 points respectively, Rates
‘were again incressed with effect from
March thizs year when the average
went up to 155.8.

Raral Eleetric Co-operstives

*760. Shri Himatsingka:
Bhrl RameShwar Tantia:
Shri Vishwa Nath Pandey:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
scheme to intensify rural electrifica-
tion works through rural electric sup-
ply co-operatives;

(b) if #o, ity main features; and

(c) when it is likely to be intro-
duced?

The Minister of and
Power (Dr. K L. Ras): (a) Yes, Bir,

(Shrt
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(b) and (c). One or two rural elec-
tricity co-operatives of each State
Electricity Board area will be
formed as a pilot project. If the ex-
periment is found to be successful,
the scheme would be extendeq fur-
ther. The rural electricity co-opera-
tives, when formed, will be closely
linked with the rural industrial pro-
cessing  co-operatives. The  prog-
ramme of rural electricity co-opera-
tives would be complementary to the
activities of the State Electricity
Boards in the fleld of rural electrifi-
cation.

fasft war

*761. WAy :
ot g Wy AT

wt faw WA o T A oFw
w0 fr

(%) e qzdt W awr oo
X AT v O fiwe s § o dend
gfﬁ:-m tx wifew (qearam) fadwt

(w) ¥ vt gro fadwi s sfy
wd fgar o fon WA & ; W

() w1 T8 OTE AT W s
¢ fx v qfommersy faft qo W
wosgy gy § ?

‘droen Wt (st we Tro W) :
(%) s (w). wdam fafoaw) &
ware, faddfy T &7 A w0 Ay
sy 361 w1, Foord dtw o 7f vty
¥ famr, faefy oft #5ve ad ¥ fmdt
ardt Y, areafen w@l aar dwif,
ey o fre Al W W2 a4r
TIEAT qTF ¥ ®9 § 20 Y I% ¥
Fr2eh s oY et 2 T T
&) FoeTU R O el FEE WK A
e ¥ YYA-W (ST ¥ W ¥
fay fedelt o B & fAg ¥aw @
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faaelt qm1 #T1, owow A e A
ol A gaafy ww R
1954 ST I 1956 # & wfr ot )
ATTH CECWTT ®1 1962 #§ 4,000
T FAX # wAafy £ owi

(m) fodefr a7 & walt wft gor
wd WY 3% GAEAET KA aTar
et v a = g wfew aff s
AT T L

Recruitment of Income-Tax Officers

*762. Bhri Ramshekhar
Singh:
Shri Himatsingia:
Shri P, H, Bheel:

Prasad

Will the Minister of Fipance be
pleased to refer to the reply given to
Unstarred Queition No. 891 on the
18th November, 1965 and state:

(a) whether all the Income-tmx

Inspectors who have passed the
departmental examination and are
otherwise duly qualified and are
awaiting pr tion as [ tax

Officers (Class II) have been absorbed
in the existing vacancies of Income-
Tax Officers (Class IT); and

(b) if not, the reasons for not con-
sidering their cases and geing in for
ad ho: recruitment on such a large
scale?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahm): (a) No, Sir.

(b) The reasons fur ad hoc recruit-
ment generally are to infuse new
blood, select people from a larger
sphere and to further improve the
tone and standard of the service.
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Lusky Draw Bewemses in Delhi

*743. Shrimati Maimoons Sultan:
8Shri Ramwshekbar Prasad
Bingh:

Will the Minister of Finanes be
pleased to state:

(a) the ber of C i in

collected by the police from the Mal-
wcishopinSndlrmlrlndunth
Patiala for chemi ination
No such samples of sweets were col-
lected from any other halwai.

(b) Yes.
tc} The report of the Chemical

Delhi operating Lucky Draw Bchemes;

(b) whether the operation of these
schemes is regulated by any law; and

(¢) if not, the measures taken or
proposed to be taken by Government
to safeguard the interests of those who
have already imvested large sums of
money towards these schemes?

The Mimisier of Planmning (Shri
B. R. Bhagat): (a) It is believed that
39 companies are now conducting
such schemes.

(b} These schemes are in the nature
of lotterier and are illegal according
to the provisions of Section 204A of
the Indian Penal Code.

(t] The public have been warned
1 these sch The books
and records of six companies offering
these lotleries have recently been
seized and the question of prosecuting
some of the sp 1 pf these sch
is now under consideration,

Food Poisoning Cases in Delhl

*764. Shri Balmiki:
8hri A. 8. Saigal:
Shri Raghunath Singh:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 160 on the 11th
November, 1965 and state:

1a) whether it is a fact that sam-
ples of sweets collected from Sadar
Bazar Halwai and other Halwaig in
the eapital were sent to Patiala for
examination under the seal of Police;

(b) i so, whether the report has
since been reeeived; and

{c) if 30, the details thereof?

Patiala shows that no poi-
20N was found in the samples.

Economy Drive

*165. Shri Linga Reddy: Will the
Minister of Finanoe be pleased to
state: A

(a) the extent of success achieved
as a result of the scheme evolved by
his Ministry for an economy drive
in the Plan and non-Plan expenditure
of the various Ministries at the Cen-
tre; and

(b) the extent to which the ten per
cent cut suggested by him has been
earried out by these Ministries/
Departmenta?

The Minister of Planning (Shri
B, R Bhagat): (a) and (b). A Com-
mitlee has been appointed under the
Chairmanship of the Cabinet BSec-
retary to discuss with the administra-
tive Ministries and take steps 1o
curtail or suspend activitles which
can be dispensed with. The Commit-
tee has before it the target of reduc-
ing the non-plan budgets of Ministries
in 1066-87 by 10 per cent to 15 per
cent as compared to the current year's
provision, It has examined 22 Depart-
ments of Government so far and made
specific suggestions for economy and
limiting the budget. Certain other
suggestions which have been thrown
up are still being pursued and a
definite picture will emerge over the
next two months. Generally, it has
been decided that provision of vacant
posts, T A, other charges and buildings
should be strictly limited. The effort
g0 far has indicated promising results
for keeping down non-Plan expendi-
ture and releasing resources. The
eﬂmdthmwulbemﬂechdinthc

The Minister of Health (Dr. Sushil
Nayar): (a) Samples of sweets were

tes to be p ted to
P!rlument early in 1566,
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Prevention of Food Adulteration

*766, Shri D. C. Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 515 on the 9th September,
1865 and state:

(a) whether the team set up to ool-
lect necessary material for the effec-
tive enforcement of the Prevention of
Food Adulteretion Act, 1984, has
submitted its report; and

(b) if so0, the broad features of the
Report?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Bir.

(b) Does not arise.

Ralds to unearth Black Money in
Bombay

*767. Shri Yashpal Singh: Will the
Minister of Finanoe be pleased to
state:

(a) whether it is a fact that Income-
tax authorities in Bombay have seiz-
od account books and other conceal-
ed documents, safes and lockers in ex-
tensive raids against black money
during the last few days;

(b) whether Government have
assessed the amount of tax evasion in
all such cases; and

(e) the action
ment against those T
much tax evasion?

i1,

taken by Govern-
for

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) The extent of tax evasion can
be known only after the scrutiny of
the seized material iy completed,

(c) Does not arise at present.

December
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Forelgn Assistance for Fourth Plaa

*768. Bhri P. C. Borooah:
Shri Linga Reddy:

Will the Minister of Finance be
pleased to state:

(a) whether a World Bank Team
has arrived for discussions on the fo-
relgn assistance needs of the Fourth
Plan; and

(b) the projects for which World
Bank assistance has been sought and
the total value of the agsistance asked
for?

The Minister of Planning
B. R. Bhagat): (a) No, Sir.

(Bhri

(b) Since the Fourth Plan hag oot
yet been finalised, the Government of
India have not so far approached the
World Bank for aid for Fourth Plan
Priojecta

Fire in Indraprastha Power Station,
New Delhi

*769. Shri Hari Vishnu Kamath:
Will the Minister of Irrigatisn and
Power be pleased to refer to the reply
given to Unstarred Question No. 2287
on the 16th September, 1965 regard-
ing fire in the Indraprastha Power
Station, New Delhi and state:

{a) whether the report of the police
inquiry has since been received,

(b) if so,
sions;

its findings and conclu-

(c) the action taken agminst the 13
officials found guilty by the General
Manager, Delhi Electric Supply
Undertaking; and

(d) if not, the reasons therefor?

The Minister of [Irrigation and
Power (Dr. K. L. Bao): (a) No, Sir.
The final Teport is yet to be received.

(b) Does not arise.

(¢) and (d). Explanations recelved
from the officers are at present under
examination
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Use of Radlo-isotopes

*770. Shri Shree Narayan Das:
Will the Minister of Health be
pleased to state:

(a) the progress made and the ex-
tent of coverage of the use of radio-
isctopes for diagnosis and treatment
of diseases in the various parts of the
country;

(b) whether any assessment has
been made or is proposed to be made
as to the requirements of suitable
equipments for the proper use of
radio-isotopes, if all the hospitals
working in the country want to use
radio-isotopes; and

(c) it so, the results thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The informa-
tion is being collected and will be
placed on the table of the Babha in
due course.

Agricultural Production Programmes

*171. Shri Linga Reddy: Will the
Minister of Planning be pleased to
state:

(a) whether the Programme Evalu-
-'I.ion Ors&nmtlun wpointod by the
Pl Ci ion to ev te agri-
eultural production programmes has
submitted its report; and

(b) if so, their main recommenda-
tions to step up agricultural produc-
tion?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The Pro-
gramme Evaluation Organisation was
set up in 1852 to evaluate the com-
munity development programme and
other intensive srea development
schemes. Since 1060-61, the Organi-
sation hag been undertaking prob-
lem-crientad studies dealing with
selected plan programmes. The re-
sults of each evaluation study are
presented in the form of reports. In
the sphere of agriculture, it has stu-
died some of the agricultural input
programmes like improved seed, fer-
tilizer, irrigation etc, and also gone

problems of administrative co-
It has, however, made
no detailed study of agritultural
production as such. Reports on the
particular aspects of agricultural
programme studied by the Organisa-
tion are listed below:

into
ordination.

(1) Multiplication and Di.utrihu.-

tion Programme for Im-
proved Seed.

(if) Problems of Minor Irriga-
tion.

(iii) Boil Conservation Programme
for Agricultural Land.

(iv) Poblemsg of Coordination in
Agricultural Programmes.

These reports have already been sup-
plied to Parliament for its Library.
I'.m:h of t.beu reports gives in the con.

Chup Yy and sugges-
tions.

Pakistan's Demand for Canal Water
Supplies

*772. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state the reaction of Gov-
ernment to Pakistan Government's
demand for the supply of Indus waters
through the Central Bari Doab Chan-
nels near Madhopur on a temporary
basis?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The Govern.
ment of Pakistan's guggestion that
its share of water in the Central Bari
Doab Channels be dellvered in the
Ravi river below Madhopur, as a
temporary measure, is not covered by
the Indus Waters Treaty, 1860,

Survey of Transpert in Eastern Region

2133 Shri Karni Singhjl: Will the
Mi of Planning be pl d to
state:

(a) whether a survey of all modes
of transport in the eastarn region of
India which was to be financed by
Government and the World Baok has
since been undertaken; and

(b) if so, the progress made so fart
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The Minister of
B. R, Bhagat): (a) Yes
(b) A statement is given below.
Statement . .
The Joint Technical Group on
Transport Planning, an organisation

established jointly by the Planning
Commigsion and the Ministries of Rail-

(Bhri

ways, Transport and Civil Aviation,
has initiated a Regional Transport
Survey of the reglon comprising

West Bengal, Bihar, Orissa and the
adjoining districts of Madhya Pradesh
and Andhra Pradesh The survey is
being undertaken by a special orga-
nisation set up in Calcutta to which
the Planning Commission and the
Ministries of Railways and Transport
have contributeq personnel, A team
of five specialists provided by the
World Bank is participating in the
work of the survey as part of the or-
ganigsation set up under the aegis of
the Joint Technical Group for Trans-
port Planning. The World Bank is
meeting the cost of these gpecialists,
local costs being provided by the
Government of Indin.

The objects of the survey are:

(1) assessment of the available
facilities on the different
modes of transport and of
the transport requirements
of the region at the end of
the Third Plan;

(2) identitying existing
bottl }

traffic

on the t port-
ation system as a whole and

ideration of ]
such as may be required to
remove these bottlenecks;

(3) assessment of future transport
requirements of the region,
keeping in view 1ts potential
economic development over
a period of 10—I15 yeary and
the transport facilities re-
quired to sustain such devel-
opment.

Considerable progress has been
made towards the completion of the

first phase of the work of the regional '

survey, including eollection of basie
data such as flow maps for 18 princi-
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pal commodities, highway traffic sur-
veys for 80 focal points and various

pects of the my of the region
as a whole.

Btate-wise Per Capita Income

2134. Bhri Madhu Limaye: Wil

the Minister of Planning be pleased
io state:

{a) whether Government have com-
pleted the collection of statistics re-
lating to the per capits income, State-
wise;

(b) whether Government figures
broadly confirm the results about un-
equal distribution of income as bet.
ween the States with the ingquiries
conducted by the National Council of

Applied Economiec Research, New
Delhi; and
(¢) whether Government have

planned any remedial action for the
Fourth Plan period?

The Minister of Planning (Shri
B. R, Bhagat): (a) No, Sir. The
Central Statistical Organisation ls still
continuing its studies.

(b) It is not possible to test the
validity of the estimates given by the
National Council of Applied Economic
Research until the studies by the
Central Statistical Organisation have
been completed.

(e) Promotion of Balanced Regional
Development through the successive
Five Year Plans is an accepted policy
of the Government.

Ret Irrigation Project (Orissa)

2135, Shir P. K. Deo: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Hydro Power Divi-
sion of the Orissa Government has
drawn up a blue-print of the Ret Irri-
gation Project in Kalahandl Distriet;

(b) if so, the broad features thers—
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(c) the cost and irrigation poten-
tial;

(d) whether it is an eronomic pro-
ject:

(e) when it is likely to be taken up
and when completed; and

(f) the quantity of foodgrains
likely to be produced as a result of the
execution of this project?

The Deputy Minister in the Mimis-

try of Irrigation and Power (Shri
Bhyam Dhar Misra); (a) The Gov-
ernment of Orissa have prepared a
preliminary report called the
“Kalahandi Master Plan', which

s the Ret Lrrig Project also.

(b) (i) Dam
Type: Rolled earth fill
Length: 2750 ft.

Height: #7 ft. above river bed.

(ii) Reservor
Gross storage: 2200 M, cft
Live storage: 2130 M. cft.

{c) (i) Estimated Cost
Rs. 181.64 lakhs

(ii) Irrigatiom benefits
Kharif—22,000 acres
Rabi—11,000 acres

(d) This will be known when the
detailed project report has been pre-
pared.

) The State Government have not
yet drawn up a programme for im-
plementation of the project,

(fy This has not been assessed by
the State Government as the report
is only a preliminary nature.

Vdanti Irrigation Project (Orissa)

2136. Shri P. K. Deo: Will the Minis_
ter of Irrigation and Power be pleased
to ®tate:

{a) whether the Hydro Power Divi-
sion of the Orissa Government has
drawn up a blue-print of the Udanti
Irrigation Project in Kalahandi Dis-
triet;

2189 (Al LS—3

(b) if so, ge broad details thereof;
(c) the cost and irrigation potential;

(dY whether it is an economic pro-
jeet;

(e} when it is likely to be taken up
and when completed; and

(f) how much more food is likely
to be produced as a result of the exe-
cution of thiz project?

The Deputy Mialster in the Minis-
try of Irrigatior, and Power (Shri
Shyam Dhar Mia): (a) The Gove
ernment of Orisss have preparsd a
preliminary repori salled the “Kala-
handi Master Plan', which covers the
Udanti Irrigation Froject also.

(b) (i) Dam '
Type: Rolled 3 il
Length: 1435 ft,
Height: 164 ft. sbove river bed.
(ii) Reservoir

Gross storage: 953 M. cft
Live storage: 355 M. cft.

(c) (i) Estimated ‘ost
Hs. 67257 lukhs .
(ii) Irrigation binejits:
Khariff—78,600 acies.
Rabi-—39,300 ucres

(d) This will be knvwn when the
detailed projec! report has been pre-
pared.

(e) The State Gov\gnment have not
yet drawn up a programme for im-
plementation o the project.

(f) This has not brr.m assessed by
the State Govirnmem! as the report
is only of a pwrliminary nature.

Indra Irrigatbn Project (Orissa)

2137. Shri P. L. Deo: Will the Mais-
ter of lxﬂnljoqllﬂ Power be neased
to state: -

(a) whether f,ae Hydro rower Divi-
sion of the Orisa Gr.ernment has
drawn up a bjue-piint of the Indra
Irrigation Proju:t n Kalahandi Dis-
trict;
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(b) if s0, the broad details thereof;

(c) the cost and irrigation potential;

(d) whether it is an ecommiv:'m-
ject;

(e) when it is likely to be taken up
and when completed; and

(f) the quantity of foodgrains
likely to be produced as a regult of
the execution of this project?

The Deputy Minkster in the Minis-
iry of Irrigation and /Power (8Bhri
Bhyam Dhar Misra):; (a) The Gov-
wrnment of Orissa h prepared a
prelmismry teport -:alleq the “Kala-
handj Master Plar, which covers the
Indra Irrigation Praject also.

(b) (i) Indra Dam
Type: Rolled j»
Length: 1830,
Height: 90fa. above river bed.

(li) Reservoir
Groes storage. 4922 M. cft.
Live storage: 4500 M. cft.

(1ii) Sungr Weir
Length: 400{ft.
Height: 10ff sbove river bed.

(c) (i) Estirated cost
Rs. 255:660 lakhs.

(ii) Irrigation benefits:
Khariff: 46,700 acres.
Rabi: 23,360 acres

(d) This will be known when the
detailed project report has been pre-
pared. _r

(e) The State' Goverament have not

yet drawn up'a projramme for im-
plementation of “the project.

fill.

v

\

(f) This has nuot been assessed by
the State Governumeat as the report
= only of a preliminwry nature.

|
Jouk Irrigation Priect (Orissn)

2138. Svri P. K. Deo. Will the Minis-
ter of Irrigition and Bower he pleased
to state:

(a) whether the Hylro Power Divi-
sion of the Orlssa G*avemnwnt has
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drawn up & blue-print of the Jonk
Irrigation Project in Kalahandi Dis-
trict;

(b) if so, the broad details thercof;

(c) the cost and irrigation poten-
tial;

(d) whether it is an economic pro-
ject;

(e) when it is likely to be taken
up and when completed; and

(f) the quantity of foodgrains
likely to be produced as a result of
the execution of this project?

Shyam Dhar Misra):
ernment of Orissa have prepared a
preliminary report called the “Kala-
handi Master Plan’, which covers the
Jonk Irrigation Project also.

(b} (i) Dam
Type: Rolled earth fill.
Length: 2085 ft.
Height: 70 ft. above river

(ii) Reservoir
Gross storage: 2874 M. cft.
Live storage: 2550 M. cft.

(e) (i) Estimated cost:
Rs. 176:08 lakhs.

(ii) Irrigation benefits:
Khariff: 26,400 acres.
Rabi: 13,200 acres.

(d) This will be known when the
detailed project report has heen
prepared.

(e) The State Guvernment have not
yet drawn up a programme for im-
plementation of the project.

(f) This has not been assessed by
the State Government as the report is
only of a preliminary naturc.

Sagada Irrigation Preject (Orham)

2139. Shri P. K. Deo: Will the Minis-
ter of Irrigation and Power be pleased
to slate:

(a) whether the Hydro Power Divi-
sion of the Orissa Government has
drawn up a blue-print of the Sagada

bed.
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Irrigation Project in Kalshandi Dis-
trict;

(b) if so, the broad details of the
project,
(c) the cost and irrigation potential;

(d) whether it is an economic pro-
Ject;

(e) when it is likely to be taken up
and when completed; and

(f) the quantity of foodgrains
likely to be produced as a result of
the execution of this project?

The Deputy Minister in the Minjs-
try of Irrigation and Power (Bhri
Bhyam Dhar Misra): (a) to (1).
The ayacut contemplated under
Bagada Project is now proposed to be
commanded by the tai]l race water of
the proposed Upper Indravati Hydro-
Power Scheme, which is under detail-
ed investigation. As such, the inves-
tigation of Sagada wvalley has tempo-
rarily been deferred by the State Gov-
vernment.

Water frem Jamuna Bed, Delhi

Shri Lakhmu Bhawani:
Health be

z140.
Will the Minister of
pleased to state:

(a) the progress so made in the ex-
ploration work of tapping off water
from underneath the Jamuna bed to
augment the water supply in the
capital;

(b) the time by which this work
will be completed; and

(c) the total cost of the project?

The Minister of Health (Dr. Sushils
Nayar): (a) All works required for
exploration work of tapping off water
from underneath the Jamuna bed
have been compited, excepting the
pumping test for determining the
permeability of the strata.

(b) This work is expected 1o be
eompleted in about a moath.

(e) It is not possible at this stage
to indicate the cost of the project. The

total expe:!iture likely to be incur-
red on the exploration works amounts
to Rs. 82.000/- approximately

Multi-Storied Garage im New Delhl
2141, Shri Wadiwa:
Shri Lakhmu Bhawani:
Shrimati Shyamkumari Devi:
Will the Minister of Health be
pleased to state:
(a) whether there is any proposal

to have a multi-storied garage in Cen-
naught Place, New Delhi; and

(b) if so, the progress made so far
in this regard?

The Minisier of Health (Dr. Sushila

Nayar): {(a) Yes.
(b) The preliminary designs and
estimates prepared by the architect

have been approved by the New Delhi
Municipal Committee. The detailed
drawings and estimates gre now under
scrutiny.

C.0.H.8. Disponsary fer Kalinsh
Coleny, New Delhbi

2142 Shri J. B. B. Bist: Wil the
Minister of Health be pleased to state:

(a) whether any census of Central
Government employees and their
families residing in Kailash and
Greater Kailash colonies of New Delhi
has been conducted;

(b} whether any representations
have been received that in view of a
large concentration of Central Gov-
ernment employees in those areas, a

CGHS. disg y should be 1 4
there or st least a Moblle Van showld

visit that area regularly; and

(c) if so, the action taken om those
representationsa?”

The Minister of Health (Dr.
Sushila Nayar): (a) No. However.
the number of families of the Central
Gover t ployees residl in
Kailash and Greater Kailash colonles
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of New Delhi, who avail themselves
of the C.G.H.S. benefits at the An-
drews Ganj Dispensary, at present, is
about 200.

by Yes,

(¢ The number of families of Cen-
tral Government employees residing
i these colonies is  small and is al-
ready  catered for by the C.GHS.
Dispensary, Andrews Ganj, which is
roughly 2 miles away and connected
through good means of communica-
tion. As such the establishment of a
separate Static Dispensary or provi-
sion of a mobile van is not justified
at present.

Water Supply In Badagara,
Kerala

2143, Shri A, V.
Will the Minister
pleased to state:

Raghavan:
of Health be

(a) the progress made in providing
water supply to the Badagara Muni-
cipality in Kerala;

(b) the nature of work now in pre-
Rreds;

{c) the
scheme;

estimated cest of the

{d) the amount spent so far; and

(e) the steps taken to expedite the
scheme?

The Minister of
Sushila Nayar): . (a) In order to pro-
vide immediate relief to the most
difficult areas within the Badagara
Municipal limits, an interim scheme of
siniting tube wells has been  under-
taken,

Health (Dr.

(b) The overhead tank and tempo-
rary pump house have been complet-
ed.  All the other works acv in pro-
Eress,

fe) Re 3.55.400.
1d) Rs 1.64.100.

(¢) Necessary instructions have
been given to the concerned Officers
to complete the work at the earliest
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Electricity Supply In Badagara,
(Kerala)

2144, Shri A. V. Raghavan:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there is any proposal
to extend electricity to Kottakkal,
Pakkayil and Puduppanam in the
Badagara Municipality of Kerala; and

(b) if so, when the same will be im-
plemented?

The Deputy Minister in the Minis—
try of Irtigation and Power (Shrl
Shyam Dhar Misra): (a) and (b). The
requisite information is being collec-
ted and will be laid on the Table of
the House.

Land Reforms in Mahe

2145, Shri A. V. Raghavanm:
Will the Minister of Planning be
pleased to state the progress made im
carrying out land reforms in Mahe as
envisaged by the Planning Commis-
slon?

The Minister of Planning (Shri B. B.
Bhagat): In Mahe due to its geog-
raphical proximity with Kerala, the
Malabar Tenancy Act, 18290 was exten-
ded there with cffect from July 1,
1858, The enactment of g compre-
hensive legislation based on the
Kerala Land Reform Act is under the
active consideration of the Govern-
ment of Pondicherry. Meanwhile,
ejectment of all tenants and share-
croppers has been stayed under the
Mahe (Stay of Eviction Proceed-
ings) Repulation, 1963 and the life of
the Act is being extended up to  the
end of December, 1966.

Double-Storey Quarters in Gole
Market Area, New Delhi

2146. Shri Yashpal Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) whether Government propose te
construct double storey and multi-
storey Government quarters by
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demolishing the existing single storey
quarers in the Gole Market area;

(b) if so, when the work is likely
to be completed; and

(¢) the total expenditure to be in-
curred thereon?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(c). It has been decided to demolish
the existing single-storeyed quarters
in the area and to build multi-storey.
ed flats. The decision will be imple-
mented in convenicnt phases. In phase
1, 720 double-storeyed type I quarters
have already been built on Panch-
kuin Road. Plans for the next phase
have been prepared and are under
consideration. The work will be
taken up next year if funds are
available,

Construction of Houses on vacant
Plots

2147. Shri Yashpal Singh; Will the
Minister of Works and Housing be

materials, the Land and Development
Officer has been authorised to grant
extensions of one year at a time to
plot holders for completing the
building, if he is satisfied that the
lessee is anxious to build but  was
prevented from doing so  for good
reasons,

In so far as Jands under the control
of the Delhi Administration are con-
cerned, they too take into considera-
tion the genuine difficulties of the
plot holders before exercising thelr
right to resume un-built plots,

Site Ter Range for Natlonal Rifie
Ameclation of India

2148. Shri Karnl Singhji:
Shri Hem Barua:
Dr. L. M. Singhvi:
Shri 5 M. Binerjee:
Sbri Bhanu Prakash Singh:

Will the Minister of Works and

pleased to state:

(a) whether it is a fact that the last
date for the construction of Houses on
Vacant plots in Delhi has been ex-
tended; and

(b) if so, the reasons therefor?

The Minister of Works and Houslng
{Shri Mebr Chand Khanna}: (a) and
(b). Terms of the lease for nazul
lands under the administrative con-
trol of the Ministry of Works and
Housing, including the lands in reha-
bilitation colonies. provide for com-
pletion of consiruction pn plots with-
in a specified perind generally of two
years, In the ecase of rehabilitation
colonies, a Press note was issuei on
the 5th November, 1863, permitting
lessces of rehabilitation colonies to
construct houses by the 31st Decem-
ber, 1864, failing which  Government
reserved the right to resume the plots
in accordance with the terms of the
lease,

However, in view of the shortage of
cement and other essential building

Heusing be pl d to refer to the
reply given to Unstarred Question No.
1530 on the 12th December, 1963 and
state:

(a) whether Government propose
to allocate the site near Mehrauli
(Delhi) for the range to the National
Rifle Association of Indiu in view of
the present emergency in the country;
and

(b) if so, whether Government also
propose 1o advance loan to the Nation-
al Rifle Assoviation of India for ihe
completion of such a range?

The Minister of Works and Iousing
(Shri Mehr Chand Khanna): (a) 980
acres of iand was offered by the Dalhi
Administration to {he Nationai Rife
Association of India on  Palam-
Mchrauli Road for setting up a firing
range before the present emergency
on payment of Re. 13 lakhs to meet
the cost of acquisition of this land
The Association requested that the
land be allotted to them free of cost,
The Scheme of “large-scale acquisi-
tion, development and disposal of jand
in Delhi” however does not envisage
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allolment of land to any Instituiion or
Association without payment of the
cost of acquisition of the land.

(b} The Ministry of Education sanc-
tioned grants of Rs. 72,000/- and of
Rs, 3000/- in 1959-80 in favour of the
Agsociation for payment of premium
and ground rent of land measuring
about 95 acres which was allotted by
ihis Ministry to the Association on
the southern gide of the Upper Ridge
Road, Subsequently, the Association
refunded the above amount, as the
allotment had to be vancelled since
the area was sgituated in the ‘green
belt' and no structures could be erect-
cd in it. At present, no request-of
the Association is pending with the
Government for the advance of loans
for construction of a firing range.

Bxpemndliure Tax

2149, Shri Karnl Singhji: Will the
Minister of Finance be pleased to
state the total amount of Expenditure
Tax realised up to the 31st March,
1985 cver since it hes been rTe-
entoreed?

The Minister of Finamce (Bhrl
T. T. Krishnamachari): Rs. 42,11,000.

Keyna Preject

2150. Bhri Madhu Limaye:
Shri Ram Sewak Yadav:
Shrl Bagri:

Will the Minister of Irrigation
Power be pleased to state:

(a) the progress made so far in the
completion of the Koyna Project,
Stage II;

(b} the presemt power eutput st
Koyna Project;

and

(¢) whether any electricity is being
supplied to Goa from Koyna project;
and

(d) how much of the alectricity p;:;

duced at Koyna project is used
the purpose of (1) agricultural deve-
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lopment and small-scale industries,
and (ii) large-scale industries in the
Poona—Bombay regiun?!

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The progress
of works on Koyna Project stage II
todate is as folows:—

Civil Engineering Works: —Con-
creting of the dam to the final
height and dimensions come
pleted; concreting of the
hoist towards in progress;
work on pressure shafis prac-
tically completed; concreting
of turbine pits and switch-
vard completed,

Electrical and Mechanical Workss
Erection of {arbines and
generators in Progress,
manufacture of butterfly
valves for the pressure shafts
completed; swilchgear, trans-

former structuce, 220 kv
cables under various stages of
progress,

Anticipated date of commission-
ing: The first generating Unit
(15) MW is expected to be
missioned by end of January
1966,

(b) At present power is gencrated
by Koyna Stage 1 alone having an
installed capacity of 240 MW. Actual
power output during August-October
1965 was 415 million kWh.

(c) No.

(d) Power generated by Koyna
Project is being fed into the Maha-
rashtra Grid system which is being
operated by the Maharashtra State
Electricity Board. Out of the total
energy sold by the Board during
1084-85 from this grid, 25-8 million
kWh (6:15%) was given to lrrigation,
04:5 million kWh (22:40%) to small-
scale industries and 111:7 million
kWh (27-75%) to major industries
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Tube-wells in Punjab

2154, Shri Yashpal Siogh: Wil] the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govern-
ment have approacned the Central
Gevernment for financial help for the
erection of tube-wells in the State;
and

(b) if so,
thereto?

Government's reaction

The Depuiy Minister in the Minis-
try of Irrigation and Power (8hri
Shyam Dhar Misra): (a) Yes the
Punjab Government submitted a
scheme for approval.

(b) The scheme for consiructing
128 tubewells has been approved,

C.GHS. Ayurvedic Dispensary

2155. Shri Yashpal Singh: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Quegtion No. 2769 on the 28th April,
1965 and state:

(a) whether the proposed C.G.HS.
Ayurvedic Dispensary has since been
set up at Sarojini Nagar, New Delhi;
and

(b) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): () and (b). Due t{o non-
availability of suitable accommoda-
tion, it has not becn possible to set up
a CGHS, Ayurvedic Dispensary at
Sarojini Nagar, New Delhi so for.

Bombing of Hussainiwala Headworks

2156. Shri 8. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Irrigation and
Power be pleascd to state:

(a) whether Government's attention
has been drawn to the Pakistani
attempts to bomb Hussainiwala Head-
works and several other places regu-
lating the supply of water to Pakistan;
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(b) if so, whether it is a clear
violation of the Internuliona) Treaty;
and

(c) if so, the steps taken in the
matter?

The Deputy Minister in the “inis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) to (c). There
was shelling of the Hussainiwala
Headworks by Pakistan resulting in
some damage to the Headworks
structures. The Indus Waters
Treaty does not provide for situa-
tions arising out of @y bomb-
ing or shelling. Under the Treaty,
annual proportiopate working ex-
penses for Hussainiwala Headworks
are recovered from Pakistan and the
cost of repairing the damage raused
by the shelling will by includeq in
these expenses.

Housing Shertage

2157. Shri Kolla Venkaiah: Will
the Minister of Works and Housimg
be pleased to state:

(a) whether it is a fact that the
Director of the National Bulldings
Organisation has prepared a paper on
the housing shortage in ECAFR
region;

(b) if so, the main feature of the
paper;

(c) the steps proposed to be taken
by Government to overcome the
housing shortage in India keeping im
view the steps suggested in the paper;
and

(d) whether Governmeni propose to
lay a copy of the paper on the Table?

The Minister of Works and Homs-
ing (Shri Mehr Chamd Khanna): (a)
to (d). A copy of the Paper on ‘Cur-
rent Housing Policies and Programmes
in the Countrice of the ECAFE
Region’ prepared by the Director,
National Buildings Organisation as
ECAFE Consultant, has been placed
in the Parliament Library. In so far
as the suggestions made in the Paper
to overcome the housing shortage in
India are concerned, necessary action
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is already under the consideration of
the Government,

Balance of Payments Loan frem UK.

2158. Dr. Sarojinl Mahishi: Will
the Minister of Fimanee be pleased to
state:

(a) how the ‘Balance of Payments
Loan of Rs, 13'3 crores received from
UK. is used in maintaining a flexible
import policy; and

(b) the quantum of loan during the
vear 1964-83 for this purpose and how
it was utilised”?

The Minister of Finamce (Shri T. T.
Krishnamachari): (a) The loan is not
tied to imports for any project or to
imports from out of any limited list
of goods. It can be used to reimburse
ourselves for payments made by us
after the 2nd August, 1965 for im-
ports from UK. of any type of goods
and services required for our econo-
mic development programmes. Conse.
quently it enables us to exercise
considerable flexibility as to the
manner of its use as a constituent of
the respurces which determine the
import policy.

(b) The quantum of loan for this
purpose during the year 1964-85 was
£15 milion (Rs, 20 crores) and it was
utilised, as this loan will be, for
financing the import of varlous types
of goods and services required for
our economic development pro-
grammes both in the public and the
private sectors, The quantum of the
balance of payments loan in  the
current year is alto £15 milllon, of
which £5 million was made avail-
able in June and has been fully
drawn. TIn each of the earlier three
years of the Plan also the quantum
of balance of payments assistance
from UK. has been £15 million.

Conference of Bullding Societies

2159. S8hri D. D. Puri: Will the
Minister of Works and Housing be
pleased to state:

(a) whether India was represented
at the 29-nation Conference of Build-

ing Societies beld in London on the
4th October, 1965;

(b) if so, the decisions taken in the
Conference; and

(¢) whether India is likely to
receive any assistance in the pro-
gramme for extending housing facili-
ties in India?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) No.

(b) and (c¢). The proceedings of the

Conference have not yet been
received.
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Sale of Confiscated Gosda

2161. Shri  HKolla Venkaiah: Wijl
the Minister of Finance be pleased
to state;

‘a) whether Government have any
proposal under consideration to open
depots nbroad for the sale of eon-
Ascated smuggled goods;

(b) if %0, in which countries;
{c) the expenditure involved;
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(d) whether any depots have also
been set up in India for the sale of
such geods; and

(e) if =0, the amount of such goods
sold at different depols in India?

The Minister of Finance (Bhri T, T.
Krishnamachari): (a) No, Sir.

tb) and (c). Does not arise.
(d) Yes, Sir.

(¢} A statement showing the
amount of such goods sold at diffe-
rent depots in India i placed on the
Table of the House. [Placed in Lib-
rary. See No. 1L.T-5352/65.]

Hospital in Gulabi Bagh, Delhl

2162. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether there was a provisiom
in the Third Five Year Plan to con-
struct a hospital in Gulabi Bagh near
Andha Mughal in Delhi;

(b} it =0, what was the amount

involved,

(¢) the progress of the project se
far; and

(d} the reasons for the delay?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes,

(b) Rs. 20 lakhs, cut of which Rs. 14
lakhs were for capital works.

(¢} and (d), Possession of the land
required for the purpose was taken
over on Sth June, 1964, However, the
land is heavily squatted upon by
unauthorised persons. Steps to evict
‘them are being taken.

Thuggi Jhompri Seheme in Delhl

2163. Shri Shiv Charan Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a) the provision for Jhuggl Jhom-
pri Scheme for Delhi in she Third
‘Five Year Plan;
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{b) how much amount has been uti-
lised upto the 31st March, 1965 (i) for
acquisitioning of land and (ii) for
development purposes;

(c) how many plots of 25 square
yards and 80 square yards have been
developed and allotted;

(d) how many quarters have been
constructed upto the 31st March, 1965;
and

(e) how many plots are likely se
be developed and gquarters censtruct-
ed by the 31st March, 19667

The Minister of Works and Houosing
(Shri Mehr Chand Khanna): (a)
Rs. 9.00 crores.

(b) (i) For acquisitioning of land
Rs. 348.90 lakhs
(ii) For development  purposes

' .. Rs. 198.50 lakhs

(¢) Number of plots
developed & allotted
(upto the 31st March, 1985)
25 Square yards 15,637 10,312
80 square yards 3,803 3,565

(d) and (e). No tenemenits have
been completed sp far. 3,872 tene-
ments are, however, under construc-
tion and are likely to be completed
by July-August, 1968, About 15,000
additional plots of 25 square yards
are also likely to be developed by
the 31st March, 1866.

Zenal Plans under Delhi Muster Plan

2164. Shri Shiv Charan Gopta: Will
the Minister of Health be pleased to
state:

(a) how many zonal plans are re-
quired to be prepared by the Delhi
Development Authority under the
Master Plan for Delhi;

(b) how many plans and for which
areas have been finalised so far;

(c) how many plans are under pre-
paration; and

{d) how much time it would take to
complete this work?
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The Minister of Health (Dr. Sushila
Nayar): (a) Out of the 136 Zones in
which the total urbanizable area of
Delhu (upto 1881) has been divided,
the Delhi Development Authority is
required io prepare the Zonal deve-
lopment plans for 123 Zones. The
remaining 13 Zonal Plans are to be
prepared by other authorities.

(b) 21 Zonal development plans for
the following areag have so far been
finalised by the Delhi Development
Authority:

(1) D-1 (Connaught Place and its
extension).
D-4 (Parliament Street area).

D-5 (D.IZ. area—Gole Mar-
ket area).

(4) C-1 (Kashmere Gate).

t5) C-2 (Qudsia Garden).

(6) C-3 (Civil Lines area).

{7) C-11 (Northern Ridge).

(8) C-12 (Old Secretariat).

(8) D-17 (Nizamuddin and Jang-
pura),

D-18 (Kilokri).

D-19 (Lajpat Nagar).

D-20 (Mubarakpur Kotla).
F-2  (Kailash, Srinivaspuri
and Lajpat Nagar IV area).
F-3 (Siri area).

F-1 (Friends Colony).

F-7 (Okhla).

F-4 (Safdarjang).

F-8 (Moti Bagh).

and (20), F-10 and F-18
(Malvia Nagar; and

(21) E-T (Jhilmila).
(e) 52.

(d) This work iz expected to be
<ompleted by March, 1967

Privais Colonies in Delhi
2165. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:
(a) the names of private colonles in
Dethi alongwith the number of resl-
dential plots therein approved by the

(2)
3

{10}
(11)
12)
{13}

4
(15)
(18)
{amn
(18)
{19)
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erstwhile Delhi Improvement Trust
and the Delhi Develop Provisional
Authority during their existence; and

(b) the names of private colonies
alongwith the b idential
plots therein approved by the Delhi
Development Authority and the Muni-
cipal Corporation of Delhi upto thie
31st October, 19657

The Minisier of Health (Dr. Sushila
Nayar): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha as soon as
available.

Baginesrs and Geelegisls

2186. Shri Omkar Lal Berwa:
Shri Brij Raj Singh:
6hri Gokaran Prasad:

Will the Minister of Irrigatien amd
Power be pleased to state the steps
proposed to be taken by Government
to achieve close co-ordination between

gl s and geologists and to develop
specialisation in engineering geology?

The Deputy Minister in the Minis-
try of Irrigation and Power (Bhri
Shyam Dhar Misra): Close liaison
exists between engineers and geolo-
gists. Geologists are associated with
major projects from the investigation
stage 1o the completion of the pro-
jects. The Geological Survey of India
have established three regional units
in engineering geology for assisting
the projects located in the respective
regions. Resident Geologists are
posted in some of the major engineer-
ing projects to deal with geclogical
problems.

There is an Engineering Geology
Division in the Geological Survey of
India, consisting of officers who have
specialised in engineering pgeological
problems. In order to further deve-
lop specialisation in this fleld, the
Geological Survey selects Geologists.
having an aptitude for this type of
work, from its cadre and gives them
in-service training in the subject.
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Ralds in Kanpur by Imcome Tax
Authorities

21#7. Bhri Vishwa Nath Pamdey:
Shri Himatsingka:
Shri Rameshwar Tantin:
Shri 5. M. Banerjee:
Shri Sidheshwar Prasad:
Shri Hukam Chand

Kachhavalya;

Shri Bade:

Will the Mini of Fi be
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for establishment of Panchayat Samiti
Industries also.

Construction of Quarters for Emplo-
Yees of A.G., Orisea

2189. Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state the progress made so
far in regard to the construction of

pleased to state:

(a) whether it is a fact that the
Income Tax Officials assisted by * the
City Police of Kanpur raided a num-
ber of business premises in the city
of Kanpur on the lst November, 1985
and seized unaccounted cash and or-
naments worth nearly Rs. 20 lakhs;
and

{b) it =0, the action taken by Gov-
ernment in the matter?

The Minister of Finance (Shri T, T.
Krishmamachart): (a) Ruods  were
carried out but the value of unaccoun.
ted cash and jewellery seized was
only Rs. 44 lakhs.

(b) Investigations are in progress.

Panchayat Samiti Industries in Orissa

2163. Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:
Will the Minister of Planning be
pleased to state;

(a) the amoung ollocated to Orissa
for the establishment of Panchayat
Samiti Industries in the State during
1965-66; and

(by the details thereof?

The Minister of Planning  (Shri
B. R. Bhagat): (a) and (b). The
amount allotted by the Centre to the
Orissa Stoty Government for 1965-86
for all schemes relaling te  Small
Scale Industries is Ra. 27 lakhs (Rs.
18.6 lakhs as loans and Rs. 104 lakhs
as grants) and this includes assistance

residential quarters for the employees
of the Accountant-General, Orissa at
Bhubaneshwar?

The Minister of Finance (Shrj T. T.
Krishnamachari): Work of construe-
tion of 256 residential quarters of
different categories was awarded in
August last and uptodate roughly 25%
of the work has been done.

Grants to Orissa
2170. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Finance be

pleased to state:

(a) whether any lump-sum grant
has been made to the Orizsa Govern-
ment for Centrally  Sponsored
Schemes during 1965-88; and

(b) if so, the details thereof?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No, Sir,

(b} Does not arise.
S.C. & 5.T. Employees in Office of
AG., Orissa

2171. Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:

Will the Mirmister of Finance be
pleased to state:

(a) the number of employecs work-

ing at present in the Accountant-
General's Office at Bhubaneshwar
(Orissa); and

{b) the number out of them belong-
ing to the Scheduled Tribes and Sche-
duled Castes, separately?
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The Minister of Financy (Shri T, T,
Krishnamachari); (a) 1826,

(b) Scheduled Custes 114, Schedul-
ed Tribes 26,

Nagarjunasagar Project

2172. Shri Laxmi Dass: Will the
Minister of Irrigation and Power be
pleased Lo state:

(a) whether it is a fact that water
will be released from the Nagarjuna-
sagar Project for irrigation purposes
in June, 1986; and

{b) if so, how much wrea will be
govered from that water supply?

The Deputy Minister in the Minis-
try of Irrigation amd Power (Shri
Shyam Dhar Misra): (a) Yes,

{b) About 3:8 lakh acres.

Selsure of Cuwrreaqy

2173. Shri Kindar Lal;
Shri Vishwa Nath Pandey:

Will the Minister of Finanes be
pleased to state:

(a) whether it is a fact that Indian
currency amounting to Rs 1,50,000
and several incriminating documents
have been seized by the Officers of
the Enforcement Directorate from the
Office of a businessman in Central
Bombay in the first week of Novem-
ber, 1965; and

(b) il so, the action Government
propose to take in the matter?

The Minister of Finance (Shri T. T.
Krishaamachari): (a) The officers of
the Enforcement Directorate at Bom-
bay and Madras, searched simultane-
ously on 5-11-85, cretain premises in
Bombay and Madras and seized Rs.
1,64,350 in Indian currency and various
documents.

(b) Further enquiries by the En-
forcement Directorate are under way
and on completion of the same, neces-
sary action will be taken under the
Foreign Exchange Regulation Act,
1947,

L
Irrigation and Power Projects im
Mysore

2174. Shri Linga Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number and names of
mrajor power and irrigution projects
started in Mysore State with the
Central  Assistance in the First,

Second and Third Five Year Plans;

(b) the amount of the Central
assistance given for these projects;

(c) how many of them have been
completed; and

(d) how many shall huve to be
taken on to the Fourth Plan for
completion?

The Deputy Minister of Irrigation
and Power (Shri Shyam Dhar Misra):
(a), (c) and (d) A statement contain.

ing the requisite inlormation i
attached. gPlueed in Library See
No. LT-5353 (ii)/65.]

(b) No earmarked Cential assis-
tance for any individual irrigation or
power project has been given 1o the

Government of Mysore. The Siale
Government have. however, been
given, miscellaneoug loan assistance

every year, for the execution of their
Plan Projects, including the irriga-
tion and’ power projecis lisled in the
statement Jaid on the Table of the
House. [Placed in Library. See No.
LT-5353 (ii)/65.]

Newsprint as Mesquito Killer

2175. Shri Brajeshwar Prasad: Will
the Minister of Health be pleased to
stale:

(a) whether the atlention of Gov-
ernment has been drawn to the news-
item published in the Statesman,
dated the 10th November, 1985 that a
Harvard research programme has dis-
covered the news-print used by the
New York Times ag a source for a
new hormone which inhibits sexual
maturing in some inseclz and can be
used effectively to kill mosquitoes;
and
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{b) if so, whether Government pro-
pose to import reasonable amount of
the said news-print for experiment?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The Harvard Uni-
versity is being contacted to obtain
details regarding the hormone as
well ag the results of their experi-
ments,

(b) Does not arise at this stage.
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Ranjit Hetel, Delhi

2179. Shri Mohammeg Koya: Will
the Minister of Works and Housing
be pleased to state:

(a) whether the Ranjit Hostel, Delhi
was origimally intended. for ladies;
and

(b) if so, the reasons for comfverting
it into a Hotel?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). In 1982, the rules for allotment
of Government houses in Delhi provi-
deq that single men and women offi-
cers would not eligible for allot-
ment. There was n demand for hos-
tel accommodation for 1427 single
men and 215 single women officers.
To meet this demand a proposal for
construction of a men's hostel on Lodi
Road and of a women's hostel on
Maharaja Ranjit Singh Road was
mooted. The construction of the hos-
tel on Maharaja Ranjit Singh Road
with 280 rooms was sanctioned in
March 1063. Later that year, the
Central Government took a decision
that the distinction between single
and family officers for purposes of
allotment of Government accommoda-
tion should be annulled and that ain-
gle officers should also become eligible
for allotment of Government accom-
modation from the general pool just
like married officers. Further, the
Ministry of Works and Housing tovk
over the Working Girls' Hostel on
Curzon Road with ace dation for

and Ranjit Fostels should be

con-
verted into Government Holels.
New Office Buildings
2180, Shri Lakhmu Bhawani: Will

the Minister of Works asd Housing
be pleased to state:

(a) whether it is a fact that some
new office buildings are to be con-
structed on the plots where the Offices
of the l}lute office and Director-
General, loyment and Traini
were so far Iocl'led and

{b) if so, the details thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b), No building is to be built on the
site where the hutments occupled by
the Directorale of Eslates formerly
stood. Thig area is to be kept open
under the Master Plan of Delhi, The
site of the hutments occupled by the
Directorate General of Employment
and Training will be utilised partly
for an office building and partly for
Parliamentary buildings. The offico
building will provide about 1.62 lakhs
square feet of office space at an esti-
mated cost of Rs. 69.24 lakhs, exclu-
ding departmental charges. Details
of the Parli tary bulldi have
not yet boen finalised.

Gold Bmuggiing in UP.

3181. Bhri Vishwa Nath Pandey:
8hri Kindar Lal:

Will the Minister of

Finance be

about 258 women. A separate ladies'
pool of accommodation was also
created to ease the housing problem
of lady officers of Government. In
the light of these developments, it
was felt that there was no longer any
need for separate hostels for single
men and women officers. It was
consequently decided that, as there
was alsp an wcute shortage of hotel
accommodation in Delhi which pre-
vented foreign tourists of moderate
means from visiting India in large
numbers and valuable foreign ex-
change was thus being lost, \he Lodi

pl d to state:

(a) whether it iz 5 fact that ffty-
six tolas of allegedly smuggled gold
bave been seized from the possession
of a goldsmith in Baharaich Distriet,
Uttar Pradesh by the Central Customs
authorities on 14th November, 1048;
and

{b) if sp, the action taken in the
matter?

The Minister of Finance (Shri T. T.
Krishnamachar{): (a) On 14th Novem-
ber, 1885 the Central Excise Officers
apprehended a gold dealer of Bahar-
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ach at Lucknow and secized 650,040
gramg (55.73 toals) of gold bearing
foreign markings and valued at Rs.
4.483/- at international rute from him.

(b} The person wus uarrested.
verligations are in progress.

In-

Pewer Production in States

2182. Shri Reddlar: Will the Minis-
ter of Irrigation and Power he pleased
to state:

(a) the quantum of power produced
at present by each State; and

(I}) the q of power supplied
to industry and to lift irrigation in
each State?

The Deputy Minister in the Minky-
try of Urrigation and Power (Shri
Shyam Dhar Misma): (a) and (b). A
statement giving the requisite infor-
mation is laid on the Table of the
House [Placed in Library—See No.
LT-5354/65],

LIC. Policies

2183, Shri 8. M, Banerjee: Will the
Minister of Finance be pleased to

ntate:

(u) whether the Practitioners of
Ayurveda are registered by the Life
Insurance Corporation for purposes of
ml:idicul examination of policy holders;
an

Recommendat ions ma.'s vy the Unami Ad-
wisory . nnitiee
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(b) the pusition of praclitioners of
Unani system of medicine in this re-
gard?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). Practi-
tioners of indigenous gystem of medi-
cine are eligible for appointment as
authorised Medical Esxaminors of the
Corporation in areas where allopathic
practitibners are not available within
a reasonable distance, provided they
hold qualification in Integrated Me-
dician and have been trained n and
have adequate experience of the use
of diagnostic techniques.

Umani Advisery Committee

2184, Bhri 5. M. Banerjee: Will the
Minister of Health be pleased to
state:

(a) the functions of the Unani Ad-
visory Committee;

(b) the recommendations made by
the Committee during the last 5 years;
and

(c) the action taken thereon?

The Minister of Health (Dr. SBushila
Nayar): (a) The functions of the
Unani Advisory Committee are:—

(i) to examine and evaluate

schemes of research in Unani,
and

(ii} to recommend the extent of
financial assistance to be
given.

(b) and (c). A statement is given
below: — d

Action 1aker.

t. Formulation of uniform syllabus.

of 8 Post-grad
ing-cum-Research Cenire.,

Train-

A Senink up of  Pharmucopocia Conin -
ce,
Appoinsment of technical siaff in the
Ministry.

¢, Translation of important
Unani medicine,

books of

A vriform syllebus bar boen diiwre p.
Establish.ment of a Centie in the  Aryrw-
vedic and Ursni Tibbia College, Delhi.
is under examinution.

This Las been setup.,

This has been implomenied.

This is under consideraticn.
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Usani System: of Medicine

2185. Shri S, M, Banerjee will the
Minister of Health be pleased to
state:

(a) the steps being taken or pro-
posed to be taken to utilise gainfully
the vast and rich resources of the
Unani system of medicine, thereby
effecting a substantial saving in the
foreign exchange by redueing import
of medicines; and

(b} whether Government have exa-
mined the possibilities of research in
the Unani system of medicine which
can be defence-oriented?

The Minister of Health (Dr. Sushila
Nayar): (a) The Working Group for
Indigenous Systems of Medicines for
the Fourth Five Year Plan Projects
have recommended & number of
schmes for unani which have been
suggested for inclugion in the Fourth
Plan. It is possible that in the long
run when these schemes are imple-
mented, there may be u saving of
foreign hange due to reduced im-
port of medicines.

(b) This js being examined.
Graduates Inp Unanl Bystem of
Mediring

2186. Shri 5. M. Banerjee: Will the
Minister of Health be pleased to state:

(a) the number of Unani Graduates

qrerT, TweqE ¥ anfiy fagy waw

2187. = 9o ®Te TGN : 4T
Ferernf whe faegey e 25 w7, 106s
& wareifea gvw gemm 372 F TAT W
HEY § g @I KT OHA HT I

(%) ®1 q=ar & ariry faga
Haq TN FT GEAE OALGT GO
¥ dw famomm § ; wh

(=) afz &1, &1 w& a7 wverc A
war sfifwar ¢ 7

Ferar wite fargy wwoom ® oot
(ot waveee foomr) @ (%) of7, T

(&) wvx 78 3507 1

Commilios to0 Examine Permanent
Staff Reguirements

2188. Shri Warier:
Bhri Eswara Eeddy:
Bhri Vasntevan Nair:

Will the Minister of Finanes be
pleased to state:

(a) whether a Committee was set
up to per re-
quirements of different Departments
as recommended by the Second Pay
Commission in para 12 chapter XLVI
of their Report; and

(b) if not; the reasons therefor?

mmamumtnnrt

(b) it none, steps Government pro-
pose to take in that directiom?

The Minister of Health (Dr, Sushila
Nayar): (a) Information is being col-
lected.

(b) Btate Govxernments have been
requested to give training in Family
Planning methods to the holders of
degrees or diph in indi
system of medicine before can be
appointed to the Family anning
Programmes,

2160 (Ai) LS—4

i); (a) No, Bir.

(b) The Cammissons's recommenda-
tion was carefully considered. It was
felt that ination of per t
staff requirements of all the Depart-
ments of Govt. by one or two Com-
mittees would take long and4 unduly
delay the issue of revised orders. Ac-
cordingly, in March 1860 instructions
were issued authorising conversion of
B0 of the temporary posts, which
had been in existance for a continuous
period of mot less than 3 years and
were requirej for work of g perma-
nent nature, into permanent ones,
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Backward Regions
2180, Bhri P. C. Borooah: Will the
M' Fy (ﬂ :-I lﬁ be r\ El w
state

(a) whether States with reglons
determined as backward on the basis
of the indications given by the Plan-
ning Commission have made addi-
tional flnancial provisions in their
Third Five Year Plan for the develop-
ment of those regions; and

(b) if so, the State-wise figures of
such allocations?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). While no
specific additional provision was made
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for all such regions, the programmes
for develop of such regi were
financed as part of fhe State Plans.
Special attention was given to some of
the areas like Ladakh in the State
of Jammu & Kashmir, certain Eastern
districts in Uttar Pradesh and the hill
districts of Assam, Punjab and Uttar
Pradesh.

Freeie Dried Plasma

2191. Shri P. C. Borooah: Will the
Minister of Health be pleased to state:

(a) the names of Centres for pro-
cessing and production of freeze dried
human plasma and how many of them
have started production;

(b) how many bottles of dried
plasma have been produced upto the
15th October, 1863, and

(c) the arrangementg made for
liquid plasma and for how long it can
be preserved in good condition?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The information
is given in the statement laid on the
Table of the House. [Placed in Lib-
rary See No. LT/5355/65.]

Assistanes to Sugar Indastry

2192. Shri Vishwanath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
sugar industry has urged Government
to provide substantial increase in the
cash credit limit and a reduction in
the Bank margins to achieve the
Third Plan target of 3,500,000 metric
tonnes of sugar in the ensulng sugar
season; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Flnance (Shri T. T.
Krishnamachari): (a) Yes.

(b) The needs of the sugar industry
have been taken into consideration
while framing the credit policy for
the current busy season.



6563 Written Answers AGRAHAYANA 18, 1887 (SAKA% Written Answers 6564

Smuggling in Bombay

2193, Shri Himatsimghka:
Shri Rameshwar Tantia:

Will the Minister
Ppleased to state:

{a) whether it is a fact that gold
and luxury consumer goods valued at
Rs, 17 lakhs were seized in Bombay
on the 18th November, 10865;

of Finance Dbe

(b) it so, whether it is also a fact
that the smuggled gold had foreign
markings;

(ey if so, the action taken against
the culprits; and

(d) the consumer goods seized?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). On
18th November, 1965, 830 tolas of gold
bearing foreign markings and valued
at Rs, 51,875/- at the internatiomal
rate, 10,532/- watches, Rs. 40,000/- of
Indian corrency and other consumer
goods worth about Rs. 3,04,350/- were
seized at different places in Bombay.

ie) Two persons were arrested. The
cases are under investigation

(d) Besides watches, the consumer
goods were textiles, record players,
transistors, playing cards, blades and
fountain pens.

Educational Allowance to Goverm-
ment Employees

2194. Bhri Jedhe:
Shri V, T, Patil:

Will the Minister of Finamce be
pleased to state:

(a) whether it is a fact that some
Government employeeg are paid edu-
cational allowance monthly on sub-
mission of a certificate once only in
&n academic year from the educa-
tional institutions;

(b) wehther it is also a fact that
the actual tuition fee is refunded only
1o Government employees on quarter-
1y basis and that too after the sub-

mission of the tuition fee receipts for
all the previous three months;

(e) if so, the reasons for this dis-
crimination;

(d} whether Government also pro-
pose to refund the actual tuition fees
monthly on the same basis as it done
in the case of payment of educationml
allowance; snd

(e) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari (a} No. Sir, The
educational allowance is paid monthly
at fixed rates on the basis of certi-
ficate to be furnished by Government
servants twice a year.

(b) Yes, Sir.

(¢) Unlike the Children's Educa-
tional Allowance, which is pald
monthly at fixed rates, the scheme of
reimbursement of tution fees provides
for reimbursement of fees actually
paid only. This necessitates proper
verification prior to  payment. To
avoid unnecessary work all round, re-
imbursement is made on a quarterly
instead of monthly basis.

(d) No, Sir.

(e) 1f reimbursement of tuition fees
is made monthly it will increase tre-
mendously the work in all adminis-
trative offices.

Industriai Projects Built with Soviet
Assistance

2185. Bhri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

{a) the total number of industrial
projects which have been built in
India with the Russian collaboration
or cooperation till the 30th November,
1865; and

(b) the kind of assistance given by
the Soviet Union?

The Minister of Finance (Shri T. T.
Krishnamachari (a) and (b). The
Government of the USSR have ex-
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tended seven credits of the total value
of Ra. 484.31 crores for the implemen-
tation of several development projects
in India. A statement indicating the
projects financed under the Soviet
Credits is given below:

STATEMENT
1. Steel Plant at Bhilai and its ex-
pansion.
2, Steel Plant at Bokaro.
3. Refractories Plant at Bhilai.
4. Steel Foundry for Railways at
Naini, Allahabad.

5. Heavy Machine Building Plant
at Ranchi and its expansion.

6. Coal Mining Machinery Plant at
Durgapur and its expansion.
7. Coal Mining Projects at Korba.

8. Coal Washery at Kathara.

9. Thermal Power Station at
Neyveli and its expansion.

10. Thermal Power Station at
Singrauli.

11. Expansion of Thermal Power

Station at Korba

12, Hydro-electric Power Station at
Right Bank of Bhakra.

13. Antibiotics Project at Rishikesh.

14. Surgical Instruments Project at
Madras.

15. Synthetic Drugs
Hyderabad.

16. Precision Instruments Plant at
Kotah.

17. Precision Instruments Plant at
Palghat.

Project at

18. Heavy Elcctricals Plant at
Ranipur.

19. Compressors and Pumps Project
at Naini, Allahabad.

20. Oil Reflnery at Barauni and its
expansion.

21. Oil Refinery at Koyali and its ex-
‘pansion.

22, Exploration, development
production of oil and gas

and

DECEMBER 8, 1865
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Anandapur Barrage Scheme

2196, Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the investigation of
Anandapur Barrage Scheme meant to
augment the jnadequate water supply
of Hadgarh Dam Project of Orissa
has now been completed; and

(b) it so, the smount Government
propose to provide for expenditure
on the scheme during the running
work-season?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The project
report is under preparation by the
State Government.

(b) Does not arise.

National Defence Gold Bonds asd
Defence Loans Schemes

2197. 8hri D. C. Sharma:
Bhrl Kolla Venkalah:
Shri Rameshwar Tantia: .
Shri Himatsingka:
Shri Buta Singh:
Shri P. K. Deo:
Shri Narasimha Reddy:
Shri Onkar Lal Berwa:
Shri Kriahmapal Singh:

Will the Minister of Finance be

pleased to state:

(a) the total subscription to the
National Defence Gold Bondg Scheme
upto the 30th November, 1983; and

(b) the total subscription to the
two National Defence Loans Schemes
upto the 30th November, 19857

The Minister of Finance (Shri T.
T. Krishnamachari): (a) and (b).
The subscriptions received upto 30th
November, 1965 are:

National Defence Gold

Bonds, 1980 2520 Kilograms
44% Nationa] Defence
Loan, 1968 Rs 7.15 crores

139 Natiopal Defence

Loan, 1972 Rs. 6-5p grores
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Cont. of Chai of State

Flectricity Boards

2188. Shri Muthinh:
Shri Vishwa Nath Pandey:
Shri Linga Reddy:
Shri Shree Narayan Das:
Shri Warior:
Shri Vasudevan Nair:
Shrimatl Maimoona Sultan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a Conference of the
‘Chairmen of the Btate Electripity
‘Boards was held at New Delhi on the
24th November, 1865;

(b) if so, the important subjects
discussed thereat; and

(c) the action proposed to be taken
on the recommendations?

The Deputy Minister in the Minls-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Conference was held on two days
i.e 24th and 25th of Nowvember, 1865,

(b) and (c). A summary of the
conclusions reached at the Conference
of the Chairman of State Electricity
Boards held on 24th and 25th Novem-
ber, 1865 is placed on the Table of
the House. [Placed in Library—
Bee No. LT-5356/65].

Fertility Drugs
2199. Bhri Brajeshwar Prasad: Will
the Minister of Health be pleased to
state:

(a) whether Government's attention
has been drawn to the news published
in ‘Life (Vol. 39 No. 4) dated the
23rd, August 1965 that administration
of two fertility drugs Pergonal’ and
‘Extractions of Gonddotrophics' have
yielded wonderful results; and

(b) if so, whether Government
propose to import these drugs for ex-
perimental purposes?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, the news uabout the
fertility drugs in question has come
to the notice of the Government,

(b) The drugs are still said to be
undergoing trials in other countries
and knowledge about them is also
limited. There is no proposal of im-
porting it for experimentation at pre-
sent,

Lean frem UK.

Shri Ram Harkh Yadav:
Shri Ramanang Shastri:

Will the Minister of Finance be
pleased to state:

(a) whether the British Gowern-
ment have advahced 2§ million
Sterling to India in part performance
of the Agreement recently signed for
a Joan of 10 million Sterling; and

(b} if so, the details of the credit
in part performance of the Agree-
ment?

The Minister of Flnance (Shri T. T.
Krishmamachari): (a) and (b). The
recently signed agreement for a gene-
ral purpose loan of £ 10 million pro-
vides that the Government of India
may draw upon it to reimburse itself
for payments made in sterling after
the 2nd August, 1865 for imports from
UK of goods and services required
for our programmes of economic
development. Accordingly a sum of
£ 287 million (Rs. 3,83 crores) was
drawn up to 25th November, 1885
from this loan. The loan can be
drawn upon by the Government of
Indla as and when required by it on
Pr tion of y d te;
there is, therefore, no question of part
performance by the British Govern-
ment. The entire loan s expected to
be drawn before the terminal date viz.
30th June, 1966,
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Gold seized from Passengery at
Allahsbhad

2203. Bhri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Fimamee be
pleased to state:

(a) whether it is a fact that gold
weighing about 680 tolas valued at
Rs. 1.5 lakhs was seized from two
passengers at the Allshabad Railway
Station on the 23rd November, 1965
by the Central Customs and Excise
Staff; and

(b) it so, the action taken in the
matter

The Minister of Finance (Shri T, T.
Krishnamacharl): (a) In the early
morning of 24th November, 1965 the
Central Excise Officers seized 860
tolas of foreign-marked gold valued
at Rs. 41,250|- at the international
rate from two passengers at Allaha-
bad Railway Station.

(b) Both the passcngers were ar-
rested and afterwards  released on

bail. The matter is under investiga-
tion,

Selzure of Gold at Allepey
2204. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Will the Minister of Finamee be
pleased to state:

(ay whether it Is a fact that 600
grams of gold were seized on  the
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23rd November, 1865 at Alleppey
{Kerala) by the Gold Control Official
of the Central Excise, Cochin from
jewellery shop in Mullakhai; and

(b) if so, the action taken in this
regard?

The Minister of Finamoe (Shri T. T.
KErishnamacharl): (a) 430300 grams
of gold including ornaments were
seized from a licensed dealer’s shop
at Alleppey on the 23rd November,
1965 for alleged contravention of Gold
Control Rules.

(b) Departmental proceedings are
being taken to adjudicate the case,
p ittes of KN .

2205. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether any suggestion to form
a C ittee of Ei ists to deal
with certain fiscal matters during the
emergency has been consldered; and

(b) if so, the result thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Evictien from Shops and Quarters in
Government Colonies

2206. Shri Valvi:
Shri P. R. Chakraverti:

Will the Minister of Works
Fousing be pleascd to state:

(a) the number of cases in which
allottees of shops in  Govermment
colonies and quarters in the General
Pool accommedation in New  Delhi
were served with notices  ordering
Eviction from the respective shops
and quarters on charges of subletting
during this year till September;

and

(b} how many of these allottees
preferred appeals within the  pres-
cribed period and how many of these
appea's were dispored of within  the
notice period:

(¢) what is the time-limit, if any,
unmder the rules on the time taken for
the disposal of these appeals, if so,
whethey these are supposed to be
disposed of within the  prescribed
notice period; and

(d) the number of cases in which
penal rent was imposed for the fai-
lure to vacete within the period of
notice, and how many of them had
to suffer penalty of levy of rent on
market rate while atill waiting for
the disposal of appeals made by them
within the prescribeq period?

The Minkster of Works and Homs-
ing (Shri Mehr Chand Khanma): (a)
There were 28 cased in which allottees
of shops in Government colonles were
issued notices ordering evictlon of
unauthorised occupants ag the allot-
ments had been cancelled in the name
of allottees on the ground of sublet-
ting.

(b) Appeals were filed in the courts
of law in 26 cases. Seven of those
appeals have been disposed of.

(c) No time limit is prescribed
under the Public Premises (Eviction
of Unauthorised Occupants) Act, 1858
or in the Rules framed thereunder for
disposal of these appeals by  the
Court.

(d) In all the 28 cases, enhanced
rent was imposed, ns a result of can-
cellation of allotment. Only in five
cases, rent d at the enhanced
rates has been pald.

Rent payable for Govermment Ac-
commodation in New Delhl

2207. Shri Kashi Ram Gupta: Will
the Minister of Works and Housing
be pleased to state:

(a} the amount of standard rent
pavable under F. R. 45-B and pooled
standard  rent under 43-A for types
1I and IIl accommodation in the vari-
ous localitics of New Delhi; and

{b) the amount of rent charged on
the basis of market rates for the
ubove two types of accommodation?
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The Minjsier of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). A statement is laid on the Table
of the House, [Placed in Library
See No. LT-5357/65].

Tawa Praject

2208. Shri Hari Vishau Kamath:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are con-
sidering proposals to make available
additiona] Central assistance during
the current year for financing the
Taws Multi-purpose Project, Hoghan-
gebad, Madhya Pradesh over and
above the allocation in the State
Plan;

(b) if so, the details thereof; and
(¢} if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Irrigation and Power (Bhri
Shyasm Dhar Misra): (a) and (b).
The Central Government have sanc-
tioned additional assistance for financ-
ing Tawa Project to the extent of
Rs. 1 crore during the current year
over and above the allocation in the
State Plan.

(e) Does not arise.

Former Employees of Bank of China

2209, Shri Hari Vishnuo Kamath:
Will the Minister of Flaance be pleas-
ed to refer to the reply given to
Unstarred Question No. 2298 on the
16th September 1885 regarding for-
mer employees of the Bank of China
and state:

(a) whether the amounts due in-
cluding the retrenchment compensa-
tion claigns have been paid;

(b} it so, when; ang

(c) it mot, the reasons therefor and
when the payments will be made?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) to (c). The
Calcutts High Court has passed an
order on the 28th November, 1965
appointing the officlal liquidator as
the sole trustee for the staff welfare

DECEMBER 9, 1905
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Fund and the provident fund at the
Bombay branch, with a direction to
disburse the amounts to the eligible
ex-employees. Stepg are being taken
by the official liquidator to make the
payments quickly. As regards the
amounts due on account of retrench-
ment P tion, the claims in the
prescribed form have not yet been
filed by the ex-employees.

Developmeni of Citles

2210. Shri Vishwa Nath Pandey:
Shri D, C. Sharma:
Shwi Himatsingka:
Shri Rameshwar Tantla:

Will the Minister of Health be
pleased to state:

(a) whether it ts a fact that the
Town and Country Planning Orga-
nisation has suggested that all Muni-
cipal Corporations. should set up
Town Planning Departments or units
under them for the implementation

of Master Plans for city develop-
ments; and
(b) if so, the reaction of Govern-

ment thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The suggestion was considered
and endorsed by the conference of
Municipal Corporations held recently
at Varanasi and the resolution pass-
ed by it will be duly brought to the
notice of the Corporations and  the
State  Governments for appropriate
action.

Raiding of Business Concerns in
Jalaun and Kanpur

2211. Shri D, C. Sharma:
Shri Hokam Chand
Eackhavaiya:
Shri Bade:

Will the Minister of Finance be
pleased to state:

(a) whether the income-tax offi-
cials raided three business concerns.
two at Jalaun and one at Kampur. on
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-or about 23rd and 24th November,
1965 and seized incriminating docu-
ments; and

(b) if so, the outcome of the in-
quiry and the action taken in the
matter?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) Yes, Sir.

(b) Enquiries are in progress.

Mysore Rural Water Supply Schemes

2212. Shrl A, S. Alva: Will the
Minister of Health be pleased to state:

(a) the percentage of aid given to
the State Governments to finance rural
drinking water supply schemes;

(b) whether the Mysore Govern-
ment have forwarded any such
schemes during current calendar
year, and if so, their number; and

(c) the assistance given by Gov-
ernment for all such schemeg and the
iotal amount sanctioned?

The Minister of Health (Dr. Sushila
Nayar): (a) 50 per cent cost of the
schemes approvedq by the Govern-
ment of India under National Water
Supply and Sanitation Programme is
given as Central grant.

(b) 36 Rural Water Supply Schemes
have been received from the Govern-
ment of Mysore, during the current
financial year.

(c) A total sum of Rs 270.79 lakhs
hat been paid as grant-in-aid to the
Government of Mysore during the
period 1961-62 to 1964-65 for all the
Centrally aided schemes in the Health
Sector including Rural Water Supply
Schemes, It is not possible to indi-
cate the figures separately for rural
water supply schemes, as according
to the existing procedure for release
of Central assistance to the States,
allotment of funds Is not made
scheme-wise but the amount is sanc-
tioned for broad groups or categories
of schemes,

Undergrownd Drainage Soheme,
Mangulore

2213, Shri A. 8, Alva: Will the
Minister of Health be pleased to
state:

(a) whether Government have given
aid to the Mysore Government to
finance the underground drainage
scheme of the Mangalore Municipality
in Mysore State;

(b) it so, the amount sanctioned as
grant and/or as loan;

(c) the total estimated cost of the
scheme and the agmount so far spent;

(d) whether the work is held up
due to want of funds or any other
cause; and

(e) when the work is likely to be
completed?

The Minister of Health (Dr, Sushila
Nayar): (a) to (e). The Govern-
ment of India have approved the
Mangalore underground drainage
scheme estimated to cost Ra 143
lakhs. Central assistance for this
scheme is given by way of loan

The t of loan obtained
the State Government and the other
details have been called from the
State Government and will be laid
on the Table of the Sabha when
received,

Feod Poisoning Cases In Delki

2214. Shri Abdul Ghani Gonl:
Shri Raghunath Singh:
Shri Balmiki:

Will the Minister of Health be
pleased to refer to the reply glven to
Starred Question No. 160 op the 11th
Nowember, 1963 and state:

(a) out of 20,209 kilograms of food-
stuff destroyed under the Epidemic
Diseases Act, how much belonged to
Sadar Bazar halwai and how much
to other halwais (separately), if any;

(b) whether any action has been
taken against these halwals other than
Sadar Bazar halwai also; and
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{c) if so, the details thereof?
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Nayar): (a) The details of the food-

The Minister of Health (Dr. Sushila stuffs destroyed are given below:—

1 Sadar Bazar Halwai
2 Halwais in the City North Zone
3 Halwais in the City South Zone

4 Sader Paharganj Zone except Sadar Bezar Halwaei

5 Civil Lines Zone
6 West Zone (Rajauri Garden Area)
7 Shahdara Zone,

2611 kgs.
67 kgs.
1149 kgs.

14682 kgs.
889 kgs.
380 kgs.
431 kgs.

TotaL 20209 kgs.

(b) Yes.

(c) The details of the action taken are as under :

Name of Zone No. of pre- No. ofnotices No, of
mises ins- served premises.
closed
1 City North Zone 149 7 3
a2 City South Zone (11 22 1
3 Sadar Paharganj Zone except Sadar 250 260 z
Bazar Halwai

4 Karol Bagh Zone 81 17 4
5 Civil Lines Zone 245 69 .
& New Delhi South Zone 81 18 ..
7 West Zone 155 145 .
8 Shahdsra Zone. 303 13 .
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Assistant Engineers in CP.WD.

2216. Bhri Inder J. Malhotra: Will
the Minister of Works amd Housing
be pleased to state:

{a) the number of Assistant Engine-
ers (Civil, Electrical and Horticultu-
ral) in the Central Public Workg De-
partment eligible for confirmation in
accordance with Govinda Reddy Com-
mittee's pted by
Government; and

(b) the number out of them so far

dations ac

of five lakhs and also requested for a
grant and/or loan for such a scheme;
and

(b) it so, Government's reaction:
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The scheme was returned to the
State Government for modification in.
the light of certain comments made
by the Central Public Health Engine--
ering Organisation (Directorate Ge-
neral of Health Services) after a site
inspection. The modified scheme s
still awaited from the State Govern-
ment,

Rald on Chit Funds

2218. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:.

(a) whether offices of several chit
fund companies promoting lucky
draws were raided in Delhi by the
crime branch of the Delhl Police
following a large number of com-
plaints  of cheating received by the
Registrar of Chit Funds and their
account books seized; and

(b) if so, the result of the investi-
gations carried out in the miatter?

The Minister of Finance {Shri T. T.
Krish harf): (a) Yes. The books

confirmed and when the r ining
will be confirmed?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The information is being col-
lected and will be placed on the Table
of the House.

Mangalore Water Supply Scheme

2217. Shri A, 8, Alva: Will the
Minister of Health be pleased to
state:

(a) whether jt is a fact that the
Mysore Government have forwarded to
the Centre an estimate for the

rs tation of the Mangalore Water
Supply Scheme to increase the pre-
sent capacity to cater to a population

and records of six companies engaged
in carrying on illegal lotteries have
been seized.

{b) The question of prosecuting
four out of the six companies is under
consideration, Investigations are in
progress in the case of the  other
two companies,

Sone Barrage-cum-road Bridge

2218-A, Shrl Ram Harkh Yadav:
Will the Minister of Errigation amd
Power he pleased to stale:

(a) whether the Sonc¢ barrage-cum-
road bridge at Indrapuri near Dehri-
on-Sone has been recently opened for
traffic;
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(b) the special features of the pro-
ject and its general utility; a

(c) ‘the total amount spent on the
project; and

(d) whether Government propose
to levy special toll tax on the users?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) The bridge
was inaugrated on 21-11-1985; the bar-
rage Is not yet complete in All res-
pects. '

(b) The Project consists of—

(i) a barrage (with a road
bridge over it) and two link
canals;

(ii) remodelling of the existing
canal system, including new dis-.
tributories, and

(lii) Western and Eastern High
level canals.

‘The Sone Barrage Project is a re-
placement work of the existing 90
year old Sone anicut. It will stabi-
lize irrigation ih 7.34 lakh acres of the
present command of Sone and, in ad-
dition, irrlgate 3:07 lakh acres within
the existing command.

(c) Rs. 1178 lakhs up to March, 1965.
Rs. 307 lakhs are expected to be spent
during 1065-66.

(d) The Bihar Government have
not yet taken any decision. Till the
Barrage is completed, only regulated
‘traffic will be allowed on the bridge
‘to avoid dislocation of work,

Overtime Allowanoce

2218-B, Shri Lakhmu Bhawani: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
overtime allowance system as recom-
mended by the second Pay Commis-
sion has since been discontinued;

(b) if so, the details of the new
-aystem of overtime allowance; and
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(c) the limit, if any, for drawing
the overtime allowance per month?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

{b) Does not arise,

(c) The limit is 1]3rd of monthly
emoluments. This can be relaxed In
special circumstances to 50 per cent
of monthly emoluments in the case
of personal staff.

Credit Deliveries from Japan

22i8-C. Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Finanee be
pleased to state:

{a) whether it is a fact that Japan
had suspended credit deliveries to
India in the wake of Indo-Pak. hos-
tilities;

(b) if so, whether she has now re-
suméd the normal trede relations Wwith
India in respect of credit deliveries;
and

(e) if so, the detaile of the first such
consignment to arrlve in India and
the date of lts delivery?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) to (). Yes, Sir.
The Government of Japen had tem-
porarily suspended approval of some
contracts under the latest Yen credit,
but contracts under the other Yen
credits were not affected. Normal
deliveries have, however, since been
resumed, The first shipment was to
have taken place on the Tth Decem-
ber, 1965 1nd the goods are expected
to arrive .n India shortly.

Scarcity and Backward Areas

2218-D. Shri Linga Reddy: Will the
Minister of Planning be pleased to
state:

(a) the particulars of scarcity and
backward areas of the country at
present;

(b) the criteria on which they are
30 demarcated or adjudged; and
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(c) the steps taken to improve those
areas?

The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). Regarding
Scarcity Areas, the possibility of
taking up pilot projects for the in-
tegrated  develop of pact
blocks is being explored by the Minis-
try of Food and Agriculture in con-
sultation with concerned State Gov-
ernments who have been requested
to furnish necessary data. It is pro-
posed to depute Teams of Technical
Experts to assist the State Govern-
ments in preparing the pilot projects
after the areas have been identified.

As regards Backward Areas, re-
plies to the Planning Commission's
letter of January 5, 1885 enclosing a
list of selected indicators of dev lop-
ment have been received from  all
State Governments except Madras.
On the basis of the data, the question
of identifying the backward areas is
under consideration. After the areas
have been identified, provisions for
the ated develor t of such

areas to the extent possible will be

made in the State Plans.

CorrzcTiON OF ANSWER TO UNSTARRED

QuesTion No. 2288, paren 16-9-1965,

REGARDING RURAL Warter  SuprLy

Scurves 1w TEE CoAsTAL AREAS OF
Kznava.

The Minister of Health (Dr, Sushila
Nayar): For the reply given on the
16th September, 1965, to Unstarred
Question No. 2288, substitute the fol-
lowing reply:—

(a) Yes.

(b) Out of the total budget provi-
sion under Local Development Works
Programme for the year 1065-66 for
the execution of rural water supply
schemes, a sum of Rs. 10°00 lakhs has
becn allocated to the Government of
Kerala.

The possibility of allocating addi-
tional funds to the State Gowvernment
under the Local Development Works
Programme is being explored.
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12:30 hrs. w

RE: CALLING ATTENTION ON
STRIKE OF CGHS DOCTORS

Mr. Speaker: Papers to be laid on
the Table.
w10 T WA e S fga (Femiang) o
T Wy

wl gew W wwrm (3we)
woT wERE, g4 wgem die uwe
Uqe ¥ T 1 ZEATH ¥ AL H 0%
TR A A ATH o & & s wmgar
IALECE KT RTE C8 A

weaw Wy | fafreT e A
WIS FHTT 29 ®1 AT 7T 57 qTAAT
va & AW 771 for W Gy fie & wmore
e 7t a7 T F6i vafg o v 0T
TaT #rg | (Interuptions).

ot gow Wy v - OF Tk
T g H wet F wom FAw gy A F
g At wirf A A gk
oW wg T qR W gaTa
a#i & 1 o g AT ager aT
s REET €1 377 gAAT wigh § ot
wire fafeeet ama va & fau mare
& adfi sast caEa ¥ ¥R
The Deputy Minister in the Minis--
try of Health (Shri P, 8. Naskar)::
We would like to make a statement
on the subject.
wt gew W wwew o weTH
i AL S
WA WEAW . 5TAAg GEEg W
a4 A% A7 A T afgn wq
™ & 3 A AmF
Shri P. 8, Naskar;: Could we make
it in the afternoon?

Mr. Bpeaker: Yes, 4 O'clock. It
would be taken up at 4 O'clock.
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12-31 hrs,
RE. POINTS OF ORDER

Shrl Hari Vishnu Kamath (Ho-
shangabad): On g point of order, un-
«der rule 376(2)—I am following your
directions given yesterday, to which
even my hon. friend, Shri S, M.
Banerjee, reluctantly agreed, that it
will come inlo force from today.
Sub-rule (2) says that a point of
order with regard to the arrangement
of business before the House can be
‘raised at any time.

Mr. Speaker; But with my permis-
sion,

Shri Harl Vishou ‘Kamath: Of
-course,

Mr. Speaker: First, he should ge:
my permission. Then I will give him
time afterwards.

Shrl Hari Vishnu Kamath: The
proviso says it can be raiged. Will
you kindly see ihe proviso tg sub-
rule (2). It says:

“Provided that the Speaker may
permit 3 member to raise a point
of order ‘during the interval

"between......"

Mr. Speaker: Yes, 1 know that, 1
‘have read it. 1 referred to that rule
‘the other day, but I am telling him:
det me have thig first, and I will give
‘him an opportunity.

o TR AL Ay (Hiararz):
qeae wEHT, & T gai w7 g
T & fAaw 376(1) ¥ wATT 0¥
STIEGT KT TE ISTAT ATIML 13T H

“A point of order shall relate
to the interpretation or enforce-
-ment of thoge rules or such Arti-
cles of the Constitution ag regu-
-late the business of the House . . "

Hww & Aman frw 357
Ve 352 F 7T TIgAT §, FXT ¥ A

DECEMBER 9, 1865

Re: Point
of Order
A E wawew § ) fww o357 #1
g g AT | g Forem & wm, faer
I & 0F fad awrd @5 €1 ufaw 7
# T T mA A malT A W g
wiea, A 4 Fem asywieg g 7

5586

weam ARy - § T S AN T
A

Tto TR wAgE wifear : i fao
2, 352, {97 ¥ faq, @ ' 97 oF w2eq
T TR AL, A1 3g faw@ w7 5erg §
fars £ T A7 AW AT 0 TE
FEgaAmE —

“A member while speaking shall

not— . . .

(ii) make a personal
against g member;”

charge

A w19 1 ewta g HoL feman g B -
a9 ¥ F3 AT qaEl ¥ #9 AH wT
F——FT qFET—3W F§ A7 97 TF
wrEr s B ge weft afefz § feo
gzt Wi w@ &

qw sty wre Y afefeE

e T wAET Wifgar: {7 T7==-
fazr ama mer, wfafg « =g afafz
foad, I ¢ ImamA g

TWHE QT TET L | OF TE AT AL
forwmr #7 & —FF gt AT F E
g fF g% Tg T A wANE €7 §,
I Y FEID A ANGTAT | w7 F A
TATT ®) T5AT ATEAT, 0§ w9 ¥
faAs wgag, w01 ¥ g gaa g1
wr gET, ¥t sofar gAwr
FUIY  AmA WIFH qAv =T w7
o WA FW XA &, 4,77 W 1A 9,
1T, 1 A S AT G WA A ?

IR & arq wrq & gw<1 mary 570
f§—ma w1 g, afew afioq w1—
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% Fa1 ga? w1m #7 dwd g AEAAEN
ST FY Fode wfafg fowef § ar @t
wt fo oy w77 § 1 & w1 47 faw
F 7wy | 77 % wfafg #r = B,
&1 fer sy 8 & & 557 a f gw
AR 77 17 531§ o K 5w aw
af wza # g wgan g e A1 ATy
=1k fowr a7 & o fogr 5%, fFa am
TART BI4T9T &% | 79 § 917 gHe 39
AT |, A AT w1 fan w2A B,
&% 1 B o & g Ar s A
T &, 77 f ew woAT @ wTAARL
HqHEA AR

wW WY T O¥T 9§
A1 FETHTT WAt e | uw o aw &
T qaTqr AR § 7

o TR AAIET Wifigat : & a7 wmEAT
g & "z wfafg ' & wms & g
BT TEA F1 0% waEy famr ¥, A qAm
|/ & For d& faigY =7 &1 |
wfafg famat &, oft v 7 & =719 foal
wRISTTE, avgmam & famdrd,
AT AT w1 Ay v b, greife
AZ AR FATE | XF SHET ¥ 217 a ww
WIS AT AT ST | AT WY ;G TR
AT W TAT AT |

oY g dtaw w1 oA e g,
A E gy FeTmseT AR fw &
wows g% agn gErg e ow @
AT 9T ARG AT AW H A -
& grm w71 g fe sEw oA o
T W § AT T WT | WAy
T ATl §—, AT T aEAY
ATOAAL T oS oy A & feare 7
ot & &, 1 919 g7 97 91 0% whzy fazT
e & et v g
T ATHAET W AT R
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it zeifo foddt (mat7): ==
| & wertA AVT 91gT W% WMET

4
i
&t gft oo wrma : gafaqmma

&t Fo Ho fadal : mradlT HAT,
o A, warr # R nw ¥ awr
T ¢, AfwT @@ oft off 7oA
AT T IT A AR

off gvm WA wgT  (FATT )
qZ QT AN # TRAT

ot Jo qo fwiat . g7 & yawgmr
¥ | o9 IFIF W9 97 ag WTIT qar
# fe mo mw gTnd &) 4R AT AT T
wl T W AEY a1 f ot Avew, A
FAT? AEAW WEIR, AL AT A & AR
farefr w7 B wraATA # 1 qE 17 IHA
Y ¥ FAC W ATGT & WA TEE
9 ATE ¥ TEGEVA AT 1 AbEw o
FATY AT H 39 K1 A1 € CFATEL, I
wfaraw w1z & | SR AT e
wré grafer gt & g 7 & faoe ey

3 | (Interuptions).

o T wire wfgaT ;AT T
FrEr gy —3% ol fe awa £

o Fo Ro fwddt : xd+ st &7
waw % faue o &1

Lol Lo R SO (T
arzT ax xifaw, mfe 7oy 777 @
fmz &% 1

g vy egam . ¥F 7 g
SE-AwdE A6 A1 wre B 8 A0
Tgae wY W AR

wow ww ;g i b fe o
freaT wrgaTA &1 0% §A¢ & frmE wpaw
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[wsasr wdza)
1, @ savar fasimTet & mig wgAT A
ifed | & 79 & efawiw wean g

St twdwe  amrw ( @ias )

qEegW HEEA,

OEIW WERE T AT A1 F A
S Ag & 1 o & qw @ g, A1 wAA
T w1 @ g wIEY |

St gwR W wgaw ; gafyo I
&, arfe fet srare & a1 5y

WO WEEY ;T4 SiEF 7 FET
f& & am gati o1 oo fegr wE ot
HAGA, WIAFE, YAGT STaAT faar &€
a & e mw ofeafez, g W T &
EEAAT w1fHaT § | oA qgar w5
AT g F AT W FaTisEn ¥
faes &1 A faw wmar @ i owE
aga—& fod: & wfaws @ g
TE wEqE Fauy A FH—
@ g wfra 2§ oagt =
Wit it &, Sfew g oY e g Faean
f o 91 w7 fore) &1 o ww aw

il oW W wowTy ;& Agi o
FIT W ST W W § |

VIR WElAG : qR % WA wTA
fgraa arqaifas & fedt w1 am
e a1 7 BT F A7 w1 qwA
LU

LER SR IR R A
wuE A & foaw or—a oy
T T —IF agi o7 §9 % quvw
grew §, @t §, v % W xww
R AR W v A %
T §, A6 oy arw dw oww faw W
T T QA R, IR wwT g
e arx agt wrE Y gren ) fie wfwx
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T FET AG AT 571, A[ A7 EEAONTS
widt 517 W F1f wse wfiw g, A
w77 T 8, g A

S F1 gAY Ay & 1 aver
2 fw mx 17 Fac W i
4% T gt afegd | § ww AT
HIEATA Wt ®g T 41, Afew w1 oag
wfle 5% 1 a7% gy 4t v §
0 AT ¥ wN 1w ar ¥ fowrma
N na ¥ mfew Efefamar &
F arg, w1

oA qEEg ¥ wEr § fw osA
wigq iy o § & oig gfisfadt
& foro wrgare) w7 § | ag & feet £
Tt AT A # AT O
#g "1 § ? W 7€ OF gEL 9T
wamTa 39 § 1 & ad) vy "wAE.
fr fedt o7 €8 T & eIHa §IR
T o A, T Y 7 A «Td o
Ffwmr s foel o dar v WigE
g1, a1 ag ¥W %1 woAy fardard &
K 37 & w1 o7 F0 W@ G,
@ faw ag 9% ®1 sga@r & ooy w0
oy qra Y 8, form § o wox F AT
ag $ga1 3 7% 5 grr &7 i
Fzey o g sy fw @) g @ wm
wez wftfen z fr derdhw | 7g ot Fw
¥ /YT FraTaE) # 9T aiEaTiE § ww
e wizm sy AR
e 8 A vy gwar |

Mo Tw wREe wifgar : wriar
& fwa at foan ?

ot gew w woATT ¢ e &
fergrar ® Te® ¥ o g fr wré
[

o W winpe Wifgw @ M7 woy
wx & Wi W 3 1 owe wrtard &



6591 Re: Point

¥ 3z w1 wwfea faeaar w1 & @
T IER wATga qg awen !
?fET gt F7ar § 6 g& wodm am
ot wifg, s wifg7 | T ot
oA @A A B )

weaw wgn : qF A wE, 5§ A
T %7 1 wat A wfgd @ g
~

o T WA wifgar o e
ad W F T

QAW AFIEQ : WA ard § e qw
FoEIL A T E | AL O RIT
o TW wAYET wigar : fawarfe-

wEIW WEYTT ;9T WG 43 AT |

Shrimati Renu Chakravarity (Bar-
Tackpore): Sir, the session is coming
to a cloge an generally calling atten-
tion and ghort notice questions are
allowed liberally., Actually some
very important questions have come
up but you have disallowed them.
May 1 request you, before the session
<loses tomorrow, to allow at least to-
morrow some of these questions to be
answered,

Mr. Speaker: 1 will look into them,
what these questions are and I will
certainly see.

Shri §. M, Banerjee (Kanpur): Sir,
I want your permission to raise a
point of order under rule 376. The
point of order relates to the rights of
Member. You have disallowed the
calling atlention notice on the PTI
strike.

Mr. Speaker: I am not prepared to
discuss that, what I have disallowed.
Shrimati Renu Chakravartty has
drawn my attention to it and 1 will

2169(A)LS—3. .
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F
look into that.

Shri S. M. Banerjoe: I want to sub-
mit to you about the interpretation
of the rules. Am I not entitled to
say something about this? It is go-
ing on throughout the country . . .

(Interruptions).
Mr. Speaker: No, not about the

rejection of the call attention notice.

Shri Bhagwat Jha Asad (Bhagal-
pur): We give notices much earlier
and if we gct your rejection or some
other reply earlier, we can, as you
often say, please rome and discuss if
you are not satisfled with it, come
and discuss it with you. We gave
notice yesterday. Just at this mo-
ment, when the question hour is go-
ing on, we are intimaled that our call
attention notice regarding the PTIL
strike has been disallowed. How can
we gO and approach you now; the
strike has already started and we
gave the notice yesterday, twenty
hours before . (Interruptions).

ot wrmft (feem) : &0 T @
T HAFT WY OF FIG AAH £ E | TG
WY W1 ST AN ST F oF o frar
® sy § ey fod oomd &
s 0% o w3 f fe o @
IR AHAT &7 fear o 7 Afer
agt IA%! Wy w7 fom wrr § o
I FATx At wr o £ 1 &1 frae
# v ww ot qwr w1 TR woew
W qEt Gar & A« o wifgd
fr agi g T W7 A W aE A
WA TR |
Shri Dinen Bhaitacharya (Seram-
pore): I have z submission to make—
not with regurd to this. Yesterday
I found in the newspaper that a
question was allowed in the Rajya
Sabha regarding the closure of the
textile mills. I along with some

others gave notice and I want to
know why it was not allowed here?

Mr. Speaker: Mr. Kamath says that
that information has come in the
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[Mr, Speaker]
Press; that is why I have rejected. Mr. Speaker: If it is a question

1 have to act independently. Sup-
posing notices are received the same
morning here also and there also, we
have no consullation by which 1 and
the Pr ng Officer of that House sit
together angd decide what is to be
admitted and what is not to be ad-
mitted. The hon. Members also must
appreciate that  they  are half the
number of the Lok Sabha, less than
half; they want work for the time
that they have and We want time for
the work that we have. Hon. Mem-
bers do not seem to realise that . ..
(Interruptions). All the other pro-
cedures have been made the same as
we have. Therefore, they will have
naturally that advantage It ig an
independent House, sovereign House.
I cannot interfere ip their affairs

Shri Bhugwat Jhg Azad: But on
govara! nolicies thers should be some
uniformity; it cannot be diametrically
opposite, the two Houses.

Shri Dinen Bhattacharya: The
Prime Minister is responsible to this
House and not to  the other House.
How can he reply there and not here?

Mr. Speaker: If s notice is admit-
ted there, the Minister has to reply
there.  How can he refuge to reply
there? Do  hon. Membess  suggest
somp super authority over these two
presiding officers who may ultimately
dec.de that this should be done for
both?

Shri H. N. Mukerjee (Calcutta Cen-
trald:  If it  so happens Sir, that
th, Mia T concerned aceepts &
short notice question  for the other
House and refuses to accept a short
nolice question more or less {o the
aame offeet in this House, it iz n mat-
ter which should be locked into.

That is a different

Mr. Speaker:

thing altogether.

Shrt H. N, Mukerjee:
be the same.

It seemes to

about the short notice question, cer-
tainly I will look into it . (In-
terruptions.)

Shri 5. M. Banerjee: Supposing a
matler of urgent public importance
like the PTI strike comes in the Rajya
Sabha, what is our position? Kindly
protect our interest. The president
of the employees’ assuciation is Mr.
Amarnath Vidyalankar, a member of
this House. We have lent our support
to their efforts and we wanted to
avert the crisis but that has taken
place unfortunately. Thg big busi-
nes; houses are controiling it.

Shri Hari Vishnu HKamath:
1000 employees are affecled,

Over

Shri Bhagwat Jha Azad: Apart
feom the merits  of the case, I am
suggesting only one thing. Your re-
ply to us on such occasions had been
to meet you. Now it is not possible
for me to meet you. I am only put-
ting this question. We guve the call
attention notice yesterday. As you
say, if 1 had met you possibly you
could have discussed with mgq in the
Chamber. I gave notice of the PTI
sirike, an important matter. It has
alveady started in this country. I
was communicated the jnformation of
rejection just during the gquestion
hour. How can I eomg and discuss
with you. 1f it had come earlier,
possibly 1 would have been able to
put before you certain points which
poszibly would have given you fur-
ther light on this matter to consider
that decision,

Mr. Speaker: It iz possible that it
might have happened. The hon.
Member should realise thar the ques-
tion, the call attention notice, in the
present case, was received in the
afternoon.  Certainly 1 am to b, exe-
cused when T am not there at every
smoment, that as soon ag it is cereived
1 can look it up, That is to be consi-
dered as having been receiveg on the
next day because I consider it only
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Order '
in the morning from 10 am. to 11 f‘m-mq_‘;mm q}fk(feﬁﬁﬁ-'”&
M. L 4 »
AM. T am here; I am here tll wg var &, 4% oz dewr 2 v d,

the last moment when the Marshal

ushers me in | am receiving the  I% mTed * fog fRfrezTanga & of

notices and considering them. Where fEd Zaq 9T T T & |

is the earlier occasion when I can

inform the hon, Members hecause I N

;;1 considering them till 11 O'clock. stad ;o oF FOF S am e
erefore, the only occansion that 1

comes i when the question hour is & o AEAr g

going on. There is no other alterna-

tive for me. If he could suggest

some remedy, I am prepared o con-

sider them and see if a better proce-

dure could be evolved. 12.50 hrs.

PAPERS LAID ON THE TABLE

ot wry fermdy (:Iﬁ"r) #E AT Wt Norrrications unper Kerata Govern-
Ll 1 MeENT Lanp  AsSIGNMENT  ACT,
AnmEnoments  To  Kerara  Lanp

wew AgtEa ;- g fRae ga A ¥ Acquistrion RuLes, Anp  Fonest
SerruemenT RuLes.

v wgad Y, |wa

wE
. The Deputy Minister in the Minks-
i : TAad & 97¥ g9 gyqar try of Food and Agriculture ‘s:rl
. q T : Shahnawaz Khan): On behalf of Shri
TR HAT F | 4
- _ \Tﬁ el qr"”_" 1ot C. Subramaniam, | beg to lay op the
& Y dr T w2 g Tabler,
CH . (1) « copy each of the follow-
w9 w2 & fE gz wraaar g g ing Notifications under sub-sec-

tion (3) of section 7 of the Kerala

97 19 WEI-gATT 17 3o o ury >
Government Land  Assignment

H "{Tf‘ﬁl"{‘-ﬂh | Az wwn Act, 1860, read with clause (c)
[reAT g fr 3% 2 wevRar gy 7 (iv) of the Proclamation dated
7t o o feT W gE w7 : the 24th March, 1905, issued by
?’ ses e . . = *ﬂ.m_tm the Vice-President discharging
¥ ETWH-!F' _' “ ?’ AT AT the funclions of the President, in
FUE A HATE LAY | AT AT relation to the State of Kerala:—
o wTOT ! H AAT EIR AT TRy {i) The Kerala Land Assignment
#7270 TTo WTEo FTHYNAT#, TEMT Rules, 1064, published in
- o5 5T L Notification SR.O. No. 71/64
ﬁﬁ!]"ﬁ'fﬂ"’ﬁ?ﬂ . ?Iﬁfﬂﬁﬂ in Kerala Gazette daied the
3 % oF 1 T F e wm 25th March, 1964,
e g W (i) The Ruies for the Implemen-

tation of the Centrally gpon-

e ﬂg’f{'ﬂ': (@7 %7 #7407 z? soced scheme of  scttlement
. of landless agricultural labous

HIY AT 4t W19 T 31 A ArE At

P A A rers on Governmeni Poram-
ot T A T & fwAa & W boke lands, published In
Afen q 33547 P g, A ag e g 7 Notification No. 50513/A3/62/
- - . RD in Kerals Gezette dated
Tz TR/ AfvEq ATE % y «

VA i gL awar 14 f st the 22nd October, 1963,
AEt v gwAr g o wdl W Ay g (ily The Rul " h "

N . a iu o« Rules or ¢ aasign=

f e #1E 9%dt qwm W7 a7 qwn ment of Government lands
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Papers Laid

[Shri Shahnawaz Khan)

for the purpose of Settle-
raent of landless agricultural
labourers under the Centrally
sponzored  scheme  of  the
settlement of such labourers,
puhlisheg in  Notification
S.R.O. No. 715/1983 in Kerala
Gazette dated the 22nd Octo-
ber, 1963.

{iv) Notification No. 79182/A3/63/
RD dateg the #th January,
1984, making certain amend-
ments o Lthe  rules for the
assignment of Government
lands for the purpose of
settlement of landless agri-
cultural labourers under the
Centrally sponsored schume
of the settlement of such
labourers,

SR.O. No. 30/65 published in
Kerala Gazette dateg the
26th  January, 1865, making
certain - amendment to  the
Rules for the assignment of
Government lands.

(vi) S.R.O. No. 117/65 published
in Kerala Gazette dateq the
23rd March, 1965,

(vii) The Rules fo: the Assign-
ment of Government Lang in
Development Areas for indus-
trial purposes, published in

(v

—
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(2) a copy of Notification SR.O.
No. 219/64 published in Kerala

Gazette dated the 21st July, 1964,
making certain amendments to the
Ke-ala Land Acquisition Rules,
1963, under sub-section (2} of
section 61 of the Kerala Land
Acquisition Act, 1861, read with
clause (c) (iv) of the Proclama-
tion dateq the 24th March, 1985,
issued by the Vice-President dis-
charging the functions of the
President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-5332/65].

(3) g copy of the Forest Settle-
ment Rules, 1865, published in
Notification S RO, No. 186/65 in
Kerala Gazette dated the 11th
May, 1965, under section 77 of the
Kerala Forest Act, 1961, read with
clause (¢) (iv) of the Proclama-
tion, dated the 24th March, 1965,
issued by the Vice-P-esident dis-
charging the functiong of the
President, in relation to the State
of Kerala. [Placed in Library.
See No. LT-5333/65].

Awnwuar, Report or CocHIN
REFINERIES

The Minister of Petroleum and

Chemicals (Shri Humayun Kabir): I
beg 1o lay on the Table a copy each
of the following papers:—

Notification S.R.O. No. 97/64
in Kerala Gazette dated the

30th March 1064

(viiiy S.R.O. No. 231/65 published
in Kerala Gazette dated the
1st June, 1965, making cer-
tain amendment {0 the
Kerala Land  Assignment
Rules, 1984

(ix) S.R.O. No. 303/65 published
in Kerala Gazette dateq the
3rd  August, 1965, making
certain amendments tg the
special rules for the lease of
Government lands for tobacco
cultivation,

[Placed in Library. See Mo. LT-
B331)65].

(i) Annual Report of the Cochin
Refineries Limited, Ernaku-
lam, for the year 1064-65,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(ii) Review by the Government
on the working of the above
Company,

[Placed in Library. See No. LT-
5334/65].
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STATEMENT RE: ACTION TAKEN BRY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS

GIVEN

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): I beg to lay on the
Table the following statements show-
ing action taken by the Government
on various assurances, promises and
undertakings given by Ministers dur-
ing the various sessions of Third Lok
Sabha:—

(i) Statement No.
Session, 1965.

(i) Supplementary Statement No.
TI1.—Twelfth Session, 1965.

I.—Thirteenth

(iii) Supplementary Statement No.
VIl.—Eleventy Session, 19685,

(iv) Supplementary Statement No.
.—Tenth Session, 1964.

(v) Suppl tary S ¢ No.
XVI1l.—Seventh Session, 1964.
(vi) Supplementary Stat t No.

XJE_—Fourlh Session, 1963.

(vii) Supplementary Statement No.
XXIII.—First Session, 1962,

[Placed in Library. See No. LT-
5335 to 5341/65].

Shri Hari Vishnu Kamath (Hos-
hangabad): Sir, on a point of order.
Under rule 323, coupled with the
general rule that Members of the
House should abide by your direc-
tions—that is the genera} rule—you
were pleased to direct the Finance
Minister, 1 believe last Wednesday or
Thursday, perhaps, that he should
make a statement this week on the
various sins of omissions and com-
missions that his Ministry has com-
mitted, giving reasons for the same.
(Interruption)

An hon. Member: He promised.
Shri Hari Vishou Kamath: He was
forced to promise. That was about
a week ago, and we expected that
the statement would be laid much
earlier. May | ask whether there is
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any truth in certain reporls to the
effect that the Finance Minister for-
warded to the Minister of Parliamen-
tary Affairs a statement embodying
the reasons three or four days ago,
and, if so, the reasons for the delay
in submitting it to thy House. Un-
der rule 328, there is 3 Commiltee on
Government Assurances, and nor-
mally, the House would expect—and
I am sure you would agree with me—
that thy Committee on Government
Assurances must have sufficient time
to consider all those statements that
have been laid by Ministers on the
Table, 1 am afraid, coming at this
fag end of this sesslon, the Committee
is being practically, virtually, baulk-
eq of its right to speedily scrutinise
the assurances, etc., in respect of which
the statement has just now been
made. Unfortunately, I think the
Committee will be handicapped and
hamstrung by the delay that has
taken place with regard to the state-
ment on those assurances.

Lastly, the Secretariat of the Lok
Sabha, in its analysis, has gaid that
out of all the assurances since 1962
April, first gession, of this third Lok
Sabha, till the budget session of 1965—
there were so0 many assurances given
during that period—311 still remain
outstanding. ] woulg like to know—
I am sure the Secretariat myst be
having a record of that also—after
this statement that has been laid on
the Table of the House today, how
many assurances still remain outstand-
ing now, and the session to which
they relate.

Shri Satya Narayan Sinha: | have
got o statement. If the hon. House
wants to know the details and if the
Speaker permits me, I will read it
out so that the House would under-
stand the position. Or, if you like, I
thal] place a copy of it on the Table
of the House. (Interruption). Now,
the statements laid today include in-
formation in regpect of the following
two assurances on which some Mem-
bers were anxious to have the infor-

matiop § d ly: first, exp
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[Shri Satya Narayan Sinha]
ture including foreign exchange on
visits of Ministers abroad, and second-
ly, expenditure including fureign ex-
<hange on  visits of  Officers abroad.
These lwo assurances were given in
the August-Scplember, 1965 session
only and should not be considered to
be pending implementation for a long
time.

The statement also includes infor-
mation about implementation of an
assurance regarding forvign exchange
spent on foreign technicians employ-
ed in India. A reference ghout this
was made by the Minister of Finance
the other day. This has been pending
since 1962, It is true. The delay in
its implementation has already been
cxplained by the Finance Minister
the other day.

The factual positicn about assur-
ances is thai during the term of the
present Lok Sabha, a total of 2,363
assurances were given up to the end
of the last August-September, 1965
seesion. Out  of these, 2,130 have
been implemented. This means that
aver 80 per cent of the assurances

have been implemented. The out-
standing assurances of early years,
particularly of 1962 and 1963 are:

1962, 4 and 1963, 10. Out of the four
assurances pending = since 1882, we
have requested the Committee on
Assurances to delete one in respect of
fureign collaboration for the cons-
truction of a secong shipyard at
Cochin for the remson that the pro-
jeet report from a Japan firm—Mitsu-
bishi Heavy Industries—has not so
far been recewved. (Interruption).
It is a very queer name. An agree-
men! is expecteq to be sipned  with
this firm only after getling a report
from them.

The detalls in respect of the three
others are as under: first on the as-
surance given by the Transport
Minister, regarding the number of
steamers taken on time charter or
voyage charter. during the second
Plan, the latest position is that the

" .
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information hus already been collect-
ed by the Ministry and is being con-
solideted. It is expected to lay this
information early in the next session.

Shri Hari Vishnu Kamath: Do you
think three years is not a long enough
period?

Shri Satya Narayan Sinha: [am
giving the factual position. | am
giving you the names of the Minis-
tries also.

Shri Hari Vishnu Kamath: Black-
list them.
Shri Satya Narayan Sinha: Just

listen. 1 amn giving you the factual
positinn. Sceondly, on the assur-
ance by the Minister of Transport
regarding the amount of foreign ex-
vhange puid during the second and
third Plans for construction or acqui-
silion of ships from abroad, as the
information relating to it has to be
collected from numerous Indian ship-
ping compunies in the private and
public sectors, s certain amount of
delay has taken place in implement-
ing it. The Minister of Transport has
promised to send us the information
at an early date.

On assurance No. (iii), the assur-
ance given by the Health Minister re-
garding a comprehensive scheme for
rural water supply scheme for Rajas-

than, the information is not forth-
coming from the Government of
Rajasthan. They have been remind-

ed by the Ministry from time {o time.

Shri Hari Vishnu Kamath: Too
busy with party politics,

Shri Satya Narayan Sinha: Maybe.
The implementation of this assurance
can be had only after receipt of the
information from the Government of
Rajasthan.

Shri Hari Vishng
reminders to them.

Eamath: Send
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Shri Satys Narayan Sinha: Several

reminders have been sent o them
There is a procedure adopted in the
Department for culling outr assuranceg
from the debates. Sp, this is the
position more or less.

Mr. Speaker: I would ask the Com-
mittee gn Assurances to eXamine this:
what has been laid and what remains,
and then to make a report to me by
the next session.

Annvar Rerort or Assoka Hormis,
AND REview By GOVERNMENT THEREON,
AND

AnsuaL REPORT or JanraTH HoTevs,
AND ReviEw BY GOVERNMENT THEREON.

The Deputy Minister in the Minis-
try of Health (Shri P, S. Naskar):
Sir, on behalf of Shri Mehr Chand
Khanna, T bey to lay on the Table a
copy each of the following papers:—

(1) (i) Annual Report of the
Ashoka Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(i1} Review by the Government
on the working of the above
Company.

[Placed in Library. See No. LT-
5342/65].

(2) (i) Annual Report of the
Janpath Hotels Limited, New
Delhi, for the year 1964-65,
along with the Audited Ac-

ts and the of
the Comptrolier and Auditor
General thereon, under sub-
section (1) of section B6179A
of the Compaines Act, 1956.

(ii) Review by the Government |

on the working of the above
ny.

[Placed in Library. See No. LT-
5343/85].
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No-rm:;\ﬁéus unper Kerana  Motor

VenicLes RULES AND ANNUAL REPORT

oF CENTRAL 1toap TRANSPORT CORPORA-
Tiox, Lrp, New Dewnn

Shri P, S. Naskar: On behalf of Shri
Raj Bahadur, 1 beg to lay on  the
Table:

(1) a vopy of the following Noti-

fications making vertain
amendments 1o the Kerala
Motor Vehicles Rules, 1881,

under sub-section (3) of sec-
tion 133 of the Motoy Vehicles
Act, 1939, read with clauses
(¢} (iv) of the Proclamation
dated the 24ty March, 1963,
issied by the Viee-President
dischurging the functions of
the President, in relation to
the State of Kerala:—

(i) SR.O. No. 394/65 published
in Kerala Gazett. daled the
2nd November, 1965.

(ii) S.R.O. Nv 402/65 published
in Kerala Gazette dated the
the 9th November, 1985.
[Placed in the Library. See

No. LT-5344/65).

(2) a copy of Annual Report of
the Central Road Transport
Corporation Limited, New
Delhi, for the year 1064-65;
along with the Audited Ac-
counts and the comments of
the Comptroller and Audicor
General thereon, under sub-
section (1) of section 618A
the Companies Ac!, 1856,
[Placed in Library. See No.
LT-5345/65].

AnnuaL REPORT OF INDIAN DRUGS AND
PHARMACEUTICALS

The Minister of State in the Ministry
of Petroleum and Chemicals (Shri
Alagesan): 1 beg to lay on the Table
a copy each of the followiny papers;—

[Shri Alagasan]

(i) Annual Report of the Indian
Drugs and Pharmaceuticals
Limited, New Delhi, for the
year 1964-65, along with the
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[Shri Alagesan]
Audited Accounts and the
comments of the Comptroller
Auditor  Gencral thereon,
under sub-section (1) of Sec-
tion 619A of the Companies
Act, 1956.

(ii) Réview by the Government
on the working of the above
Company. [Placed in Library
See No. LT-5346/65.]

NoTiFIcATIONS AND RULEs UNDER Cus-
TOMS AcT AND KERALA SaLes Tax
(LEvY AND VALIDATION) AcT

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
I beg to lay on the Table—

(1) a copy each of the following
Notifications under section 159
of the Customs Act, 1962: —

(i) G.S.R. 1698 published in
Gazette of India dated the
20th November, 1965.

(ii) GS.R 1750 published in
Gazette of India dated the
27th November, 1965.

(iii) G.S.R. 1751 publisheq in
Gazette of India dated the
27th November, 1965.

(iv) G.S.R. 1752 published in
Gazette of India dated the
27th November, 1965,

(v) G.S.R. 1763 published in
Gazette of India dated the
27th November, 1965

(vi) G.SR 1754 published in
Gazette of India dated the
27th November, 1965.

(vil) G.S.R. 1790 published in
Gazette of India dated the
30th November, 1865.

(vil) G.S.R. 1794 published in
Gazette of India dated the
3rd December, 1965

[Placed in Library. See No. LT-5347 /
0®).

(2) a copy euch of the following
Rules under section 159 of
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the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944:—

(i) The Customs anq Central
Excise Duties Export Draw-
back (General) Eighty-
thirq Amendment Rules,
1965, published in Notifica-
tion No GSR 1740 in Gazette
of India dated the 27th Nov-
ember, 1965.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
fourth Amendment Rules,
1965, published in Notifica-
tion No. GSR 1741 in Gazet-
te of India dated the 27th
November, 1965.

(iii) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
fifth mendment Rules, 1965,
published in Notification No.
GSR 1742, in Gazette of
India dated the 27th Nov-
ember, 1985.

(iv) The Customs and Central
Excise Duties Export Draw-
back (General) Eighty-
sixth Amendment Rules,
1965, published in Notifica-
tion No. GSR 1743 in Gazet-
te of India dated the 27th
November, 1965.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Eigh:y-
seventh Amendment Rules,
1965, published in Notifica-
tion No. GSR 1744 in Gazet-
te of India dated the 27th
November, 1965,

(vi) The Customs and Central
Excise Duties Export Draw-
back (General) Eighiy-
eigth Amendment Rules,
1965, published in Notifica-
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tion No. GSR 1745 in Gazet-
te of India dated the 27th
November, 1865.

(vii) The Customs and Central

Excise Duties Export Draw-
back (General) Eighiy-
ninth Amendment Rules,
1985, published in Notifica-
tion No. GSR 1748 in
Gazette of India dated the
27th November, 1865.

(viil) The Customs and Central

Excise Duties Export Draw-
back  (General) Ninet-
ieth  Amendment Rules,
1865, published in Notifica-
tion No. GSR. 1747 in
Gazette of India dated the
2Tth November, 1865.

(ix) The Customs and Central

Excise Duties Export Draw-
back (General) Ninety-
first Amendment Rules 1965
published in Notification No.
GSR 1748 in Gazette of
India dated the 27th Nov-
ember, 1065.

(x) The Customs and Central

Excise Duties Export Draw-
back (General) Ninety-
second Amendment Rules,
1065, published in Notifica-
tion No. G5R 1749 in Gazet-
te of Indim dated the 2Tth
November, 1065. [Placed in
Library. See No. LT-5347/
85].

(3) a copy of the Kerala Sales

Tax (Levy and Validation)
Act 1965 (President’s Act No.
4 of 1965) under sub-section
(2) of section 3 of the Kerala
State Legislature (Delegation
of Powers) Act, 1965. [Placed
in Librery. See No. LT-
8349/65.)
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12, 58 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MmvuTES
oY oA SWIE WRW  (FuA )
oTqE WERT, § W KT T & wEEy
# wsfeafa wanh wf=fe €1 =g
afgdum & Qww gf s dov oW
WIHATE! HTUW GHT T2 G @A F

12.58} hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages reccived from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the provi-
sions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed
to return herewith the Kerala
Appropriation (No 5) Bill,
1885, which was passed by the
Lok Sabha at its sitting held
on the 30th November, 1845,
and transmitted to the Rajya
Sabhga for its recommendations
and to state that this Housr
has no recommendations to
make o the Lok Sabha in re-
gard to the said Bill.'

(il) In accerdance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha,
at its gitling held on the Tth
December, 1065 agreed with-
out any amendment to the Me-
tal Corporation of India
(Acquisition of Undertaking)
Bill, 1985, which was passed
by the Lok Sabha at its sitting
beld on the 22nd November,
1985.°
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STATEMENT RE: APPLICABILITY
OF PAYMENT OF BONUS ACT
TO PUBLIC SEUCTOR UNDER-
TAKINGS.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
with your permission, I would like to
to make the fnllowing statement on
the issue of the payment of bonus.

Before the issuc of the Payment of
Bonus Ordinance, 1965 on the 29th
May, 1965, the employces in the Public
Sevtor Undertakings were not entitled
to any payment of profil-sharing
bonus. Ilowever, with the specific ap-
proval of the Cabinet, er-gratia pay-
ments had been allowed in the past to
employees drawing upte Rs. 300 p.mn.
in some yndertakings, These ex-gratia
payments covered roupidy 38,000 em-
ployees ot of total employment in
the public sector of about 4 lakhs at
ihe end of 1963-G4,

13 hrs.

Only those establishments in the
public sector which are not deparimen-
tally run and which compete  with
establishments in the private sector,
were included within the purview of
the Bounus Commi-sion. The Bonus
Commission recommended that if not
less than 25 per cenl of the gross ag-
gregate sales turnover of o pub'ic sec-
tor undertaking cunsists of sales of ser-
vices and/or products which compete
with the products and/or services pro-
duced and sold by units in the private
sector, then such undertakings shouid
be deemed to be competitive and the
bonus formula should apply to such
units, The recomsnendation of the
Commission was accepted, and  has
since been given effect to by Section
20 of the Bonus Ordinance as well as
the Payment of Bonus Act, 1965.

On December 2, 1965 the Cabinet
decided that:—

(i) all non-competing public sec-
tor underiakings should pay
er-gratia to their employees

Payment of
Bonug Act (St)

amounts which they would be
liable to pay as bonus if they
were to fall within the pur-
view of the Payment of Bonus
Act;

where such an undertaking has
made er-gratia payment in
the past, the amount of such
payment should be treated as
absorbed in the amount deter-
mined as in (i) above. In
other words, no claim of em-
ployees to payment determin-
ecd on the lines of the Bonus
Law as an addition to payment
on the scale of exr-gratia pay-
ment in the past should be av-
cepted. If the past erx-gratia
payment had becn higher than
the amount worked out as in
(i) abowe, the level of past
er-gratia payment should be
maintained;

6610

the principle in (ii) above should
also be followed in the case
of competing public sector
undertakings.

th

"~

applicability of (ii) and (i)
above in individual cases
should be conditional upon
the maintenance of the level
of performance of the under-
takings.

This decision will not apply to the
public sector undertakings which have
been specifically excluded from the
purview of the Payment of Bonus Act,
1965 under section 32 of that Act, and
also to the departmentally run under-
tukings like Railways, Dcfence estab-
lishments, Government of Indra Press,
Mints, Oplum Factories, etc.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Is the Minister aware that
more than, I believe, 1000 employces
of the Press Trust of India have gone
on strike on this issue of bonus, inter
alia, some other demands? May I
know what steps are bemg taken to
normalise the situation?

Shri 8. M. Banerjee (Kanpur): The
Minister stated that railways and



6611 Payment of AGRAHAYANA 18, 1887 (-ﬂrtd} Bonus Act (St) 6612

dif~nee will also be covered. I wanl
to know whether only the defence
employees working in the ordnance
faciories will be covered or all the
civilian employees incidentally con-
nected with defence production num-
bering about 3 lakhs will also be
covered.

wtay famd (4d7) gz q@ATT
AzAr g fn A afe fda & g4 §
A1 ATTUFAHIHT & F=37 &, AH grATATA
amt § Fez w1 arta e Qrawand,
fawAT &1 2t whai &, #97 IA IO
FTAAMT FO0 F7 37% fam o ag aaw
[ [478 @] g ?

Shri Indrajit Gupta (Calcutta South
West): Does this decision mean that
those calegories who were completely
excluded from the purview of the
Act such as LIC employecs and Gov-
ernment Finance Corporation em-
plovees will all be eligible for this
er-gratia payment?

Shri A. P. Sharma (Buxar): Just
now the Minister said about compet-
ing and non-competing industries, and
said employees of both will be entitl-
ed for a certain amounts of bonus.
He has also said that railways, defence
and other establishments managed by
departments are excluded, May 1
know why that part of the railways
and defence which is concerned with
production like workshops should be
excluded?

Mr. Speaker: No arguments need
be advanced. Only questions.

Shri Bhagwat Jha Asad (Bhagal-
pur): Is the Minister aware that in
1962 and 1863 the management of the
PTI gave to its employees a certain
amount of bonus and now under this
bonus law on which he has made a
stalement, they want to reduce what
they have been already getting? Is
it the intention of the law to punish
those who have got a certain amount
or t0 assure a minimum amount to
those who are not getting it?

Shri A. N. Vidyalankar (Hoshiar-
pur): 1 wanted to ask this question
as well. I also want to know whether
the employees of Stale transport
would be covered. What would be
their position?

Shri Sivamurthl Swamy (Koppal):
May 1 know whether State-sponsored
industries and companies will also be
covered. There are some Central and
State combined industries. I want to
know whether they are also covered.

Shri Joachim Alva (Kanara): 1 do
not know what happens to Bharat
Electronics, which has got practicully
a monopoly in electronles. [ raised
the objection on the last ocecasion
that you should mow allow other
importers to counter-act the produc-
tive influence of Bharat Electronics.
The point is, you cannot say the pri-
vate sector is competing with us und
the private sector shall have bhonus

and we shall not have. It is the
right of the labourer to have his
bonus. ...

Mr, Speaker: No arg ts; only
clarification,

Shri Joachim Alva: Also about the
PTI, who have the monopoly of news.

Shrl K. N. Pande (Hata): May [
know if the realisation of bonus
amount will be brought under the
Industrial Disputes Act, because if
there is a dispute, the employees are
entitled to refer that matter to the
courts under the Industrial Disputes
Act? Then, therc are some States
which under the Cooperative Act have
provided this clause that the banks
under the Cooperative Act.. ..

Mr. Speaker: It is too long for a
clarification.

Bhri K. N. Pande: I want to know
whether the employees employed in
cooperative banks are entitled to get
bonus or not.

Shri Mohammad Elias (Howrah):
The law has provided the minimum,
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[Shri Mohammad Elias]

May 1 know if the ex-gratiu amount
will be more or less?

Shri Alvares (Panjim): I want him
%o clarify the position in regard to
railway workers.

Mr. Speaker: There were so many
questions. Has he been able to note
them down?

Shri D, Sanjivayya: To the extent
I remember, [ will answer. If I for-
get, they will help me.

Let me first take up the PTI em-
ployees. On behalf of the munage-
ment as well as on behalf of the
employees representations have been
made orally to me. Some papers
have been handed over to me. 1 do
not know whether I should take them
as representations in writing. All the
same,, the point is they are demand-
g more bonus than offered by the
employers on the plea that last year
they pot more money. But the plea
of the employers is that they do not
have so much money as they had last
year. They are prepared to imple-
ment the provisions of the bonus
legislati Th t are also
prepared to allow the Government to
refer this issue to adjudication. 1
thought it would be better if the em-
ployers and employees could come to
an agreed settlement. Efforts are
being made. In fact, even in the
bonus legislation, under section 34(3)
provision is made for such mutual
agreement between the employers
and employees to settle the guestion
of bonus according to a formula other
than the one mentioned or contem-
plated in the Act,

8hri S, M. Banerjee: Strike has
taken place and unless he intervenes
effectively, there i3 no hope.

8hri D. Sanjivayya: The Delhi
Administration are in charge of labour
relations here; we amre not directly
respongible for It.

DECEMBER 8, 1965
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Shri S, M. Banerjee: He should
bring pressure on them; they are bad
employers. (Interuptions).

Mr. Speaker: He should be allowed
to exert that pressure; he is replying
and Members should listen to him
patiently.

Shri D. Sanjivayya: Meanwhile we
have asked the Delhi Administration
to look into the matter. I am
not sure whether they have started
conciliation, 1 hope conciliation would
start, After conciliation starts, if a
settlement is arrived at during the
conciliation, it is well and good, If
conciliation fails, a failure report will
be submitted to the appropriate gov-
ernment and that government will
again consider whether that particular
issue is a fit one for reference for
adjudication. That is all that I can
say in that regard.

Shri Indrajit Gupta asked whether
the institutions or establishinents
specifically excluded under section 32
would be covered by this decision.
Probably, he did not carefully listen
to what I said at the fag end of my
statement. 1 have clearly stated that
those institutions which are speci-
fically excluded from the application
of this Act, under section 32, will not
be covered by this decision. They are
excluded,

With regard to defence, let me say,
it they are departmentally run this
decision would not be made applic-
able, but if they are run through
some corporation. ...

Shri 5. M. Banerjee: Kindly follow
my question. My question is a speci-
fic one. Ordnance factories are essen-
tially controlled and run by the Cen-
tral Government. [ wanted io know
whether only the ordnance factory
units which are productive units will
be covered by this new announce-
ment or all employees connected or
incidentally connected with defence
production.
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Shri D. Sanmjivayya: That would
again depend on this fact, namely,
whether they are run departmentally
or whether are managed through a
corporation.

Shri S. M, Banerjee: There is no
corporation in defence.

Mr, Speaker; Order, order. The
hon. Minister should not yield: he
should go on.

Shri Joachim Alva: I may mention
that the departmental railway waiters
have not been paid their wages for
the last two months.

Mr. Speaker: Order, order.

Shri D. Sanjivayya:
departmentally run.
graphs also.
tioned that.

Railways are
Post and Tele-
I have already men-

Shri A, P. Sharma: ‘The guestion
was one of competing or nom-compet-
ing workshops.

Shri D. Sanjlvayya: Departmentally
Tun public sector undertakings will
not derive any benefit either under
the Bonus Act or on account of the
decision recently taken by the Gov-
ernment.

Shri A, P. Sharma: Whether they
are compeling or non-competing?

Shri D. Sanjivayya: They will not
derive any benefit irrespective of the
fact whether they are competing or
n (Interuption).

Mr. Speaker: Let us proceed now.

Shri K. N. Pande: Sir, my point
has not been answered,

Mr. Speaker: We will sec some
other time,
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13.14 hrs.

RESOLUTION RE. REPORT OF
RAILWAY CONVENTION
COMMITTEE—contd.

Mr. Speaker: The House will now
take up further consideration of the
following Resolution moved by Shri
8. K. Patil on the Bth December, 1965,
namely:

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which is at present payvable by
the Railway Undertaking to
General Revenues as well as other
ancillary matters in connection
with the Railway Finance vis-a-
v:s the Guneral Finance which
was pr d to Parli t on
the 28th November, 1965."

Shri
speech,

Alvares may continue his

Shri Alvares (Panjim): Sir, yester-
day we discussed the report of an-
other Commissi the Fi Com-
mission, which deals with the relation
of finances that can be shared between
the Union and the State Governments.
The Railway Convention Committes
is another of this type which deals
with relations between the Union
Government and one of its depart-
mentally run undertakings—the Rail-
way undertaking.

While appreciating the fact that the
Railway undertaking is agreeable to
pay & higher dividend on the capital-
at-charge, one must realise that this
is not sufficient, Much has been made
of the fact that the Railways are
paying a dividend. But let me remind
the hon. Minister that the Deputy
Chairman of the Planning Commission
said sometime ago that all public
sector undertukings must pay divi-
dend on amount invested up to 10 per
cent, otherwise it would be difficult
to establish the viability of any parti-
cular undertaking. The Rallways are
there, whether they are viable or not,
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and since they constitut eperhaps the
most important infra-structure of our
economy, they will be there whether
they run into a loss or they make a
profit.

The affluence of the Railways today
is not a real one. There have been
various circumstances contributing to
i Therefore, there iz a need of
m~osures for ane overall economy so
that the real position in the Railways
may be ascertained. So I hope that
what the Railway Convention Com-
miltee has decided, for increasing the
interest rates as well as of the divi-
dend on the capital-at-charge, will be
progressively incressed to Approxi-
mate 10 per cent in the future,

But may [ ask whether this gues-

tion of increcsing the interost raies
is in conforimily with the rate at
which capital hus been borrowed?

Much of this capital represenis capi-
tal borrowed at lower rates of interest
many years apo, The fart that the
Committee detided to increase the
interest rates up to 1863-064 and there-
after goes to show that much of this
capitul has been recurring and every
recurring capital, a8 one  knows,
comes in for a higher rate of intercst
at suvcessive borrowing stages. Therc-
fore, all interest on capital invested
must bear the current rate of bor-
rowing inlerest, angd I would like to
know  whether this rate as recom-
mended by the Railway Convention
Committee is at the current interest
rates nt which Government generally
borrows money to be invested in the
Railways.

The serond point that T would like
to moke is about the development fund
and amenities. 1 see that the Rail-
way Conventinn Committec or the
accountants in  the Railways have
made a dichotomy between develop-
ment and omenities. The provision
made for dovelopment is too low,
when we look at the state of the
traffic in the country, the manner in
which the passengers are made to
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travel, we find that not only are these
conditions miserable but they are also
a disgrace to the country,

13.17 hrs.
|SurimaTi RENU CHAKHAVARTTY in the
Chutir]
Third-class passengers, as I have

suid in my speech during the discus-
sion on the Railway Budget some
time ago, will not have even sitting
room even al the end of the Fourth
Plan. If this is the condition in which
the third-class passengers, from whom
an overwhelming portion of the rail-
way revenues arc derived, are made
to travel, may I ask why there is such
a low provision for development
fund? After all, as 1 have said. the
major income comes from the third-
class passengers, and if the develop-
ment fund is so low it means that the
provisien for amenities for passen-
gers will not be commensurate with
the need, and therefore the passen-
gers will be made to travel in this
disgraceful condition for, perhaps, in
perpetuity. Therelore, there is a
need for provision of a higher pro-
portion for the development fund and
I do hope that when the Railway
Budpet is formulated for the next
year this point will be tuken care of.

The third puint that I would like
to refer is in regard to amortization.
There is a very welcome reference
that there is an eclement of over-
capitalisution in the Railwavs. It is
mentioned at Rs. 119 crores. Rs, 119
crores in proportion to Rs. 2675 crores
may not look much, It does not look
much either in proportion or in per-
centage. As a percentage it repre-
sentls over-capitnlisation of only 5 per
cent. But Rs. 119 crores as a block
is certainly a fantastic figure, and the
fact thal the Railway Convention
Commitiee has been able to persuade
the Government to take stens to
amortize this ameunt is welcome. But
I am sure. at the same time, that if a
enmmiltee is set up of the Railwav
Board itseif which ferrets out more
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items or more investments which are
useless and which can be very well
amortized, then there can be two
favourable consequences. The first
will be, as the capital is amortized
interest charges will be reduced and
there will be more money to pay for
dividend. Secondly, ‘there is the
advantage of loan that is amortized,
in the gense that loans paid back to
Government, which had been invested
hitherto by Railways, can be invested
by Government elsewhere, There is
today a stringency of capital and if
capital is tied down by over-capitali-
sation in the different projects as well
as in the private sector, this repre-
sents momey that is tied down to no
purpose at all.

As the Railway Conventivn Com-
mittee has suggested, Rs. 119 crores
in the first instance should be amor-
tised in the sense that effort should
be made to repay Government part
of the loan that the Railways have
taken and I hope that measures will
be undertaken whereby more capital
could be repatriated baclt to the
ereditor, that is, the Government. In
this way the Railways can save on
interest charges and also permit the
Government to reinvest the amortised
money or loans in other undertakings
in the country.

The next subject that I would like
to refer to is in regard to the amounts
paid to the State Governments in licu
of passenger tax. Yesterday, I had
drawn attention to the Finance Com-
mission's Report where certain States
had complained that there was a
gradual attrition in the number of
items on which they could 1ax people
in the country and, therefore, there
was reduction of the elasticity of
their revenues. The complaint was
made that while reducing the amount
on taxable items. the Government of
India, at the same time, was not suffi-
ciently exploiting those items which
were laxable and which were sur-
rendered to the Government of India
for taxation,
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Similar i question of tax on
passengers. “The States were persuad-
ed by the Government of India to
surrender this item of taxation to the
Centre and in lieu thereof the Rail-
way revenues gave back to the States
Rs..12.5 crores by way of compensa-
tion. Aguin there is a complaint that
because of increased traffic earnings,
which means extra passengers travel-
ling, even the increased compensation
given to them was not sufficient to
compensate  them for what they
would have earned if they had levied,
what you may call, the terminal tax.
There must be a measure of consul-
tations between the Minister of Rail-
ways and the Chief Ministers and
Finance Ministers of the States. If
1he Centre is progressively taking
over items of taxation from the
States, obviously, the States will be
left with lesser number of ilems for
taxation and will not be able to make
up for their development plans.
Therefore, may I suggest ‘that the
Railway Minister should meet the
Finance Ministers of States and find
out ways and means by which this
item of Rs. 16.25 crores, which is an
increuse over the Rs. 12.5 crores, may
be further increased so that the States,
which are complaining of lesser com-
pensation given to them, may be
satisfied.

One last reference is in respect of
ceralin moneys given to the Stales
for provision of ceriain measures to
avoid accidents. While Lhe Stales
have been complaining that they are
not pgetling sufficieni finances and
there is reduction in their revenues,
at the same time, there is a legitimate
and genuine complaint  from  the
Centre that the States are not utilis-
ing the moncy fur the purpose for
which it was given and are diverting
it to other schemcs, This is & danger.
The money made over to the States
for the purpose of taking certain
emergency measures to  avoid accie
dents elc. should be so utilised: there-
fore. the Railway Minister, when he
makes over this money, should take
adequate precaution to see that this
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money is utilised for the purpose for
which it was meant.

There is nothing more that I have
to say on this question of the Rail-
way Convention Committee’s Report.
1 may only state this finally that the
Railways are today enjoying an arti-
fieinl afMuence and this cannot con-
tinue for ever. All over the world
the Railways run at a deficit and are
subsidised by the Government. The
Railways in Indin are in a fortunate
position of running the industry as
‘non-competitive. If there is a further
demand on railway earnings either
by way of dividends or by way of
deficit in running, all that the Rail-
way Minister can do is to come before
Parliament and ask for an increase
in fares. There is a protection for
his revenues which is not there in
other cases. Therefore I call it arti-
fleial affluence. The afflucnce is of
an artificial type.

As development grows there is
bound to be competition from other
forms of transport and 1 hope the
Railway Minister, and the Convention
Committee when it meels next time,
will take this into consideration and
gee that the Railway revenues are
placed on a sound footing and tiat
the artificial affluence which the Rail-
wuys today enjoy will be of a more
permanent nature.

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr, Chairman, we have
before us the recommendations of
the Fourth Railway Convention Com-
mittee. These are excellent recom-
mendations. Among them we see that
a very wise decision has been taken
for increasing the annual dividend
payable by the Railways to General
Revenues. Then, the States are going
to benefit a great deal more—in fact,
an additional dividend of 1 per cent
is going to “e made available to the
States in future. Then, provision for
deprecialion has been made at a
higher rate, A gradual beginning has
ulso been made for amortisation of
the unproductive portion of the
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capital-at-charge. Finally, we have
the increase in the provision for rail-
way amenities tv passengers. Actually,
a sum of Rs. 3 crores, as in the pre-
vious period, his now been increased
to Rs. 4 crores annually.

We agree with the Railway Minis-
ier that the railways have been
making a continuous progress and
have been able to maintain a satis-
factory working relationship with the
General Revenues. In view of these
facts, I am sure, this House will want
to approve these recommendations.

Now I wish to say just a word about
the position of the States as a result
of these recommendations. The States
will benefit, The States used to get
in the past Rs. 125 crores as pay-
ment in lieu of passenger tax. Now
they will be getting Rs. 18.25 crores.
That is not all. They will actually
be getting much more—in fact, they
will be getting un the average some-
thing like Rs. 18 crores annually
because the recommendation of the
Convention Committee is that an
additional 1 per cent on the capital
invested up to 31st March, 1964,
should be paid to the General Reve-
nues to be transferred to the States.
As the Railway Minister has inform-
ed us yesterday, that will come to
an average of about Rs. 18 crores
annually. With this increase in the
availability of resources to be trans-
ferred to the States, we have to con-
sider certain chronic complaints of
the States.

The States have been saying, and
they have made representations to
the Fourth Finance Commission, that
the fixed lumpsum amount that is
made available to them does not pro-
vide any element of elasticity, any
clement of growth; in other words,
the amount that the States are to
receive should grow with the growth
of Railway earnings from passenger
traffic. From the way in which the
recommendations of the Fourth Rail-
way Convention have provided it, we
see that there is definitely an element
of elasticity ss desired by the States
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because the amount available to the
States is bound to increase as the
amount of the dividend increases in
course of time,

We can, of course, appreciate that
the States are chronically in a state
of want for resources. The purpose
of providing the extra amount that
is going to be made available to the
States by this arrangement of paying
one per cent extra dividend is that
the States should be able to provide
their portion of the resources requir-
ed for providing safety messures and
such other amenities, The existing
arrangement, it seems, is that the
Railways only try to provide only a
certain portion of the cost of safety
measures.  Supposing there is a
requirement that a level-crossing be
eliminated or an under-bridge or an
over-bridge be provided, then the
present practice is that the Railways
provide a road of 24 feel width and
the cost of approach roads and the
cost of any greater width in the road
required by the States or by the road
authorities or Municipal Corporations
as the case may be, has to be met
by the States or the Municipal autho-
rities. That presented a difficult pro-
blem for the States in their present
stringent condition in respect of
available resources for such purposes.
Therefore, by this new recommenda-
tion of the Convention Committee,
which is going to leave to the States
a balance of something like Rs. 3.75
crores in addition to getting a lump-
sum payment which has been raised
to Rs. 18.25 crores, the position will
greatly improve and I hope that the
‘States will use these extra resources
80 made available to them for the
purposes for which they are intended.

With these words, I support the
motion.

Mr. Chairman: Dr. U, Misra.

8hri Harl Vishon Eamath (Hoshan-
gabad): T rise on a point of order.
I am sure the House will agree that,
when you are in the Chair, there
must be quorum in the House

2109 (Ai) LSD—6.
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Mr, There should be

quorum % it I am not in the Chair,

The bell is being rung.
13.37 hra.
[Mgr. DepuTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now there is
quorum. Dr. U, Misra,

Dr. U. Misra (Jamshedpur:) We
have no objection to - givihg ~“more
contribution to the Genéral Revenues
as recommended, but Railways are
also taking loans from the Govern-
ment with interest. Why should these
loans not be given interest-free, so
that much of the savings of the Rail-
ways can go towards the amenities
fund of passengers as well as of the
employees?

The question at present is what
amenities the Railways give to their
employces, leave apart the passen-
gers. The Railways themselves admit
that they have providing housing only
for 60 per cent of their employees and
40 per cent of their employees have
not yet been provided housing facility.
Even in regard to the 60 per cent of
the employees who have been pro-
vided with the housing facility, you
will find that some of the houses are
so old and dilapilated that they are
not fit for human habitation; some of
them arc those which were built
during the days of the British regime
for the native coolies; drivers and
firemen, who belong to a very impor-
tant catcgory of employees, have been
allotted these houses. Whereas the
rent, which was Rs. 3}, has gone up
to Rs. 24 or 25. This is the condition
with regard io housing facility and
thus if the Railways can utilise the
money for that purpose, over and
above the money which they are
spending now, the position will defi-
nitely improve. 1 spoke during the
1863 budget that Railwayvs, being the
largest employer, should show some
social security examples. It is my
experience that more employees in
the Rallways suffer from T.B, than



6625 Railwey
I

{Dr. U. Misra]

those in any other organisation. There
i3 no provision for mass X-raying or
for providing medical facilities pro-
perly to the railway employees. 1
do not know how long the railways
will take to provide such amenities.

Dr. M. 8. Aney (Nagpur): May I
draw your attention to the fact that
the discussion that we are now having
is on the railway convention and not
on the general railway budget or any
suppl tary D d of the rail-
ways? So, questions not relating to
the particular motion before the
House are irrelevant. So, you may
kindly ask the hon. Member not to
speak about the other things but to
speak only om the railway convention.

Dr. U. Misra: I am speaking in con-
nection with the contribution of the
railways to the general revenues.
Instead of what is being recommend-
ed, I am suggesting what other amount
is to be given, and, therefore, I think
that I am completely within my rights
when I refer to these things.

Before these moneys are given to
the general revenues, I feel that the
money should have been utilised for
all the expenses which 1 have pointed
out,

1 feel also that the railway finances
could have been bettered by taking
proper care of railway properties.
Many of the railway properties are
neglected and there is a large amount
of pilferage. If the pilferage is stop-
ped end rallway property is taken
proper care of, the revenues of the
railways can grow.

There is one other point that 1 want
to make in regard to the depreciation
fund in the railways. I think that the
railways do not have a proper account
n regard to this fund. T feel that
this depreciation fund has been ac-
counted in an arbitrary way. What-
ever amounts should have been put
in the replacement fund have been
put i the depreciation fund. I would,
therefore, submit that the railways
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should have a proper accounting of
their assets so that the depreciation
fund may be properly accounted,

Then, I would like to make one
submission on the question of pay-
ment to the States, about which the
previous speakers also have spoken
Rs. 12:5 crores was being given to
the States before. Now, it will be
one per cent over the investment, and
so straightway it will go up to
Rs. 18.25 crores and the balance will
be for the safety arrangements. But
I would like to know what mechan-
ism is there to see whether this money
has been properly utilised by the
States and whether the safety
arrangements are provided properly
by the States.

We have been discussing for long
about the question of gales and over-
bridges.

sl gvn 9T Ty Lqrgy
e, ¥ WO qEeqr  FEer g |
wT § €F FRE TS AL A |

Mr. Deputy-Speaker: The hon.
Member may resume his seat for a
while. There is no quorum. The bell
is being rung—Now, there is quorum.
Dr. U. Misra may now resume his
speech.

Dr. U. Misra: Some sort of machin-
ery should be set up to see that this
money is really spent for safety pur-
poses. There is a gate at Patna where
an accident and a death occures every
day, but nothing has been done either
by the railways or by the State con-
cerned to avoid accidents and deaths.

In regard to users’ amenities, the
amount has been increased from Rs. 3
crores to Rs. 4 crores. This repre-
sents an increase of Rs. 1 crore only.
I wonder whether this is not a cruel
joke. I do not know what amenities
the passengers will have with this
increase of Rs. 1 crore, considering
the number of passengers on the rail-

ways,
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Shri 8. C. Samanta (Tamluk): We

1 the r dations of the
Railway Convention Committee, and
we are glad also that almost all the
recommendations have been accept-
ed by Government. But I would like
to draw the attention of the hon.
Minister to one point. The last re-
commendation of the Railway Con-
vention Committee is to the effect
that the C ittee r ds that
the provisions for the users’ amenities
to be provided out of the railway
development fund may be raised from
Ra. 3 crores to Rs. 4 crores per annum
during the next five-year period. 1
think the hon. Railway Minister is
agreeable to that.

We, the Members of Parliament, are
associated with the National Railway
Users' Consultative Committee. There
are also zonal users’ consultative com-
mittees where the Members of the
State Legislatures and other interests
also are represented. That is good
as far as it goes. And we feel that
this extra sum of Rs 1 crore will be
well spent. But in this connection 1
would place one proposal before the
House and the hon. Minister for con-
sideration. We have so many infor-
mal consultative committees here at-
tached to every Ministry. But, as re-
gards the railways, there is only the
users’ consultative committee for the
whole of the railways. There is no
body which can look to the finances
and the working of the railways. The
hon. Minister may kindly consider
where it is not possible to establish
another informal consultative com-
mittee for the railways also as is the
rase with the other Ministries. Even
in the case of the Finance Min-
istry which did not have such an in-
tormal consultative committee before,
we are now having one such com-
mittee, Therefore, I would press that
for the railways also there should be
established one such informal consul-
tative committee,

Dr. M. 8. Aney: In the olden days
we used to have a standing fmance
committee for the rallways also,
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Shri m Samanta; This year, 1
find that the Railway Conventlon
Committee wanted information about
the detailed working and expenditure
of the railways and that was supplied
to them. But I would submit that

18, 1887 (SAKA)

every year we must look into the
working of the railways. This is my
humble suggestion.

I wholeheartedly support the re-

commendations of the Railway Con-
vention Committee and request Gov-
ernment to consider my proposal.

Shri Shinkre (Marmagoa): I wish
lo sound a note of dissent, or rather
a note of discord, because I do not
want that a very active, clever and
amiable Minister like my hon, friend,
Shri 8. K. Patil, should be too com-
placent about the achievementis of the
railways which he calls every now
and then the largest public sector
undertaking doing excellently.

I am not opposed as such to the
Resolution brought forward by my
hon. friend, on a short-term policy
basis, but T am opposed to it on a
long-term policy basis, because I feel
that if we want to call ourselves or
continue to call ourselves o welfare
state, then we must gtop once for all
calling the railways a public under-
taking being worked on commercial
lines, because in an under-developed
country like ours, where thousands
and thousands of square miles do not
have a rail track or a railway station,
it the Railway Ministry want to
operate the rajlways in the land on
a commercia] basiy only, when can
we, and how can we, expect any rail
line within the reach and accesq of
the average citizen of the country?
They will say that those lines are
unremunerative. and if in one or two
cases they have built some unremu-
nerative tracks because they were
neceszary from the polnt of view of
defence, that is no reason to expect
from the railways a spreadover of
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the railway lines to every region of
the country where there ig no railway
transport now available,

Railway

Therefore, I think the railways
must be brought under the general
supervision of Parliament so that
Parliament could make the railways
implement a programme of action in
respect of extension of railway lines
set by us. Until and unless the rail-
ways reach the people at large, until
there is a railway station at least
within two miles of every village
which has 600 or more people, I am
not prepared to give my hon. friend
any encomium or eulogy, because I
think we will still be lagging far
behind the minimum that is expected
from a public utility like the rail-
ways.

. Although I agree with the Deputy
Chairman of the Planning Commis-
sion, Shri Asoke Mehta, that public
undertakings must render or give
some interest, profit or dividend to
the public finances, 1 am not with
him so far ag the railways are con-
cerned, because 1 am not prepared,
in this under-developed country, to
extend this rule to the railways which
with the other essential amenities or
utilities  constitute: something on
which the public have first priority
from Government. [ can appreciate
the Cemtral Government wanting
more and more money every now and
then, for not always good things, for
so many of their whims. But that
la no justification for the railways
being run on a commercial basis, as
they want to. All right. 1 concede
that for a few more years, they might
continue working the railways on the
tommercial principle, But if they
‘mlways want to work # on that prin-
ciple, why not invite first.class Rail-
roads from America and tel] them
to work the railways in India, first-
class HRail Roads like Puliman,
Pennsylvania and Union Pacific who
will provide better trains and better
amenities. What difference will that
make?
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So the railway administration must
set themselves this task of extending
and spreading the railway net-work
so that it is within easy reach of
every common man in India. By
way of amenities they do so many
things which ultimately bring po
benefit to the common man. For
instance, they have provided

some
air-conditioned coaches for third
class. What is the actual result

thereof? Those passengers who would
otherwise have travelled first-class
are nowadays travelling third class
(uir conditioned), because they get
better comfort and sometimes even
better accommodation in that class.
Most of these third-class air condi-
tioned coaches ply between urban
centres like Delhi, Bombay, Calcutta,
Madras and so on and so forth. This
is no benefit to the common man.
They might say that it is the third
class which has been provided with
air-conditioned accommedation. But
the poor third-class passenger in this
country can hardly afford to pay
even the normal third class fare pre-
vailing in this country. How will he
be in a position to travel third-class
(air conditioned)?

So my request to the hon. Minister
is that he should look into it. In the
name of amenities to third class, do
not provide amenities to those who
can afford to spend more but are not
spending what they ought to other-
wise, because they get better accom-
modation in a lesser clasg and pay
(Interruption), I do not want any
amenities which ultimately go #to
benefit those people who can afford
to pay more. Such people mu:t con-
tribute to the growth of the nation
more than the poorer sections of the
community.

It is on the basis of the short-term
policy as such that some of the hon.
Members who were on the Conven-
tion Committee have made these
recommendations. Otherwise. T fail
to understand how socialist Members
like Shri Indrajit Gupta and others
would have agreed to let the rail-
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ways make such a profit and contrl-
bute it to the general revenues,
because after all, although the coun-
try needs more and more finance,
that is no justification for a first-class
public utility like transport to be
considered in the same class as other
public undertakings. 1 hope the hon.
Minister will look into this aspect.

Before I conclude, I will also draw
his attention to what gomebody told
me only the day before yesterday.
‘This is a news that has come straight
from the horse's mouth. It is that
the Railway Board has already drop-
ped the idea of a broad gauge line
between Miraj and Marmagoa har-
bour. I say he should not fall a prey
to any manoeuvring and deprive the
country of something that s very
essential, because no other port will
give the country such easy outlet to
the iron ore export from that area,
once the rai] line between Miraj and
Marmagoa is made broad guage.

st wo fog wgow (i)
IAeT e AT, TAF AT GHET KT AT
faqYE & gowT TR O gu A owwr
faare @ ®1 Fifiw wEa@ | 9gEy
T1a A1 7% & I o et Fegd & smer
THREWT ¥ 3w gU gH ag wgA qFAv
f 3104 1964 B F garar Ffvew
EATEST 97 35 5.5 97 ST Wk
MA@ I WA AL 1 TR
w1 ag g agmn o7 @ § fr g
¥ Y WAl g, g At 12,5 wO%
ot ¥ daT w1 9 91 W 2w H)
gran yafraa Az 9w d 16.25
FT {1 AT W gHT G AT A A
SEAT fadm gav 37 A1 IAF FAW
wifer &, i oy & ey §, wifew
gzt ot T ga, diE T R,
o7 fadT ¥ 30 awf v gdd 9
a7 fadrw Wt g g o 7oAy
ReaFIdSwstana § 1 F wow
Yz o feag ® ow oz w1 R
q & $frew qreddeT ¥ 31 9
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msaﬂuzw«%iﬂp‘im arfed
o\ 39F aTq g0 A7 ag g wH-
WA 16. 25 FT €1 q7 =W O
QHT AT | GEE A GFAE F R g
IHY A7 d4w g1 wTIM WY TR WO
iR qi¥ T § Wi fadw a1 yedt aw
W TG WY ITH) K7 § A W qBA |

o% 719 § § i ¥ qF «x i
WY @y § A oifwgee fefufa-
awa frad &% &1 gar § g887 agrn
¥ gfa wrvas awmar § Wi o @
Foibwa w32t o1 W1 & |
14 hrs. R ]

1 wdmT fAow § 1ok oamg et
w1 #fzw g, fefafaoms frod ©x
ST E AT ST A OAHT 6 & T
o eI SO 7 yEw @ g

¥ faa v ga oT O, it weaTiTE,
ag YR ARG TG AL & | T WA
T WITE THAT ATEAT E | F ITHT
Far argar g fr o TEdE 87 vl
TYes AT T oAw It aq
1961-62 % 4 97 AZ 41, & 1962~
63% 4.25 9T dZ G, & 1963-64
H 4.25 6] 1964-65 7 4. 50 WX
R 196566 % 5 AT G 16t atg
¥ @A T AT T WA adEE
aGE 8 1961-62 ¥ 3. 59 9T
#z ot, 87 1962-63 7 3. 66 97 &,
1963-64 % 3. 75 T8, 19G64—65
¥ 3. 949CHZANT 1065-66F 3. 90
a% §z Y | g6 aTg § fedrdz = %
wuer gofiefas 1961-62 R 4.25
9T §Z ff, ¥ 1962-63 & 4.25 ¢
qz Y, 1963-64 % 4, 50 7 d o
T 1964-65 ¥ 4.50 gTEE o,
ot fy $fEH 9T 5. 75 9 AT {0
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T gT A W AT gu A AW &
TR AT FEM G AT HT AAT AEED
& =t fr agr 92 33 gu § Wt ot wgaEdy
qradifrdes § fr 37817 w7 =1 aga
w931 47 ¥ TATAT § | Wiwa & Iy
T3 WA AT AgAr §, FaT fv 7Y fva
ot qrama A & w21 2, oo dareay
T ATZ IAAT A qT AZ[ 9T X GA-
FAA FAAfzg wHE aTAl ifge
O IEF §Ted OWEEET W Ea
i wr a dar wF & awmarg i
g AW A SATET wATE T WA

A& g Ay o § F gawr
audq w¥ar g |

Mr. Deputy-Speaker: How much
time doeg the hon. Minister want?

The Minister of Railways (Shri S.
K. Patil): Some 15 to 20 minutes.

Mr. Deputy-Speaker: He will be
called at 2.40.

Shri C. K. Bhattacharyya (Raiganj):
1 feel happy at the conclusions arriv-
ed at by the Railway Convention
Committee, and I lay stress particu-
larly on three or four points.

Omne is this increase in the share
of passenger tax to be provided 4o
the States from Rs. 12:50 to Rs. 16:25
crores. That will be very helpful for
the States. Over and above that, the
Committec has provided some more
help to the States of one per cent or
more for the safety measures to be
adopted by the States ie, over-
bridges, underbridges and level cross-
ings. These are very important things
and could not be undertaken by the
States before because of the condi-
tion that the Statezs have to provide
half the share of the expenses before
they can draw upon this fund. Now,
with this additiona] provision made
by this Committee, the States will be
relieved of that burden and will be
able to take advantage of the provi-
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cion made in introducing =afety
measures in their own areas.
When I say this, I should make
reference to cone particular safety
measure that is necessary. There

was one overbridge in south Calcutta
on the Tollygunge side. Because Lhe

bridge was low, consequentl the
road had to be low and it usec?(to be
continually waterlogged during the

rains, causing immense difficulty in
traffic. The railways deserve our
thanks for having provided the
expenses for raising the overbridge
higher, so that the road could be
raised higher, relieving the city of
waterlogging, much to the relief and
health of the citizens of that part of
the city.

There is a simiar bottleneck in
North Calcutta on the main road that
goes from Dum Dum airport through
Belgatchia to Shyam Bazaar side.
There is an overbridge which is low
and consequently the road also is
low, and during the rains i becomes
almost impassable even for the air-
lines coaches. These coaches are
rather high, even they find it difficult
to negotise that part of the road
under the overbridge because the
road is low and the bridge iz low.
This particular overbridge will have
to be raised, and I hope that with the
additional funds provided by the
Committee to the States, this will be
possible, and the railways wil] kind-
ly see to it that it is done.

Another additiona]l advantage given
is that the depreciation fund hes
been increased, and from the depre-
ciation fund improvements in the
railways have to be done. So, the
increase in the depreciation fund is
also to our advantage.

The third thing is about passenger
amenities that will be added, and for
this also the railways and the Com-
mittee deserve our thanks I am
particularly interested in the North-
Fast Frontier Railway, and 1 am
happy at the conclusion that the
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Committee has come to.

“

They say:
. the existing arrangement
in regard to dividend being paid
at the average borrowing rate of
Government on the capital-at-
charge of the Commercial Sec-
tion of the Northeast Frontier
Railway and other specia] ele-
ments of capital may continue at
at present.”

This is a very helpful suggestion.

In this connection, 1 would like to
make another suggestion. Part of
this Northeast Frontier Railway is
regarded as a strategic line, 1 would
impress upon the hon. Minister that
the entire Northeast Frontier line
should be reparded ns strategic line
from the other side of the Ganges up
to the farthest point in Assam, and
whatever expense is required to con-
vert the different parts of the line
into broad gauge or for making
small exiensions of the line in broad
gauge to different border points with
Pakistan should be ganctioned and
executed, no matter whether they
give sufficient return to the railways
or they cause loss to the railways.
Because of the strategic character of
the line, this should be provided for.
1 would particularly mention two
points on the Pakistan border which
have mentioned in the House more
than once—the point where the rail-
way line touches Pakidian at
Radhikapur, and the proposed line
where it touches the Pakistan side at
Hili. These should be taken up for
execution as a strategic line without
minding the cost, and without mind-
ing even whether they bring in a
certain amount of deficit in retura to
the railways.

st myvare oy (Fa7) - SATERE
agreT, &1 g9 iy A fen pagwa
a7 wif o 3 qefaw
wt 2 1 3a &, wogn fud T A
Tg AEAT | TF WA HAAT A uwf
% ®10 051 feqr § fowd 3w % fadw
# ww & so Agmmen £, § 1 Afva g
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IR § AT 9147 fF 1% a%T A1 qg %
*UY 701 Cafqe.g & foaq apgn mn
S AT KA@M ! A@ A 45
HTE WTER oA /%7 w7 § A1 45
a1 wrefagl & §9T 1 AARY 9 gur
e o ow s w7 gAfE T & ok
ag 3% faa ¥ wew g1 st ) s Ow
T G dFwC F1 qAfAE T w1 fomr wmm
A ag qutw W orf faa § @wiw @
ST | aT awd gafaE 3 3 § Wit
arwt AW ¥ FwTHATT WTAT & AT 5W W
397 7% § fr & & qgw A @ il
I IF & TE ot fyer aw
faelr g oY fR 3 & a7 v =T
= feqn of 1 3w & g GEATE
I ¥ wrgm ww fe qa e
& fory agfeme a¥77 1 AT, wow § Ay
w1 F gw Araw aw s A 1 0y ?
¥ uw g w9 av urew f o R A
1 *1 fwarar g 1 3% www & a7 wrm
fe g & & q€ = F wwT @ w
§ 1 W T a3 & O o ywre i
w41 FKT AE T gwar ? § ymaw
wgITd, W9 F1 qg frvave fewman f fn
&9 79 § w9 767 frar § 1 & wrAan g1
f 2w & Fe 17 A9w ez § wit OF
awa fadis & fag 7= & g aww g
&1 €0 09w § W w7 "4 ¥ wq mar
w1 & wife & wowar a1 {r & o, &
™d g w1 A % fehn & o &
agraar ST awaTy i b aws ega g, wm
w& | 7g; AL O qF sng § s & wqud
FHOE! WO, TIAIE] FTEH0 F€ | OF
of; T A9 ¥H g, G 6 d vrw
At gu o\T W E A o A g AT @
4s s Tl & fey pefoa s £ gfom
gfew =t 1 wvd & 1 qefog sad x
qar & foog)d @ aF oy gew pw faw
§ 9 & A1 frima ag & fo o ay
WL YT HEATE % g X daeE v
w1 qgi %7® & AT 9T ¥ w1 fewy
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it 9T T AT A FAAT A1 qfawn
¥ faq wm 47 ) 497 w1 51 e
g A @ wafs gard @ dva, a1
HE W AR A% & we &y g0 £
wq A FATL FAH AT AT HiWt q7 A=A
WE A% ¥ wET AT g awa § wfww
FATL AHALTA AT AT EAR & A w9
a5y ? § I& aw o § | A 499
¥ 9y § ag e AT H A | A AG
wrafagt & ot 2d & oA § we &
wed F@m & 99 aqits & 1 e
e & F3x F@1 § 1 owg BT AT AT
AT A | Fogrorar a7 &
e T HrAT g AT T wwr qocr §
G2 FI § HET FOT 7 FYET W7 AT
& av u% fax & 34 g srar §, (W
e fat H oFE X F ) W R W
A FTAIAT 7T & frmed | gm ww
¢ fr aw w2 s w1 @19 | fafred
YT 0F0 I10 FT G99 9@H 7 ¢ 5
g FATH & aHC ¥ | 9F ¥R F AL
% faq gfawng azigt ot |

FACr a1 A AR TFAT § AT 97 §
fF g Aar A priREE & wet
Farfer <t wrrrae T 3, gt W {RNE
#, ¥gage S 2w wr arfadr 2w @,
g Fgt § WT AT gariwg ¥
T A 1 4w 5 e wr AwT § SN
pagA # toad ¥ sg & fog
frzrafar ®n Al & ) G T FTW A
w5 100 fremfor s= g =ifed )
ghram Wt v dz amafess s v a1
t TR HEwTU " ¥ T FIOAEAT
w1 § faaerr w1 34 wAfEww 9w W
TR T g1 Aawar g wa R ww A ww
100 fzmafor v Agags # g )

IqEw WNE : WA SR
qAFT ® |
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ot gmmw fay : Hoow e ®
gurey frY ¥ TRT E 1 FIET W R
v gl fr wrw a% F15 wifew faw
gt & 1 7 gL feRw a1 aga awm
dec g 1 gt T g 2w WA @
wfg Gfma w7 &1 @ & 33 g
for gfrafedt § 1 maAdz T agi
t | P §=sgE quf o7 § 1 il
w1 (ei=gz g o7 § OH g o e
qT w&C graviaw g Sfeg | sEEr
aeqT A g § oWl J1U WET AT
a7 g & | faeeT & dgOgA W A
st ¥gage & gnT W e e
T, W 9E FRT TR &, HIEw Wi,
W g2 7@ TEaT § | §EfAT ¥E@r 9%
sirr<frs: FwTaT AT g § WAV 1
FggT AER AW 100 freafm =
qam wrg | for® 7= fadedt wereslt §
7zt qTaF ¥ 3 Fogwr w 1€ gfawr
ad 1 witer (g f oAy Yy
q3d § A% aied agi 9% S KL HIE
gfayr 71 & | 9= TA waw fafwe
Fgaga ¥ # A1 3gi 9T AW & W Av
ferafar = g%7 g7 wmiew

Shri D. C. Sharma (Gurdaspur): L
am astounded by gome of the-sug-
gestions made by the hon. Members
who have preceded me. One hom
Member went so far as to suggest
that the railways should be harded
over to the United States of America
so that théy could be run more effi-
ciently . . .

Shri Shinkre: I: he sure of what
he is saying? The recordg may be
consulted for his clarification.

Shri D, C. Sharma: 1 am sure. Ou
railways have been doing splendidly
all these years and we need not have
any expert or any such pegsons to
run our railways. Ancther hon.
Member said that 100 retiring rooms.
should be provided in Dehra Bun F
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have been to Dehra Dun and I have
had the privilege of staying in the
railway retiring rooms. I tell you
that I was the only occupant there
and al] the other rooms were empty.
The man in charge of those rooms
said to me: why don't you stay for a
few days more?

It is a very good report and as
Mr. Shinkre put it, there js something
like uniformity about the recommen-
dations. Even those per.ons who
differ from the government have
given their blessings to this report.
I feel the existing rates of allocation
of expenditure between capital, reve-
nue, depreciation reserve fund and
the development fund are so well
balanced and adjusted and are so
well administered that I believe that
one could not tamper with ihese allu-
cations. If one does so, I think Lhe
railwayg will suffer a great deal, One
hon. Member said that there should
be a railway consulative committee
for all the railways. All the Mem-
bers will be in that consultative
committee. Al] of us are interested
in that. We have zonal consultative
committees; that is good enough.
Very little money has been given lo
the users’ amenities. This year it
has been raised to Rs. 4 érores 1
hope with a little adjustment here
and there the hon Minister will be
able to provide a few more amenities
to the users.

Formerly teachers and. students,
these two.calegories used to have lots
of privileges when they travelled oy
railways. Now some of them have
been withdrawn. [ would request
the hon, Minister to restore those
privilegks. He should also think a
Ittle more kindly of those voluntary
organisations which are working for
the good of the country—not those
which get most of their fund; from
the government but thosé which get
most of their funds from their mem-
bers. He should think more gene.
‘rously about them.

, 1 am glad that strategic lines have
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those strategic lines?
1 think al all the lines in India
are now strategic lines. If we have
another conflict with China or with
Pakistan, most of the lines in the
northern railway, some of the lines
in the north-eastern part of India
and some of the lines even in the
north-western part of India will be-
come strategic linex I believe that
some kind of re-thinking must be
done so far ws strategic lines are
concerned; we should also foresee the
emergency that will arise some day
on account of the aggression by one
country or another or by both coun-
tries and we should differentiate bet-
ween strategic lines which are sensi-
tive and alive all the time and those
strategic lines which become sensitive
only occasionally. 1 think that kind
of differentiation has got to be made;
otherwise there will be no end to the
troubles so far as the railway minis-
try is concerned.

6940

But what

The last point ig this. The Com-
mittee has suggested, in respect of
the payment in lieu of the pussenger
tax, instead of a filxed amount of
Rs. 12.50 crores a year, as al present,
an additional one per cenl on capital
invested be paid to the gencra] reve-
nues. | want to ask one gquestion.
How is this money going to be spent?
I feel unhappy; I think that the
Stateg are not good partners of the
railways or the Railway Ministry.
When they want new slations, new
lines, they clamour for them, but
when it comes to the establishment
of an overbridge or having some
other thing in which the railways
can co-operate with them, they sleep
over them. 17 years passed before
an overbridge was constructed at
Ambala. I think that was a miracle,
because the State Government con-
tinued to resist jt; an overbridge is
needed at Rajpura, and I think that
is ¢till in the making; ! do not know
when it will be completed. 1 believe
that so far as these manned level
crossings, overbridges and under-
bridges are concerned, the Railway
Ministry ghould take upon itself the

been given p,‘ ial treat

bility of constructing them.
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It the State Governments can give us
land for the Beas dam, for the
Bhakra dam, for the Nangal fertiliser
factory, for the heavy water factory,
for the Nagarjunasagar project and
for other hydro-electric works, 1 do
not see any reason why they cannot
be more appreciative of the hazards
ol travelling where human beings
are concerned, when there are no
leve] crossings and when overbridges
and undorbridges are wanting. I
believe that the Railway Minister
should call a conference of the Chief
Mini:ters of States and in consulta-
tion with them evolve a policy so that
this thing becomes real. Otherwise,
as everybody knows, so many persons
lose their lives only because our rail-
way crossings, in several places, are
not manned.

With these few words, I support the
Resolution.

o wTy anAY ( HET): IR
"EEW, qR qg AT FT wved @ T
2 % A warm qaifs W qe
wanfat &1 gt 7w s fadr fam
8z 1 qg 9 4 ¥ fai gwmg A/
2 8% & samEr wfEard g s F
AETfRT FTEET ¥ 1 Wy o § fw
# &7 go fro & mT E, Wt 9% TAR
A aga a=dt gl o A A 2
# | S3-vT wgET S & T afew o
Frgram grmée 2w 8, Afe -
are wgH & arg W agt o7 s a8
AT & | AT AT B AT a7 aree
BT TE AT wEy WA & fE e
w7 matiz urar g+ 2, a1 aar & W
&, ¥fer 2z maadr + gw T
A R

A4l AgRT @Y AT weew 9#
¥ATH ¥ FHT FT IF §—9W M A 0T
whiver # aw wv@ fi—, @iy &
sy & fir o wrw & qanfndy wr wn
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TuT ¢ | wEHt o e ¥ asfi 2
I *Y a<g qrar F § | 43t -
el & forg #1% gfaar 2y § @ d29
# gfar &, 790 & gfear AT
7 foadm A gl ¢

AT # ® O Y wafa
®I oY agt g @ ) 9w A e dg
maHE ® &% &Y I g, A T
T F A O I ¢ fom A &
gar o s &, 99 Y gfaamt
a7 ware fagr and | Afew agt 91 5T
frafa & 1 g7 ¥md & f5 ooesedvee
fe=d faest & Foraerr a1 e aF AT
g3 o § Wi w7 ¥ FE qanfee Y
ary &, w3 & ey aga == §
o A A S arg dm g, FRAY
o § | 36 aTESE miEd) § g
e fesd gdR I

oF F99 A1 A@ WE W w6
frgmEFaEd ¥ e g
qre-giees gl T § fr W o &
Tl 7Y o gy fredt § 1 R
& foen o wmer frr B, S &
T g g fesd SramgE &1 fe 7
g & IR FTES | § 5 A
0§ yEw A G g | W R
¥E T @A £ g, A A A W
w& ¥ & gfawd I & A,
Tt 7@ A0 w1 faee arEd A aw
¥ a1 Al w1 YA A A W
T Sfam Al &

¥ quRat § e dzz w1 o ot
R fean s, ag a1 Wa wifs-
g etgrmign o g e taa &
Fw daod ) fefeed A ot ST
giowd W@ § 1 Wi IAA g
oY T & AT § S dvE, ghrr we
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& o, AR T aAw AT
w1 gfagrd 1 arr § 1 gAw "emar W
F A w# #7 dfafadra gfew #7
FTE I RARETTH o wHET § arl
§ AT E, A wG & wqTE wv HIT
ot &, Afrw 59 ot 7% & swram qfa-
i fasigs €

I WY © IH &7 R
wwz o feewvm A &1 wr o # O
TN & AHA THT A HHET FY
foits 3

ot wm qyw c qfE oy o
# wATC f22 %1 G fom o @ g,
whmegserd fo @ Wwia §
waifeTi &1 Afyad 3 & foam w7 |

0T T 71 dar wad-fae
T X fwar O | @ F waATar
B areAl ®Y gHTE FT F T ATEA
Té A | g aga IE0 §, [ifE g
T @A A X G%T KT TE
adT w1 F § 1 AN wEww &
T ourdw § fe R faww fas
g wa ¥ faw w5 g #
gwaAgt ¢ f& faam & &%, gar-
To&dd £ 721, 77 %1 F7 F=1, AT TR
gfaad 1€ 7 1| qeFT AT § A1
ws ¥t 7T &, 77 980 § fr 3z aww
™y T pade o ad far @
W T IA g TF W, A1 | FET
w91 g ad fear il

¥ favns & 6 ta gt g anat
o7 T & A4 am AT § g A
M mfedi w1 gepa w03 B0 wiforw w77,
wifs 7 aFwr 31 ¥ a0 0 oA
et kA grar frow

it go Avo frwr®t (WrTE):
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fory bz 2ar 1 & Y Trgen an fiw
% Famovm & w9 ot w30 v Wi
fog ¢ fed—aT Ta wwre arfasat
Finfafvfe & fan w9 : s30T Tm
g aifer——, agife wq garfwdl &
fam #m #<0rz w9 fam o &, Sq A
Tt & qen @ W 9
¥ , w7 ¥ Wt w1 feemr @y,
A g W S A EIAT Y, | @, A
wow g, T diw § 1 Afew
woadgadsrat § o fE gd
%1 AT 8, T AT A oA ar e

wE EEW L E, 3 g dFod
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# ot gmfedi o1 A qfand faeey
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FME-x-F1E TAT faAmA & fao g1
wa w1 wrEd o o g,
FAEI AT AE BT & Wi
w7 fam fr = ¥ P @Y ol
FIZT AT ATEd AT ¥ AT AT
o #ro U,'Ho!ﬂ'( émwwr& ¥
Afrzamad o G wrar g
€T ¥ U7 T4, ATE, GEF WEAY @y
¢ o =t wfuwifrgi § wisie At
fafsasamrammaryfama §
oY AR E AW 6T qHE wHT F
7Y fFar w1y, AY 38 & E w0 o
wfgw aw #im o fefafew o
XA EOOT

Wit gt v, off Forwt, 3w
i Tt A W Yd 2w fwedt
& 3 e & varEr O Y g wifg
o wa! aff arrar g 1 & wngar g e
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Wy AT Tz ZiENE § F-mizdwT
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Lk reaed i f SR L

# ag 7t wgm fr ot avpa oY
w1 & o, A At ey
wTaaT 7 g1, afew avET At g|r @)
afea dw-anfeat 1 qemama 71 gfaag
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1 91 wAl &, A9 fr R W IR
qaragi §  qretoR wwiEe &
R F e im fmemaaaT gwar
L@y ad gwar § ar W9 oA
B ¥ 9w gwar g, 1 wro-wer ¥ dmT
iw aEi e AT gy, SeFdue
T qUad Wt At § | g gedwA
gran &, ©ad &n W wfer g e d,
ot agar & 97 W qEdr g g,
ZiEqTE T ot & grar & o W gy
waf grar § 1 Gar FE gww wTOw!
w1 Arfey i gt w1 Yod i § i
Tl T FTT AT KT E 1 GwT A EY
f et wd AagA W, wwi ovad W
gl farelt § mfvgrae & a7 & am
&9 o forat 319 st &1 w1 whgm
EEIR AW raer § 1 W
awn E At gt Wt fear o e
#fww 3e% a0 &0 fedt & F @
st et § | e awi Sy e gadr

DECEMBER 9, 1865

Convention Comm.
(Res.)

6646

g AT £, 99 e41) H fasrar § ogr
g AvgA AEY & AT 9@ ¥ Avh &y
gfqar g awdt § | I F99 T
woforaw AT § | ag Tfees ghifee
F 7 1 § 1 7ieq1E WY oo gfeferey
F AT 1 DA F FrenfArwT g
aArfegy | 1% & IaF o S, 1w &
AT F1 W AT arfw SO Y Ag-
fomd 3 F w93 F3er H W79 wEETTE

AR

oWl Gy 9g dtwa am Ay
o% faa 7 wgr i o9 sorg @t A
T &1 A arfed | 9y wwewa A
IR S S o
AT AT UF ATE 9L TEFI gIT &7
FHQ ATET g T A G 0T 0 7
@ ¥ w1 ar m3Aae w1 faarar
faws s 1 maddE gEEr 7 A
HHAT & | TE FTH HAT FET G av
AR grazar g gw, 9 Taw
ar &1 1 A1 FVA gT A gW GHAT FOF
o T § | a9 ag gane falr gimr-
FAE g AFAT & | WIH! TF |G 2T
2§ o wfagw rifezz § ag e
gromiom | ag fa wr & A g
& a7 gaTa AT Tfe fowd #fvew
SATE WI 7 Z1 W FTT 6T FTH WY =
I, FET R ot gfaag P wg W)
SHE A9 9 T HATIG F A ZRAE
faamr £ ot SEET Y

it fergreer feg (i) : 9w
qE WG, WHI A9 q4 a7 O @
& oY TN T W AW A 0T g
f Rt 19 a9 #1 gw fewww ST @
§ W W|E awz ur gEbi fasr
T RTRE ...

Mr. Deputy-Speaker: I hope you
will not commit the same mistake.
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Shri Sinhasan Singh: I wil not

commit that mistake; I will be quite
relevant.

i
HE

A
g W wAdwa s 1 foE §
Tg gAY HINA BT 9N HA & qX

Fasrod wrdl @ #1C gH ag HEe w1
g ¢ & S @A #1 feaar faan

Fg 1 oWt 5. 75 Sfawd W e §
HIT AT 1971 F% AT EHA w4 G AT
7 g0a g1, 9% aw ImwA are A
& Wt w103 w0 wvar ¥ g
AACH AT &1 ) WGH FH AT
HIREAT § A% 716 ¥UT § WIT IW
MESI A& AT 10 FUT T RE N
orT 4. 75 sfawa ¥ feamw & wfoee
CEAN T I AT ATT IR E )
| & e [ & e T W
fawmr 1 ar ¥ W7 famman Trgar
fr ga g T AT @9 § aver gq foaw
sraE # T W e § ag W
famm & | w@H o W@t K A A
gt ¥ Ffwew gz wist gz € T wrw
1965-66, 2,675 FUT I 41 |
=R WA W5 A1 afew &g
¥® qa # fon w7 s Eey g
w2 R § 7 TEE g T g

gardY F1 AT §, W Y sqEeqy
& T TR T UG §, A FHrd
AT &EET & | 99 gmaard
sqeqr # sqraad faaT oy s §
& FORT 1§ WA | 9 SR e
# o dem e 38 § 7 17 A
THT &1 ATYH | T ¥ ET AL, QTHY
iz e adt ¥ Afwaar oy
AT ¥ O FAEw T M werAr
gt §, T i YA sywTy €1 s
¥ sarar T & famen & gw oA
29 § &1 g A amAT & ez & fayg
-aTfw EATE AW wT wrw a T k)
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Bl wg s 1 & wwoar swwea
IFGE | WIATEHAL | FAFI AT
T ag LT Wy 10T 02
wfama 97 ¥ wad egaggi F war g
a7 F3 wrs wfame wisEdl I9
grendamaig agEt ) SfwTga
T AREGIFI AT 719 H w7 iFarg,
gawT TEfmwTe w7 faar § 97 W
92 ufama wig g7 ¥ i § WITFAR
o5 wfaws ga<i & | WT gATE qTHA
7 aw qar g & 1 gw 9 & few
aTg & ¥ %, 9w a7y & WA
TaFraga AT & wfaw mwed dar
w3 | gt A g, (Aol swaww
a1 8, & gvw Eam ity W AR §
#fFa gt T=aga Tl ow®
gz Wit 4t am oawen & i WY
fe®z (™ foar aay ¢ &lww w7 24 fe
fadz gom feamr fefafz 2w &
FUTL A @ga A 927 TvAC fefagy
fesra fear @ | Tzg oTaz fefade
T Y w1 aargy T g v d fadem
ogg TwHe fefade o7 ¥ §ifvew qT
Bt grmcapfaza ) afew gad
ATE W19 A AT A ¥AW 475
afana § fefatz 2a &1 mig & Faeme
AAT &Y e ¥

ot ey rav st H fwaa A
FATAT §, XA WA AT XA |

ot fagren foy . <z wfem
fefagz w1t 97 femmar & 1 feeay
dme 7T AT TT A THT R
LoE AR vl I A AR Ce e E
ferm amrm ¢, ¥W W 9w 1 adt
A # 14 F FY ]| ¥ am
AT AT A FfAUIAE THET
T® ey ¢ 1 AfeT arg A e T &
Wy e aff am g E | oy uw
a ot ag A ot ag A1 W ¥ fAg
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F&Tt & wrw o Wagw wrafas
&7 &t feafa 7 €1 1 g% g o3 %1 qmrer-
ardY swaedr F waT 0% Z@Ar Arfgd

T wiferw woA rfgy v foad gy
ST saA|Ta § 3§ FTHr wwaAT £

o7 fAsdl sgqggl ¥ ¥ SaTET HIVE
T & ud, warE g8 adiF 7 AF |

AAT FHTT FH AT |

w7 fasft A gl syaaT #
AT FL &Y w1 F) g0 37 v faar
SIATT ATA AT F 1 GAKH a9 AT I
&, guedagar g g M dm fafaod
AT & @ HEgT Wi " #
Al & g a1 ) 37 F AT A §O
2% & arz o1 FTHr aer fzfads feame
X § M7 oy qisi H et o1 2AE
AfFA FET TF @FT sgFATg AT
Teged § A7 7 AT AT EFw g I §
T 7§ 39 F qua7 fefagz 3w §
afew a1z & AT a=F § 1 faeelt 3w
QYHAT 1 &Y WM 3G F | 77 OF FUL
FEATGIE AATEY | TAT wawar §
frg e & gwam Franfa F s v
AT GHY F, FEAATE H CET 9T H AT
e §, R dog & AW A1 AT AT
FHA ANEATT HT AN qrew T g,
IFFTH ATRIG A KT awa §, fFaag
¥ A eafor &7 gwy § 7 qORTd
®a & A1 4w § 37 6 g FAST EY
srtr 4 e 4 3G fr Fgrox fRgagd
& fay 9 gwar ¢ W7 fea et
¥ ST A SATET WAE-Y Al Ey wiaw
¥ gfus glaad 2w Mm@ & W
wwaT &, FrAwfaE Frg ® I A gwAT
2

¢ swawrg & @@ WA T
g€ § 3 T Ogy " srCwfamm e
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arr g1, w7 arg | g, foe o
919 T A1 A9 77 9 Wfam F w09
A1 A1 71§ AT AT A
¥ woft g% & sadr & gt T 3w
e it 3 gw 3G v Tw & afemdi
g7 FfeeT F% A1 g A G &
FEA F1EY 5y 7 1| 99 Y wiww a4
FETEY gEFI AT wT A 0 1
et & 5% AT & 177 F ey woe
FrET @ gt & 99 ¥ g AEr
wfza dzr &< o1 & ) gaver fFqar fama
2w & SfEwzw a1 AT A g F7
qry 1 Fq1 g & FOO §, T K EH
FATENT | Fiay |/ AW SHAT WA W
gfrm & zawT ¥ ¥ fag dm7 &0
FEATE 354 fadan Iq-—suagmal
a7 {41 Z1M, §9 7§ 54 § favqar
At @1 g forg & awg § ag gamw
wieersit @Y rar & | =g &1 WY arfed
f& we faae X+ fFeag i
dafvagnaam o anard, freaed
FUrET ¥ SqUAT WIREAT HT AT FEAT & |
1 |rg FIE E, @ & arfEgme v
oEE ST T | 9w qede w1 A,
arr 93§z &4 A1, nfamiie oHd
Y & | AfE wre 1 faww qrax
zawcera a1 arfgn fF femewd
FTHTEr A &1 FTOAT TATGT AT G,
g a7 § I 1 UF a7 swAeqr {
QAT AT FHATE | AW ®T AT HfE-
wift 1, @3 w1 wioe ¥ wfgs
IO ¥ FU AN gATL T AT S
& w7 ¥ uwuA ¥ fradr 3§,
XA 1 GTT F1 3WAT 20fgd 1

it warafor e W (wgaT)
qEAT AR FALHI QR § e
agfear & s ¥2ar § WgE S &
wwdw F7ar E | O and W aes &
HrAATE HAT AT W AT Wt e

Convention Comm. 6650



6651 Railway
agarg | Fwraqarg ot ga ¥ w9
wagr W 7Y & i amama A4 AgeT &
A § T fawr A WTET FTEE
& wYC ww agy 998 I F A9 w0

g

gart gasweeqe fefegae it mad
FREATT F AW F T WET T
faqts feqr &1 ooeT a¥ wew
¥y 7 fmwm  gw AR
afea &, AT AT T 0T W FAFH
w1 gyrzfagi A et N 7w wA-
wa & ¥ fal amd § @€ g et
oW d TR e B oAt
arx § 1 Afea A arde & Ay
AT ATET 7 W AR & A9
Y ATIT & TATH &, AGF TCAE 29 ar
30 e FTIFE§ | A T HIC W19
afari wTE A1 ge qfeem
o Wi F gfizror ddleaes ¥
afas  gfeww & qor =
¥ g & 59 ) ot wga fadir
X4 ¥ HEF BT 490 AT EAO

gl @ A o wER & S
aga & At A w1 6 99 A vt
Fmywme &I aw axw e
71 A F AT g HGAE g Ay g
TR & § A% f o fewre 3 oF ga-
ge # S a9 1 N0 9w
oY arfarat & wer o e 3a ® vt 3w
®t T wA A B A1 w3
g 9T T AW £ | A ag g fe
@Y T & W wgT ) Y aE A ow
T WY faw ¥ T v 9y
or vw frr etc A ow v e
W 37 6 S gyt fraemi
A Is e €1 o
w1 T ot oy gt fe @ awt &
T T )
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#mfmmmlﬁm
wrsfy wiear smeen g fie oot o ofe
& vt 7 O AT "THAT § S ST
& fgara & o aga wEw AHAT
w At § w1 g g & 1 qufer
2 fF o7 &t 77w w9 F1 sy A @ gy
o fair 7 g ¥ W 9T w1 ow
wisfag fear f soefrgr @t ¢ @@
wfaerdy W § o ffiger qanawoge
¥ aadrag A AT g
o a7 asad arfy awT w4
o
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Shri S. K. Patil: Sir, 1 am gra‘eful
to the House for all the observations
hon, members have made. As Dr.
Aney pointed out, this has become a
regular convention of this House—I
do not find fault with them for that—
that all these are treated asg if they
we.e a general debale on the rail-
w.ys. I quite understand ¢he
anxiety of members that the railway
survices should be improved, although
the scope of this particular debate is
limited to whut dividends we have
got {p pay. This came into existence
some 15 years ago. Otherwise, it
would have been an annual feature.
Therefore, in order to give some kind
of stabilily it was decided that every
5 years, we could review our flnances
for future development.

Many hon. members have said the
railwayy should not make any profit,
but should spend the money on ame-
nities and opening new lines in
inaccessible areas. There are two
points of view. Railway is such a
gigantic business and if they go on
making losses, I do not understand
how the general revenues are going
to bear it. Tt is a matter of grent
satisfaction that not only is the rail-
way the biggest concern jn the public
sector, but it is being so efficiently
managed all the time. I do not take
credit for it, because it hasz slways
been efficiently managed and the
resulty are there. The results can be
better and if we can really show
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betiter results, it js at once a gain
to the society as a whole and to the
Egeneral revenues,

Year after year, ever since we
nationalised the railway, its capital
value has been steadlly increasing.
Now it is somewhere about Rs 2700
crores. In another 10 years, it would
be Rs. 5,000 crores and in another 25
years it would reach astronomical
figures. If on such a huge capital we
make losses, I do not understand how
it is to be met.

It is a matter of pride to us that
India is one of the very few countries
where the railways are making
profits. With the exception of per-
haps the USA, no railway in the wide
world is making profits. In fact,
when 1 visit other coumtries as Rail-
way Minister, the first question they
ask us is, “Tell us what is that
alchemy or jugglery or magic wand
you have got in your country by
which you show profits in the rail-
ways, while we are making losses".
Most of the advanced railways in
many European countrles are making
losses. In America, they have not
yet started making losses, but I am
quite sure they are not making huge
profits which they wused to make,
when billions were made on rallway
shares. Now those shares are not
quoted even in the stock market. In
contrast to all the railway gystemg in
the world, with all our weaknesses
and deficiencies, we must be proud
that we have got a railway system,
of which not only this country is
proud, but the rest of the world also
has nothing but complimems. It
should be our constant endeavour lo
see that thigs becomes more and more
paying. I am not a believer in the
“no profit, no loss" system. At whose
expense, 1 do not understand. Every-
thing has got to bring profit. If you
have got more profit, you can utilise
it for extending the public services.
But if we start with the conception
that everything has got to be free I
do not understand wherefrom all the
money that is required for that kind
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of society is going to come. There-

fore, the railway has taken the right
decision from the beginning that it
should be a profitable concern. The
profits should increase- by economy
on the one side and by increasing the
efficiency on the other. During all
these years that the railways have
been functioning in the publjc sector,
year after year they have been show-
ing progress,

I may specially mention gne thing.
The Convention Committee this year
was composed of all parties in the
House, not merely of new members
of the ruling party. There was no
question of mmajority or minority. It
is a matter for gratification that there
was a unanimous report right from
the first. I am not detracting from
the ability of those members—some
of them were men of proved reputa-
tion for their economic expertise like
Mr. Dandeker and the communist
member, Mr. Indrajit Gupta, and
many others, besides our own mem-
bers. They did not blindly accept
whatever was put before them. They
would not have accepted it if they
had not been really convinced that
it was on very scientific lines. It
was not at somebody's pressure that
the railways have done it. It gives
me great delight that these sugges-
tions originated from the railway
administration itself that we should
give something increasingly to the
general revenues. I am extremely
thankful to the members of the Con-
vention Committee for the assistance
they gave, for the benefit of their
knowledge and the unanimity with
which these recommendationg have
been accepted.

I shall now cursorily refer to the
suggestions made by hon. members,
because there was not much differ-
ence. Mr. Alvares said that we are
not giving enough by way of divi-
dend, that we are borrowing at =
higher rate and possibly giving at a
lower rate; and, if that were so,
surely we were not making any sub-
stantial contribution to the general
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revenue. The figures have been
worked out. The average rate of
interest of Government borrowings
has been going up no doubt year
after year. But today it is still at
3.0 per cent, while we are giving, as
the paper has said to the extent of
5.5 per cent on all capital provided
up to 31st March, 1884 and 6 per cent
on capital subsequently provided.

Shri Alvares: You are quoting the
dividend rate.

iShri 8. K. Patil: Yes. Various
other useful suggestions have been
made. Amortization is a useful sug-
gestion. This Convention Committee

also has been considering i time
after time. I said yesterday,
“The House will recal] that

amortization of at least some of
the unproductive elements in the
capital-at-charge of Railways has
been considered desirable by
previous Convention Committees
although they felt that its imple-
mentation would have to wait
until better times.”

But we have not waited for better
times, in spite of the emergency and
other things we have done this, Then
we have said:

“This Committee has recom-
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challenge squarely and with efficiency,
but there was no drawing from the
general revenues at all. We could
look after ourselves. Even when we
suffered casualties compeneations and
other things had to be given. We did
not look to the Defence or other
departments. It was our duty to see
that to the extent we could do we
should do it ourselves. To that ex-
tent the pressure on defence and
other expenditure would be lesa,
That is & matter really for satisfac-
tion for all of us, that the Railways
could do that.

Several other suggestions have been
made. My hon. friend, Shri Samanta
suggested, why not have a consulta-
tive committee. We have got infor.
mal consultative committees. In fact,
there are eight. The zonal commit-
tees are informal consultative com-
mittees. While other ministriey have
one, I have to face eight of them

scparately.

Shri A. 8. Saigal: They are only
for the eight zones.

Shri 8. K. Patll: There will be a
ninth committee when the ninth zone
will come in. It is very good. Why
should not people take interest in all
these committees? There is nothing
wrong io it. I can quite see the
of what my hon. friend

mended that & modest I i
may be made by applying the
interest on the balances in the
Railway Reserve Fund to this
purpose, and supplementing this
by such appropriation from Rail-
way HRevenues as may be feasi-
ble depending on the financial
position each year.”

I can refer to onc thing just to
show the soundness of the Railways.
When this calamity came upon us—
1 am talking of the Chinese aggres-
mion and, later on, the conflict bet-
ween us and Pakistan and the strain
that was put on the railway system—
if the Railways was not a sound
concern we could have quite under-
stood what would have happened.
Not only the Railways that

2169 (Al) LSD—7

met

Shri Samanta has suggested, and
even gupported by my hon. friend
Shri Saiga] who has interrupted me,
that there is not one committee to
think about the policy cte. 1 ghall

ider this tion. If it is pos-
sible, if the interest of the railways
could be reslly advanced by having
such a committee, gurely 1 am not
coming in the way and that could be
made. But that should be really
useful, and from that stand-point it
would be very carefully considered.

My hon. friend, Shri Yashpal Singh,
a8 very great friend, who always
takes a very practical view of things
—like Bhishmachar he sleeps on &
stone slab, on steel sheets and so on
and go forth—made a suggestion.
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‘Surely he does not recommend it for

all of us. If that were so, all the
comforts that the railways provide
would be superfluous. If his stan-

dards have to be taken, a little stone
slab would have been all right. But,
surely, the great rigidity of life that
he has brought upon himself, the
discipline with which he lives, i3 a
real object lesson for many. 1 am
really sorry I am so weak that I
cannot take that object lesson in my
life and sleep on a stone slab or
things of that kind. But I can quite
understand what he means, that an
attempt should be made to extend
those facilities to a larger number of
people. I can do away with the
saloons etc. But they do not cost
much. Their cost is an insignificant
thing. Money spent for amenities is
not spent on saloons. Therefore, if
they really become a bugbear and
they have to disappear, the same
day they might disappear. Surely
it should not be honestly contended
that their disappearance is going to
add to the amenities, is going to pro-
vide substantial amenities to any
particular section of the community.

Shri Yashpal Singh: What
air-conditioning?

Shri S. K. Patil: There has been a
continuous hue and cry from every-
where in all zonal committees that
there should be more and more air-
conditioning. When we are able to
have our own compressors and we
have not got to depend upon foreign
exchange, I think it ghall be our duty
to have air-conditioning in all the
classes. A section of the third-class
are now enjoying that facility. If
it can be brought to the ordinary
third-class it should be done. The
idea is not that our standards should
not go up. The idea is not that our
standardg should come down in order
that we are one with the people. Our
attempt should be that those who are
down below should be brought up,
and not that those who are already
up should go down altogether, That
is not the intention. That should not

about
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be so. I do not think that his idea
is to bring down the standard. I can
quite understand his anxiety that
more and more amenities should be
provided to the poor people.

My hon. friend, Shri D. C. Sharma
talked about teachers, students and
voluntary organisations. These are
suggestions that would be borne in
mind.

Sir, I have nothing more to add
except that what we are now paying
in lieu of thig passenger tax will
ultimately benefit the States. They
are benefiting the States. Otherwise,
if it is left to the States to have any
passenger tax that they like, it would
be such a drain and there would be
no co-ordination at all in this busi-
ness, some State acting in a particu-
lar way and another in another way.
It is precisely for that reason, in
order to bring about uniformity, that
this has been done. When the States
suggested that they wanted some
more money to meet the cost of the
crossings, bridges etc., this has been
provided so that they will get so
many crores more. From Rs. 12:5
crores we have gone to Rs. 16:25
crores. This will be reviewed from
time to time every five years. We
have been examining it and a lot of
money would be made available for
that purposes.

Some doubt has been expressed that
the States may not spend that money
for that purpose. I am quite sure
that the States have been co-operat-
ing. Even without this money, so
far as manned crossings are concern-
ed, there was an identity of view
between the States and the Central
Government and we have come to
some kind of an understanding as to
how this difficulty has to be overcome.

Therefore, Sir, I am very glad that
the House has given the reception
that thig resolution deserves, and I
suggest that this resolution regarding
the report of the Convention Com-
mittee be passed unanimously.
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k_Mr-Dewty". ker: The question

“That this House approves the
recommendations contained in the
Report of the Committee appoint-
ed to review the rate of dividend
which is at present payable by
the Railway Undertaking to Gene-
ra]l Revenues as well as other
ancillary matters in connection
with the Railway Finance wvis-g-
vig the General Finance which
wag presented to Parliament on
20th November, 1965.”

The motion was adopted,

14.57 hrs.
DELHI HIGH COURT BILL

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): Sir, I beg to
move: *

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”

Sir, under the present arrangement,
a Circuit Bench of the Punjab High
Court functiong in Delhi to deal with
the High Court cases arising in the
Union territory of Delhi and the Delhi
Administration is paying to the Pun-
jab Government the actual cost of the
Circuit Bench in Delhi, and it has
also to share the expenditure on the
rent of the building etc. It is not a
question of money. Really, the ques-
tion is that Delhi is now expanding
and the number of cases are also
increasing. In order that the people
of Delhi may have the benefit of
having a separate High Court this

€ is brought forward Delhi is
a growing eity. With the Supreme
Court here, because the advocates
come from outside, there is no settled
Bar here. A High Court in Delhi
might also give a good Bar. The Bar
Association of India has made a
demand that there shoubd be a
scparabe court.

Shri Hari Vishng Kamath (Hoshan-
gabad): Sir, I rise to a point of order.
1 am sure you will agree that when
the hon. Minister is piloting an im-
portant measures for the capital of
India there should be quorum in the
House,

8hri Shinkre (Marmagoa): At least
Members from Delhi ought to be pre-
sent here.

Shri Hari Vishnu Kamath: They are
protesting against the Bill or what?

Mr. Deputy-Speaker: The bell is
being rung.

There is quorum now. The hon.
Minister may continue his speech.

15 hra,

Shri Hathi: On that consideration
as well as on the consideration that
there should be scparation of the
executive and the judiciary and that
this would be the first step in that
direction, this Bill is being brought
before this House. After all, the
judiciary has to play a very important
role and an independent High Court,
which will have control over the
judiciary—the magisirates and the
judges—would be a welcome step. 1
am sure the House will welcome this
and support me in this meusure.

So far as the Uniun territories are
concerned, there is no High Court yet
in any Union territory; but the Con-
stitution does provide for setting up
High Courts. Article 241 specifically
saya:-—

“Parliament may by law con-
stitube a High Court for a Union

*Moved with the recommendation of the President.
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territory or declare any court in perhaps sometimes be argued that

any such territory to be a High
Court for all or any of the pur-
poses of this Constitution.”

It also provides that for consequential
changes—

“The provisions of Chapter V of
Part VI shall apply in relation to
every High Court referred to in
clause (1) as they apply in rela-
tion to a High Court referred to
in article 214 subject to such
modifications or exceptions as
Parliament may by law provide.”

In this Bill, therefore, ag the House
will find, out of 21 clauses, clause 2
dealg with the constitution of the High
Court, clause 4 deals with these modi-
fications which would be necessary in
order to constitute a High Court for
Delhi. For example, there is no
Governor and when the question of
appointment of the Chief Justice of
the High Court or of the judges of
the High Court is concerned, it is
done by the President in consultation
with the (Chief Justice and the
Governor of the State. That word
“Governor” will have to be omitted
and that is provided in this clause;
but here we are not substituting the
word “Administrator” because the
President would not have to consult
him instead of the Governor,

Similarly, modifications are being
sought in articles 218, 225 228 and
230. 1t was really not necessary that
any modification should be made in
article 230 because there is already a
provision, namely —

“Parliament may by law exterd
the jurisdiction of a High Court
to, or exclude the jurisdiction of
a High Court from, any Union
territory."

That is, the jurisdiction of one Iligh
Court can be extended to another
Union territory; but, we thoughl that
because the Constitution only deals
with the High Courts of States, it may

only the jurisdiction of a High Court
of a State under article 214 can
either be excluded from or exiended
to a Union territory. In order to
remove that doubt and make it
absolutely beyond doubt, modification
of this article also is sought to be
made,

Then, clause 5 deals with the juris-
diction of the High Court and tucre
it is provided “ordinary original civil
jurisdiction in every suit the value of
which exceeds twenty-five thousand
rupees.” That will be the original
civil jurisdiction. Then, ciauses G 1o
9 are only procedural and practice
provisions,

In clause 10 a specific provision is
sought to be made to the effect that
when a single Judge tries a suit in
exercise of the original jurisdiction
vesting in the High Court, an appeal
would lie to the Division Bench.

Then Clause 17 is another import-
ant clause where it is said that the
jurisdiction will also extend to the
Union Territory of Himachal Pradesh.
That is an important provision. Then
Clauses 20 and 21 are about the
power to remove certain difficulties if
they arise and power to adopl laws—
all these are procedural ones. The
important Clauses are only 3, 4, 10
and 17. In order to see that the
Himachal Pradesh people do not
suffer any inconvenience in coming
over to Delhi, provision can also be
made for having a circuit bench for
Himachal Pradesh, Therefore, while
keeping in view the importance of
having & separate High Court for
Delhi, we have also looked to the fact
that people in Himachal Pradesh do
not suffer. I am sure that the pres.
measure, which is a step forward in
separating the Executive from the
Judiciary and in having an independ-
ent High Court for Delhi itself, will
be welcomed. I move.
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er. Deputy-Speaker: Motion mov-
ed:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi, for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh and
for matters connected therewith,
be taken into consideration.”

Shri Harl Vishnu Kamath: I rise on
a point of order. You will please
recollect—I do not know whether you
were in the House at that time; Mr.
Speaker was in the Chair—that I had
raised a point of order, which he held
over and said that I could raise it
later.

1 invite your attention to Rule 376,
proviso to sub-rule (2). I am con-
cerned because the sudden change
without notice in the order of business
has handicapped us to a certain
extent. I will explain to you as to
how it has handicapped us. The order
paper that we got yesterday put the
High Court Bill low down in the list
after the Seeds Bill and the Foreign
Marriages Bill, if my memory
serves me aright. This morning I
was taken by surprise, when I noticed,
that the Delhi High Court Bill had
been upgraded, so to say, and had
been put on top of the other two. We
had planned, I had planned—I will
speak for myself—to give certain
amendments on the basis of what we
got yesterday—the order paper of
yesterday. But when I saw the order
paper today, 1 was aghast, taken
aback, because 1 have been deprived
of the opportunity and the right, if
1 may say so, to table amendments to
this Bill. That is number one.

Mr. Deputy-Speaker: There is one
amendment here.

Shri Harli Vishnn Kamath: That is
another thing; that is about referring
the Bill to a Select Committee. But
there is an amendment to one of the
Clauses; I have given notice this
morning; and I shall take it up when
the time comes.
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Another matter which I wanted to
raise was with regard to arrangement
of business. Yesterday, you will
recall, when you were in the Chair,
the Central Vigilance Commission's
report was taken up, discussed and
put off. I do not know whether it
will be taken up during this session.
It is a bad precedent that it should
be jaken half way through and left
in the middle. Therefore, 1 would
request you to discuss with the
Speaker and the Minister of Parlia-
mentary Affairs and the Leader of the
House, as to whether they want to
put through at least the pusiness
which we got this morning in today's
and tomorrow's order papers; this
business will take much more than
the time at our disposal. 1 would,
therefore, suggest that the House
should be told before we rise today
whether we will sit on Saturday be-
cause ft ig necessary, if you want to
dispose of this business—considera-
tion of the Central Vigilance Commis-
sion's report etc.—to sit on Saturday.
If you want to push it to the next
gession, you can do anything you like.
There must, however, be some sort
of method in thelr madness, some sort
of planning. This has been a trun-
cated business but if you want to push
even that to the next session, it will
be a hopeless affair. I, therefore,
request that we should be told before
5.00 p.m. today whether this business
is meant to be transacted in this
session and whether the House will
sit on Seturday.

qw qovAte wwvn ;- fafireT oy
aferamitody e ¥ qum o

ot gfe firewy wrwe : ot gt, firfr.
et dty arfeamifzdd adad w) qomn

o} | & WY At 97 e o

1 had planned—but I find after the
Minister's speech that my plan hans
fallen through—to raise this point of
order based on the Constitution—
Articles 214 and 230. I was not aware
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fbecause 1 was not a member of Par-
liament at that time—that a Union
Territory also is entitled to have a
High Court if the Parliament so
decides, under Act 341. I am glad
that Delhi will be the first Union
Territory to have it. I do not know
whether the Constitution has got some
such disparate Articles. We should
take separate steps to make them
harmonious, The Deputy Law Minis-
ter must take notice of this and bring
them in line with the others.

Shri Hathl: Not for the purpose of
this Bill?

Shri Harl Vishnu Kamath: Not now;
later. Articles 214, 230 and 241 should
be brought together; at least Articles
214 and 241 should be put together
in one Article and not in two Articles
because otherwise we lose the thread.
I would suggest that the Constitution
may be amended at an appropriate
time; '

1 would now move:

“That the Bill to provide for the
constitution of a High Court for
the Union territory of Delhi. for
the extension of the jurisdiction
of that High Court to the Union
territory of Himachal Pradesh
and for matters connected there-
with, be referred to a Select Com-
mittee isting of 25 bers,
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Singhvi;  Shrimati Ramdulari
Sinha; Shri Ram Sewak Yadav,
and Shri Heri Vishnu Kamath,
with instructions to report by thc
first day of the next session.”

I will not take the time of the
House. I will only pemind the Minis-
ter, the Government, the House and
yourself that the Delhi Administration
Bill has rightly been referred to a
Joint Committee, a Joint Committee
of both the Houses of Parliament. It
was a big measure, but as regards this
Bill, the Minister, in his speech, has
indicated how certain Articles, certain
provisions in the Constitution

Mr. Deputy-Speaker: Let me put
the motion and the amendment to the
House. The motion and the amend-
ment are now before the House.

Shri Harl Vishnu Kamath: The hon.
Minister has indicated in the course
of his speech, and a lucid speech at
that, that certain articles of the Con-
stitution will have to be seen in &
new light, so to say. But I am sorry
to note that the time allotted, if T am
informed aright, is only one hour for
this Bill. That is what I am told,
and T am saying this subject to cor-
rection. Allotting one hour for this
Bill sceking to create a very important
institution in a Union Territory for
the first time, the first of its kind, &

namely: Shri S. V. Krishna-
moorthy Rao; Dr. M. S. Aney;
Shri Bhagwat Jha Azad; Shri
Ramchandra Vithal Bade; Shri 5.
M. Banerjee; Chodhury Brahm
Perkash; Shrimati Renu Chakra-
vartty; Shri P. R. Chakraverti;
Shri N. C. Chatterjee; Shri N.
Dandeker; Shri  Shiv  Charan
Gupta; Shri K. Hanumanthaiya,
Shri Himmatsinhji; Sardar Kapur
Singh; Shri Harish Chandra
Mathur; Shri Bakar Ali Mirza.
Shri Gulzarilal Nanda; Shri Naval
Prabhakar; Shri Shivram Rango
Rane; Shrimati Yashoda Reddy;
Shri Sham Nath; Dr. L. M

P institution for a Union Terri-
tory, and expecting the House and the
Parliament of the country to dispose
of it in one hour wil be atrocious,
to say the least.

Shri Shinkre: Ridiculous.

Shri Hari Vishnu Kamath: It is pre-
posterous!

No doubt, the measure is welcome,
and we hope that the people of Delhi
and of Himachal Pradesh will take
advantage of the new High Court
which is going to be set up. I do not
know, but T am told that some other
neighbouring districts would also like



6667

to take advantage of it, and I hope
that it will be examined by the Minis-
try and by the Government. The
people will naturally feel a sense of
gratification at this institution of
the High Court that is being provided
for them in the Union Territory of
Delhi and the extension of jts juris-
diction to Himachal Pradesh. But
may I ask the hon. Minister whether
he really, in all conscience, thinks
that the matters which he has referr-
ed to in the course of his speech with
regard to the various articles of the
Constitution are such that the House,
with the quorum bell ringing now and
then and with this atmosphere that is
prevailing at the fag end of the session
—I do not say that i is extraordinary,
but jt is usual—is in a mood to dis-
cuss and finish off this important Bill
in one hour?

Shri Eapur Singh (Ludhiana):
is only joking.

Shri Hari Vishnu Kamath: My hon.
friend Shri Kapur Singh has made a
wise observation, u pertinent observa-
tion. He says; that the hon Minister
is only joking. But this is no matter
for a joke. The Delhi High Court Bill
is a serious and important measure,
and Shri Kapur Singh will agree with
me that if the hon. Minister is really

He

joking, he is not doing the right
thing

Shrl Kapur Singh: 1 agree with the
hon. Member.

Shri Harl Vishnu Eamath: T would
submit that he should not do so.

Shri Hathi: I only meant that the
Bill was not controversial.

Shri Harl Vishnu Eamath: | thought
the joke was non-controversial, but T
think the Bill is controversial.

Shri Hathl: Otlherwise, most of the
Members who want to oppose the Bill
would have been here.

Shri Harl Vishnu Kamath: The
statement made by the hon. Minister
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iz soqnewhat reminiscent of the
attltude which he took on the Judges
(Inquiry) Bill . ..

Shri Hathi: I was not there at all
in connection with that Bill

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): 1
was there.

Shri Harl Vishnn Kamath: Anyhow,
one of the two Ministers was there.
After all, it is collective responsl-
bility or joint responsibility.

He resisted the proposal for refer-
ring that Bill to a Select Committee.
But the entire House was with me
at that time. I had proposed that, that
Bill should pe referred to a Select
Commitiee. Government resisted it
till the last minute so lo say; it was
a last-ditch resistance, so to say until
the entire House came down upon
them, literally. He, then took time
to consider, and sald that he would
tell us ghe next day. Government
were feeling uncomfortable here, and
the entire House had agreed that it
should go to a Select Committee;
then, of course, Government had no
alternative, and they weni even one
step further, and rightly I accepted
their forward step. That was that
they wanted to refer the Bill to a
Joint Commitiee of both the Houses.

In the case of this Bill too, I myselt
would have been huppy to refer it
to a Joint Committee, but 1 suppose
this is a flnancial Bill or money BIll
coming under article 110(a) to (f) of
the Constitution, and, therafore, a
Joint Committes of both the House:
is ruled out for this B#l. It iz be-
cause of that, that I have sought to
move this motlon for reference of this
Bill to a Select Committee,

It is only in the placid, quiet sober,
sedate and contented atmosphere of a
Select Committee or a Joint Com-
mittee that we can pay adequate
attention to measures of this nature.
We have been pleading—you. Sir, will
also recollect, because you have been
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for long in this House and in the
other House, and you know, Sir, that
we have been pleading—for umpteen
Years or many years (I would not like
to use the word ‘umpteen’ because it
may be ruled as unparlmmentn.ry but
if it is not unparliamentary, then 1
would say ‘umpteen years') that Gov-
ernment should as a matter of course,
on their own or sou motu refer all
important measures, important in
public interest, whether they are con-
troversial or not, all Bills in the
national interest, to a Select Com-
mittee or a Joint Committee. That
has been our plea during all these
years. But Government have been
shilly-shallying, dilly-dallying and
‘hilly-ballying' oved this issue,

Delhi High

I would, therefore, request that this
Bill should go before a Select Com-
mittee, because this can not go before
a Joint Committee, 1 would request
the House, if Government are allergic
to it and are intransigent over this
matter, to bring sufficient pressure to
bear upon them so that this Bill also
goes before a Select Committee of the
House and ip the next session which
is a long session, we can consider it
before the Demands are discussed or
after the Demands are disposed of, and
not in one hour or two hours as Is
proposed now.

If Government are not going to
accept this motion of mine, let the
time allotted for this Bill be extended
at least to fou.r or ﬂve hours. One

hour is at pelessly, in-
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Shri Hathi: No.

Mr. Deputy-Speaker: Then, we shall
have two hours for this.

Shri Ram Sewak Yadav (Bara
Banki): Three hours.

Shri Hari Vishnu Kamath: Let us
have three hours, because there is the
stage of clause-by-clause considera-
tion also. Let us have 2 hours for
the general discussion and one hour
for the clauses,

Shri Shinkre: Let the allotment be
2 hours, but if the debate indicates
real interest by Members, then you
can extend the time.

Mr, Deputy-Speaker: We shall have
two hours for the time being.

Shrl Hari Vishnu Eamath: Let us
have one hour for the clause-by-clause
consideration.

Shri P. K Deo (Kalahandi): That
means that the Seeds Bill will not
come up today?

Shri N, C. Chatterjee (Burdwan):
I think the hon. Minister has done
well in sponsoring this measure. [
know the feeling of the lawyers in
Delhi, both of the district court as
also of the Circuit Bench which is
functioning here. I am now coming
straight from the Circuit Court and I
may tell the hon. Minister and you,
Sir, and the House that there is a good
deal of feeling among the senior

adequate, and it will he an outrage
upon the House.

Members of the Bar Association fune-
tioning in the Delhi Circuit Court over
the fact that there is one observation
in the Statement of Objects and
R which has offended them

1, therefore, move and i my

motion for the aoceptance of the
House.

Mr. Deputy-Speaker: MNo time has
been allotted for this Bill. Shall we
have two hours for this Bill? Are the
Government accepting the motion for
reference of the Bill to a Select Com-
mittee?

namely, that the present arrangement
is unsatisfactorily. I assured them—of
course, I had no mandate from the
Minister or from the Government—
that that meant no reflection on the
judiciary which was functioning in the
Delhi Circuit Bench or on the Bar.

There were three Englishmen as-
sociated with the High Courts in India.
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One was Sir Trevor Harris, You
know, Sir, that he was an eminent
judge who was induced by both
Pandit Nehru and Sardar Patel to
continue to function as Chief Justice
of Calcutta after India became inde-
pendent and he continued to the
great advantage of the High Court,
and he maintained the rule of law
fearlessly in my High Court. I had
the privilege to work with him, and I
can pay a tribute to that gentleman's
forensic and juridical ability. The
next one was Mr. Justice Mootham,
who was the Chief Justice of the
Allahabad High Court. The last in
the series is Mr. Justice Falshaw, who
is now the Chief Justice of Punjab
High Court. I am quite sure that
there is no reflection on the judiclary
now functioning in the Circuit Bench
here.

Shri Hathi: Not in the least. I may
say that straightway.

Shri N. C. Chatterjee: I am quite
convinced that there was no such feel-
ing, but I m very happy that it has
come out from the horse’s mouth and
that will satisfy all people,

Shrl Ram Sewak Yadav: Not the
horse's mouth, but ‘Hathi's' mouth.

Shri N. C. Chatterjee: I know the
importance of Shri Hathi and so I
would not use that language.

I must say that we are all com-
mitteq to the rule of law. That is
the very basic foundation of our Con-
stitution. The rule of law will be
administered in this part of the coun-
try if we have a properly equipped
High Court here.

Ir ber I waz appearing in the
Delhi Circuit Court, when Fhe
Attorney-General  was  appearing

against me, and we had to open out
some maps; the room was so small
that the map hit the judge, and we
were likely to be hauled up for con-
tempt of court. The arrangements
really were very unsatisfactory, but
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that is ug&‘-om the juridical point of
view but'from the other point of view.

What I am plcading for is not in
any spirit of obstruction but in a
spirit of co-operation. I am support-
ing Shri Kamath, because I want this
High Court to be given as much power
and as much jurisdiction as posaible
and to be a properly equipped High
Court.

The Circuit Bench of the High
Court which is now functioning is not
at all inferior to any other High Court
in India. T have had the privilege to
know some of the High Courts and
their standards of juridical and
forensic work and also those of the
Bar, and they have been quite satis-
factory and up to the mark.

But what I am thinking is this. 1
am appealing to the Minister also to
take into consideration the future of
the Punjab State. Punjab is itsclf in
the melting pot. We do not know
what wil] happen. I am not here a
protagonist of either side, either for
Punjabi Suba or against it. But you
know that a demand has been made;
some leaders of the Congress and
some leaders of other parties have
strongly opposed it, some are in
favour of it; great leaders like Sant
Fateh Singh and Master Tara Singh
are strongly pleading for the creation
of a linguistic state called Punjabi
Suba. If that happens, there Is bound
to be Hariana, and it will be necessary
to place Hariana under this proposed
High Court. Everyone is anxious that
a quick decision should be taken. All
that I am saying is that a man from
Rohtak or a man from Gurgaon does
not want to go to Chandigarh if he
has goy a full equipped High Court
next door. It will, to some extent, be
fantastic to ask citizens who have now
got the right to go to the High Court
for the vindication of fund tal
rights to take a long detour to Chandi-
garh when they have got to pass
through Delhi where there is a fully
equipped High Court.

Therefore, I am suggesting that the
Bill be sent to a Select Committee.
Shri Kamath has suggested it. He has
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fixed a time-limit. Do not allow it
to be extended.

Shri Hari Vishnu Kamath: First day
of the next session.

8hri N. C. Chatterjee; In the mean-
time, we shal] know the fate and the
contour of the Punjabi Suba or the
Punjabi State. We shall know where
we stand and accordingly we adjust
the territorial contour of this Delhi
High Court

Shri Harl Vishon Kamath: Heavens
won't fall by that time.

Shri N, C. Chatterjee: 1 do not
think there will be any difficulty in
just waiting till the commencement of
the next session. I think jt will be
desirable; it will be good for the liti-
gants.

You know there is a good deal of
congestion in that High Court, a good
deal of congestion because of one
judgment. You may remember, as a
man of law, that Mr. Justice Patanjali
Shastri declared in the leading case
of Election Commissioner v Sake
Venkata Rao, that all election cases
in which the Union of India is a party
must be heard in Delhi. The Election
Commissioner issued an order only in
respect of a Madras election. He went
down to Madras himself and said, T
will pass some order’, which was
being challenged. But the Supreme
Court said, ‘You cannot have a writ
filed in the Madras High Court; You
must come up to Delhi’. It was argueg
very strenuously by Shri Mohan
Kumaramangalam that it is really a
travesty of the fundamental right
given to our citizens under art. 32.
We have not merely given them
fundamental rights, but, we have
given them a remedial right to go to
the Supreme Court for the vindica-
tion of the fundamental rights. We
have made a conscious departure from
all other constitutions in the world
and we have made that remedial right
a fundamental right.
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That is why Chief Justice Patanjali
Mri said that that is a fundamental
right, but that must be vindicated in
the Delhi Court. You cannot file any
writ petition in any High Court in
India. The result has been that
hl.md.r!ds possibly thousands, of writ
petitions had to be flled here and
many of them are still pending
adjudication, blocking the normal
work.

Now, to some extent, the mischief
hag been redressed. But still there
is a lot to be done. I am pleading for
the early establishment of a properly
equipped High Court. I hope there
will be no provincial or parochial con-
siderations entering in the recruit-
ment of the Judges, that it will be
only motivateq by the highest con-
siderations of merit, judicial integrity
and probity, and that would be a
successful venture,

I am pleading not for Delhi; I am
pleading for a practical, pragmatic
approach so that this thing may be .
put on a proper pedestal.

Shri Kapur Singh; May I, first of
all, support the proposal made by
Shri Kamath for referring this Bill to
a Select Committee instead of being
considered straight on, ag is now pro-
posed?

Shri Hathi has saig that this Bill
is not being referred to a Select Com-
mittee because it is non-controversial.
After a perusal of the statement of
objects and reasons, it does not appear
to be so obvious that the Bill is
altogether non-controversial. As far
as I can see or as far as one can read
out of the statement of objects and
reasons, four reasons are given ag to
why a separate High Court should be
set up for Delhi Ome of these is
that the population of Delhi is
increasing. The other is that the
work in Delhi is also increasing. The
third is that it will facilitate separa-
tion of the judiciary from the execu-
tive. These three reasons are far
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from convincing. PEwven if there is no
separate High Court for Delhi, it
should not be a hindrance or a bar
to the separation of the judicial from
the executive functions under the
present arrangement. With regard to
increased work and the increase in
population, it is an argument for
increasing the strength of the Punjab
High Court and not an argument for
constituting a separate High Court for
Delhi.

But there is a fourth reason which
may have weighed with Government
in coming forwardq with this Bill. It
is stated in the statement of objects
and r it is prop d to have
a separate High Court for this reason,
it is proposed to have a separate High
Court for this reason, it is proposed
to have a separate High Court for
this reason, and for other reasons.
As far as the other reasons are con-
cerned, they can only be of a non-
judictal and political nature. If one
can hazard a guess, perhaps, the other
reasons relates to a type of work
which the Supreme Court Judges and
the Circuit Bench Judges of the
Punjab High Court have to do here.
That work sometimes relates to the
executive actions of the Government
of India itsclf—and by way of writ
petitions it comes up before the Cir-
cuit Bench. If it is for that reason,
a non-judicial ang political reason,
that a separate High Court is desir-
able for Delhi, this is a question which
requires very calm consideration and
it should not be hustled through, as it
is proposeq to be done

With these words, I support the
motion moved by Shri Kamath.

Mr. Deputy-Speaker: Shri Yadev.

Shri Shinkre: On a point of order.
Did I not catch your eye now or
before?

Mr. Depoty-Speaker: My eye can
catch only one Member.

Shri Shinkre: I stood up more than
twice. I have no objection to allow
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Shri Yadav ta sphak, but I should also
be called.

Mr. Deputy-Speaker: Order, order.
One by one I am calling.

ot UwAwe TTw o IOTsqw
agew, a7 N feedt & o =g
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fadas AW gwT & | IEEY °F W
sfafa & g9 fear man § 1 =a® WY
g wxi v A e ag WA
@ ot fr foeelt & fag 0w fomdre
wwteR g1 Wifgm | AT e
wEIRA ¥ a7 qg 7% fram ar fw gEs
wTvEEAT TE )

afen & g s < q W
Wt AERT A T W T TR
&t waqraar 1 frar fr faeelt o wramdt
W@ e Oy w9
ot ® o amEt F avaew § o sy
F T A | o & A Aol ageT
Fr et WY Y AT FE A gt
welt wEtey oF 6 faeeft Y s
Y AEEN T g G Mg &
¥ a1 A T ¥ g T A g
fe=tt & o o frimre s Y &,
wHif 79 F a7 ¥ §rag fag & smar
¢ o gowt wravmwaT g 1 F wrw W
ferlt g g e ¢ e il Frmm &
EFA § | 99 TF aOh E ST
#1 w1aw &0 ¥ fair foosft # grardy
&7 a% o7 9% FEE aTH g Jwr oww
t s gt wwera ¥ gEa a9 fr
AT R ) FA G AT W oW W
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SUTHT qT ST FIHTL AT FP AT
T T § &1 S ¥ A ¥ ag ww
g & i oo At A\ e e o ar
T gt FE F w1, 7w A el i
¥ AT @ F I G oAt @ oan
<t o et et o Y s
d Epm s waw ¥ qun @
Fomafed fm d fFagew o o
Hag

# oF g A ot FerAr =vEAT
g T wedt A § fiv mmarem www
&1 afeT o &Y are & ag s §
fe g &w # O mawwy w2 A F
sifir i =T & ATy fow oY e
& g faeg Y froawr € 1 7 Forovwr g
T 9T FER F 3 | AT ag ot g
59 gW A0 AraTeEt #t teowd w97 )
el w1 S w57 1 ¥ i v
sq1A &g T 9@ s faam qar &
W ®1 FFL ToA qraTEd ¥ fawws
AT T WATHA W T T "qTAT 6
T AT & 9t e o o
amE & fau, aa ol qw w1 wfafwn
ag f s e W FER ATy
T W1 W07 qg ®aA @, W & wiawrd
& 7T & o @ H o
ww fatr & wrgan g e wraraw & AW,
wfa aTa a1y g9 I9 AT F e
ot #%, W e & al e ged aw
0w, wft g favafrarm ¥
ITFAITT F TATT FT AFT GEEETR
I & |TEA AG HIHET TAT |
gATETATE I ATATAg A Gen faar
frag & wogwnfa #1 fafe wder-
faw oY, Y ff 1 W T Fae
T o T & ATy A e
g, o1 wwreA ¥, gt Y 9 goe d,
I TF O wEmw i s
o AR w1 e woT g
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oY TR FTH ar g G ¥ e
Wt 7 wife v A ddwe ¥ oAy
wegraw A<t gen, fow ¥ @ A A
wifre #Y € fr o agt ¥ Iogefy
3% w ¥ wwia s fer A,
a7 T A1 | A 6 e 7oy
g W I AEET g IE R A
qrarerer 3 s Frgfe ga w3 & %t
a grgadfe w1 T vt § ) o
Iz 7 ® GFT 9 | IT IF WA
#, w717 # 1 i #1 gEv A sqaey
A § a7 a% IrgAwty € Arvoreft
werRw & ra 39 sen s

15.43 hrs,

[Mr. SpEaxker in the Chair]

&g fard & w71 wrgan g f =qman—-
a4 79, AT afz 3q Ararag A T
Z9 A8 W § a1 39 &1 w1 g7 aw
A Jff g o & Igm R o ard
ATHT FY 64T § T FLZA RIEFTHHT |

Shri Himatsingka (Godda): I sup-
port the Bill that has been introduced
in the House. The Bill is a very
simple one, for the establishment of
a High Court for the Union Territory
of Delhi. I do not think that it is at
all necessary that it should be referred
to any Select Committee. After all, the
provisions are very simple, and 1 feel
that it is not necessary.

While we are discussing this Bill, I
feel that the conditions of service of
Judges need very early consideration.
What is happening at present is that
yvou do not get the proper kind of
persons to accept this high post of a
Judge. Previously you would never
hear of any case of anyhody having
been offered a judgeship refusing the
same, but now a number of advocates
who are offered and invited to be
Judges do not find i poasible to
accept it, and the reason is obvious.
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When the Courts were estab-
lished, the salaty of a Judge was fix-
?d at Rs. 4000, and there was no

tax.  Subsequently, even up
to 1939, the jncome-tax was very low.
But now the income-tax is so high
that no one having any good practice
is at all willing to come and join the
High Court Therefore, I feel that
the conditions of service shouly be
such that they may attract proper
persong so that the disposal of cases
may be quick and they do not become
costlier. From my personal experi-
ence I can say that cases which used
to take about two hours or three hours
before take more than a week and
this is the case with at least one High
Court that I know of; I am tolg it is
so in other places also. The result
ig that litigation has become more
expensive. Similarly, I think their
pension should also be raised so that
they will not have to do something
after they retire as judges. It does
not appear to be very suitoble for
a High Court judge to seek employ-
ment after retirement. So, it is neces-
sary thay their conditions of service
should be examined and made suitable.
Only then you can have proper
persons to administer justice. If the
standard of justice deteriorates, it will
be a very bad day for the country.
The courts commangd very great res-
pect in this country and it will be a
very sad day if the standard deterio-
rates. So, it needs the consideration
of government. The salaries should
be raised or some other advantage
should ba given mo that proper
persons may be selected.

Shri U. M. Trivedi (Mandsaur): Mr.
Speaker, it is a matter of pleasure for
one to be able to take part in this
debate. 1 welcome this Bill. After
8]l wisdom has dawned upon the gov-
ernment to re-establish the system of
ordinary original civil jurisdiction of
the High Court This has somehow
or the other fallen in such disrepute
and in Bombay tho powers of the
Bombay High Court have been taken
away by the provisions of the Civil
Courts Act. As I said, T welcome the
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[Shri U. M. Trivedi.]

establishment of a High Court whach
ig long overdue in the capital city of
this great country.

I cannot understand for a moment
how the same attention has not been
paid in framing this Bill as has been
paid letters patent in framing the
letters patent of the wvarious High
Courts, of the charter of the several
old presidency High Courts. Dubious
provisions have been made about
appellate jurisdiction to be exercised
by a single judge; that is put in by
implication and not by the provision
of law. 1 am afraid that it is going
to create troubles. 1 also find that
no provision has been made for testa-
mentary jurlisdiction which is very
essential, especially so when the
original civil jurisdiction has been
granted The district judge ought to
have bwepn divested of that jurisdic-
tlon . . .

Mr. Speaker: Some other talk has
been interrupting the proceedings for
the last few minutes. I am waiting
but it is not subsiding.

Shri Yashpal Singh
Senior Memberg do so0 .
Tuptions).

(Kairanm):
(Inter-

Shri U. M, Trivedi: No provision to
that effect about the testamentary
jurisdiction has been made. Then
again, although original civil jurisdic-
tion has been given for sums more
than Rs. 25,000 suits, yet there is no
provision for transfer of the business
thut will be pending in the district
courts. 1 therefore say that there is
some substance in the suggestion made
by my hon. friend Shri Kamath; as
usual, he is the one man who applies
his mind more towards legislative
measures thap many others do. It is
a good thing that we have at least
one man amongst us who does that.

Shri P. K. Deo: He is from Madhya
Pradesh too.

Shri U. M. Trivedil: That is certain-
ly a credit to me. I find that this
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reference to the Select Committee,
therefore, becomes necessary. Of
course, the Government, if it wants
to get through this Bill in a hurry,
may do so, but then the whole diffi-
culty will be that for all times to come
jurisdictional matters will crop up
and create gdifficulties,

One more thing which 1 would
suggest and on which I strongly feel
nowadays is this. Some provision
ought to be under existence for the
exercise of the appellate jurisdiction
of the high court, pointedly in view
of the present position—sections 96
and 100 of the Civil Procedure Code
—that in second appeals, the high
court refuses to interfere, generally,
on account of the recent position of
the law as laid down by the Supreme
Court that any concurrent finding of
fact will not be disturbed. A man
pays his courts-fees—a heavy amount
for a poor man,—and his advocate gets
a chance of standing up in a high
coury like the Punjab High Court; he
hears the very sweet words of the
high court judge—‘dismissed’, and goes
out. For hearing this word ‘dismissed’,
he need not be made to pay a heavy
fees. Some provisions must be made
that for the purpose of preliminary
hearings, a token fees may be
chargeq ang not the full court-fees.
If it lay in my hands, I would go
turther and recommend to the Gov-
ernment that the procedure obtaining
in England about the filing of suits
and registering of suits must also be
established in India and that couri-
fees must not be a thing which may
be considered remunerative for the
Government but that it should be a
fixed sum.

In very recent days, there is a
growing tendency among the various
States to increase the court-fees; the
court-fees have been  increased
abnormally. In the Bombay High
Court, where for a suit under a parti-
cular provision of the charter and
under section 3 of the Court-fees Act,
a nominal fee of Rs. 10 was charge-_d,
for, the highest amount of the suit,
now, there has been a change;, a
change has been effected, and while
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those who have to sue for Rs. 3 lakhs
may not pay, those who have to sue
for a lakh of Rupees or Rs. 15,000 or
Re. 20,000 have to pay a very heavy
fee. That obtains in all the Stcles,
and slowly they have veered round
the view that the subject must be
fleeced as much as possible and the
people must not be encouraged in
litigation to have their rights estab-
lished. The difficulty arises in cases
where Government officers act dis-
honestly, in a corrupt way and in a
capricious manner and so act as to
deprive a man, who has entered into
a contract with the Government, of
his legitimate dues, and the man finds
it extremely difficult to approach a
court, because, unless and until he
establishes himsclf as a pauper and
shows to the satisfaction of the
Tahsildar concerned that he is a
pauper, he will rot be able to
approach a court for the redress that
he wants. Under these circumstances,
this was & proper time when a pro-
vision could have been embodied in
this Bill; this is a new Bill which
ought to have all the various con-
comitants necessary for the purpose
of setting up a corrr' picture of the
administration of a hi- "+ court. A pro-
vision to this effect, aoout the exemp-
tion of court-fees, ought to have been
embodied in this Bill.

As I said earlier—ang I reiterate {!
—all the provisions must be studied.
1 reiterate it so that it may be noted
by the hon, Minister who is in charge
of this measure: that all the provi-
siong must be studied in proper pers-
pective and in relation to each other.
It is not sufficlent to ex'end by catch
phrases the provisions of this law to
the Himachal Pradesh Territory as is
done in this case. Let there be a
general Letter Patent for the whole
of this territory. Also, specification
must be made whether or not parti-
cular laws will or will not apply.
Even today it is doubtful whether the
Transfer of Property Act applies to
Delhi or not and it creates difficulty
in equitable mortages. Any amount
of litigation crops up in Delhi on
account of this. Sometimes the Pun-
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jab Acts apply, sometimes the UP
Acts sometimes the Delhi Acts, some-
times the Bengal Acts and sometimes
the Rajasthan Act Thus, a big
hotchpoteh is created. It would have
been better if in a schedule it was
put down that these shall be the laws
which will apply. That schedule
must be ¢ lete. 1do d this
Bill for the purpose of being referred
to a Selecy Committee for a proper
appreciation of the varigus aspects.

ot el (T at) : weaw wET,
§ @ fados wr gog & eamm woa
g W Ew gw g 5w eqifom
&7 & frdt 77 § 2oz o g
gz {ro § 78 o 9w §

“The volume of work in Delhi
has been on the increase and is
likely to increase further. Having
regard to the importance of Delhs,
its growing population and other

iderations, it is proposed to
hnw a separate High Court for
Delhi. This would also facilitate
the implementation of the scheme
for separation of the judiciary
from the executive in the Union
territory of Delhi

faeeft 1 agat g€ wrangl w1 2Ed
g o mgt o fom wwme B o
gaw gmr wifgy, e Y e
uEr gfte & off a7 wrEvw § fw
agt 9T ntRE wraw fran amq o get
ag faq & AT W ag IEEET
oY i gt o7 vz ot gt wifem
griwe wqrfom feqr o7 | gomw &
griwre & s o1 gfwe wiw gt a7
10 £7H § THI7 €0 w1 740y gfgw
¢ oY mw agn @1 oo g ¥ aw
T weT Fma &1 ¢ fE oam 1T
Ty & a7 A &1 g g0 & qie
BT & ar Aff ww W wnrEr
o w1 AEHT 1 AR wE
e § o1 s A4% § g faed
w1 wvag §, 37 v foaen adi 8
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At Jd o A dar F@7 a@v f¥
T TATT A G qg A § W
7 F@ar & 5 sqrgaifeasr 91 FE-
afeer % s gr arfge e g
fag?r s aqt & weat 3§ A@ &
Amqufaer X wEEET w7 owe
w1 & o #1d aw @y § T IEwr
wqrr it fiar T &, feeel & wea
W 59 griFE F1 WA § ITHI OF
wifaer Pt | &fime 6T ot g7 2@ fis
amfas & saafas § gww F@
& qre 1 frg g & gy 3fee &
Y T g1 AFAT &, g @A
A

T w1 FaTE Tt i gfer &
T} AR grive | T W) wivw & 1T
£ & F9T A wigs @ gm0 &
ft @i gfte & ware 7% @ fet
ST 1 ST F€, 7 AT gz
T & ¥fwT ag ara faega @w & e
o W A T Fe A% dEr Jw
at A 1 a1 wagfai § ag a9y
®E | &Y O wAFTIT FV, q|T T A
WO 1 A/ET § A T AW
w1 § % ga8 7= vt ®i, WAl
OTEHT FY AT Ao Ag e
St o T gTERTE A EQTIAT T Ay
R am araE ow dar AT Afge A1 fw
wrEd g9 g% " frgw ow wrEw
gt ¥ fam earfam &1 % o

16 hrs.

e i amarey fear man'd fs 2w
& w2t a3l gf QedAl 71 gEa
fFm s fwa g8 a7g F W
7 I & A F W qAanmdr w6
B! a7 WX 9 IT FA w7 AA A%
W fe frar mar § e W gy
YT AW ¥ gT g7 wT awl ¥ e

DECEMBER 9, 1085

Court Bill

& W A geckEt w oA @
@Y A Teeiah a5y
FT UF FOT 77 W) § 5 5w dvvaw
TATH 4T TR qHEH A, TR
e ¥ o aTwTe FT gaer St 8,
EEg LRI ICE

AWAT ¥ gz @y ara § fw
FAL T F WA AT TF BE A ATy
& oF a= a1 g sty A1 wwi ey
10AFEH 75 NI & agiarz Faré |y
qFEH TET T T | qaFeAl 1
HaT qgdt St wrd § 1 F9F 0w i
% F g fw & Fret oft w1t qeade
ar TH & falta & 48 § Afeq az
& T&T fF Sad A & g 6
HaaT 78 AT § | 7 i 7 wemm
T T AT OFAT & F g AaTw A
¥ s fan daocg frartan &
e W Al A Ay A o
T feafa a1at 1, aarr 7Y Faemr
& T wa Wt e g & qewret
AMIFTE A ZRATE | F=rHT AT
o A 5T ALK A wEr AT W forg
ww g {6 &4 gz ft gaga fqm g
ST O ITH! AL K ggLAT AR
g I=F v ar fF ot maw § ag
T 1 Jreg Adt grAr wiew s
&1 i & fadr &, gafeg - 7 oy
FT4 frard ooz § &% 1 o &1 59
wafeat o1 q%ar &1 awar & e
@ gfez & 7ar guTy SAETIRY W
qwa A4 1A & | g7 WR AEAET
WA #T 1A ARGT FE FC FEAT
g g 5 s #r Gar oo woaT
wnfRe foredr ow syl o @2 st
AN F FE T AR FICF B O
T 9 ¥ @rEA IIsT g1 AR |
TER! AT O F BT a7 A T AT

6686
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Bill
3fer & A1 Ak g@% wErA @Y Ef
d8 T B9 wifs & gt i gfar
qreE g AW |

&2 & wraan g fx w1 g gfowa
P ¥ Ay & A ag wwgwmar w
gfez & giar grirgfer & it & 3%
fag goro frar mar @ fr 399 =
A& ¥ wgraar Area gen afew &
RAT "Zrew &1 vary wmafaa w73 g
FgA1 ArEgal § v 97 agmar A%
qYz g5t K T E Are Ay gy
& W1 fodt WY ader & 39 g A
fas qrar & 1 =@ w1 @Y1 AGAX T
¢ fr =77 & %1 OF qWT gAY,
At w1 faen @ fodr mava wed g &
913 aq ¥ grfaw g1 A% | 4Y %7
fraz & fx oot 17 @en o @
g gEETT K1 AT AGY g o
TET§ 1 WEAT 7w Hifw W grea iar
R L i

¥ A% AL WY WO ST
w1 wwgft ov favam 7 & At a@
T AE AT a%ar ¢ 1 g%
o WAy A9 AW g § eRfeg &
ag <fra wgen AFAn g v qw & mreAr
Y 7 e AT ET ST AT wREf
# fawga fawmm 4f) & W AT
oI qF AT A1 I awT
szt Y w0 § A A
Fagdl ¥ 0T § 99T g fetar ¢
3771 T8 AO% ¥ AW ATA g
gear & ! tW ATg ©1 e fFar A
srrfeu arfa qrget A ®1OF ATETOT
TR © 3 A faw ww
farret s feafa frdt g€ & 3
2169 (Ai) LSD—8.

Doctors (C.A.)

oIt fafie ¥ § wOFTT W R AT
arfgr | w7 € gz feofa @9
& gwor & wiefeke #am a1 @it
w1 o wga wm o ¥ gfawr
T ¥ WAy | oy owgar & fe
TRET ¥ grEiA @A wifen arfe
et arefagi &1 & & & o
ST g oAk )

feeet & wea™ ag * gréwrE wow
fomr w1 1T ¥ AW AR & dnw ATy
¢ o wg g e ogr o ag am
|% A & awe g1 s A et ara
agT 97 ¥ ¥ 9T 3 & my of
qE glar § A IAE sy oA #
Y gfear & ardh o gar e
IO W v g Afed feedft & griwid
F1 UF WG §H ATT H FTAR WO
arfgr 1 @@ 9T ®r WY wftw AT
wE & gfus Gfer T R &
gfwz 3 § @@ 9T 2-2, 3-3, 4-4,
5-5 YT 7-7 arw WA wrx § Afeq
wft= feegra WYw 7€) g arlt &

& g el % am foT gy frdaw
T TATA FTAT § W A A w7 sam
aqiefad wear § fw 7ha S oW
qrETYo HTT w1 &ET T F HEQT Oy
qTA g g1 % TAT 37 T 6T
arfgn |

16.65 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Tureatenen sTRIRE BY CGHS pocToms
iN Derxi—contd.

Mr. Speaker: We shall now take up
the Calling Attention Notice which
was held over yesterday.
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Shri 8. M, Banerjee (Kanpur): Sir,
1 want to make one submission.
Yesterday therc was only a news
item in the Press that there was going
to be a sirike by the CHS doctors on
the 9th, We thought it was better not
to give a Calling Attention Notice
yesterday and wait for today., Teday,
Sir, when sume of us gave Cailing
Attention Notices about this  strike
which has taken place today, you
have been good enough to disallow
them. I only request, Sir, that we
should be allowed to put questions.

Mr. Speaker: How can 1 do it?
Once it hes been brought on the
agenda, no further notice is required.

Shri 8. M. Banerjee: It was nol un
the Order Paper.

oY TAAww aEw  (aTCEE)
weqe AgIE, WIET 99T q a1 |

Mr. Speaker: Attention of the hon.
Minister was called yesterday. The
hon. Minister,

The Minister of Health (Dr, Sushila
Nayar): I had yesterday seen certain
. Press Reports regarding strike Lhreat
by sume doctors in the Central Health
Service if the Central Governmicnt
does not withdraw its order conscript-
ing two hundred of them to the Army.
No official notice about any threaten-
ed sirike had been received uniil this
morning when 1 received a telegram
about the strike. I have learnt this
morning that some of the doclors
have absented themselves from duty.
The Central Health Service Eales
were published on the 1st May, 1963
and the Central Health Service was
constituted on 1st January, 1966.
Rule 11A of the Central Health Ser-
.vice Rules provides that any person
appointed to that Service shall, if so
.required, be liable to serve in any
Defence Service or post connected
with the Detence of India, for a
perivd of not less than 4 years in-
cluding the period spent on training,
it any. The Rule also provides that
(a) such a person shall not be re-
quired -to serve as aforesaid after the
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expiry of ten years from the date of
his appointment; (b) shall not ordi-
narily be required to serve as afore-
said after attaining the age of forty-
five years,

The Defence Ministry needs medi-
cal men and a quola was fixed by
them for each State and the C.H.S.
As the House is aware the defence
needs are rather acute at present and
the Defence Ministry has desired that
the requisite number of doctors be
supplied by the CHS. In pursu-
ance of this requirement and the
aforesaid rules, a letter was sent on
the 3rd December, 1965 to certain
Heads of Institutions intimating them
that it had been decided to depute 117
officers to Army Medical Corps. The
doctors hag been requested to com-

plete the application forms for
Emergency|Short Service Commis-
sion. The forms duly completed

were to be returned to the D.G.H.S.
by the 8th December, 1965. The offi-
cers are to be interviewed in the
office of the Director General, Armed
Forces Medical Services, on the 13th
and 14th December, 1965. I am sure
the House will agree that the CHS.
doctors should come forward to serve
the Armed Forces with readiness, as
has been done by doctors in several
States.

Shri §. M. Banerjee: She has not
covered the demand.

oft axraver fag (F710 ) #fro o
mRe uHe ¥ g ¥HENl # fafww
sifergt & & feaat #1 zrawT fa aar
T mm &7 & o A oamdE ¥
¥ gaR F1E AT e To AT
1o To fagr mar a1 7€y feqn mar ?

TMo AT ATAT : A §7 F9a T
"y ZreET A gur AfEa g #on
A1 W armAE WY A Ftvg # g
fosma gl mfade W & o g
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Y TR w1 A e
at fas med afm § @ 3 o
ECigh

shommw g 15 WA wq
1965 & a7z {o (o 00T & Zemee

ga ?
WETH WEYET : A W |

off CrEwE TN W 89 S
& arg BT wrew & av fedt w T
& TAIT §T FAMTEET gul A afr
gur A1 fiex fex 4ol o1 gar A7
TAE FTIC ¥ TAG 434, WH WIE
¥ w1 &% mrar 57 3% mfA @
g gar ? g A armerd fash @
IAF FAAT LB FTAT § J79 g §
A%ATA AT U% Porkraa ag o oY o

wlo geftar Az Faq fop &
T wE ®F A awa wgiE Fama
w1 A7 ¥ 7z AT A IR fom F1
wIFE WA ¥ K@ AT A AR A7

daq fadmm

wEIW WENE e A G5 ¥
arz &% grafugl £1 F1 39 ar% W
wm A wra A ook el wrE mé
A% AT 37 Ia7 § 0 o1 W)
wr watA fag ot 9z@ fear =
g Hemr 1€ vy orE B 7

wo gafer avre K3 fadew
o fe Gay Wt AT gaT

oft femm gzamme (T )
%1E 74 ¥yl & fav gfid ge
saver #A arfim, @ AR goowm
F4Y AFET THETl ¥ R ¥ W) 3w
# WA ¥ Avaed § §9 €T o7 amaw
fam andd, fag & A § wrwes Am
wzA firmw framr B 7

2
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ate gv§n1 Tav: maflg A
T gNr7 FEA qafaw §, Afwa o wwi
A FI1 37 AvEe &, gfAma izl w
A7 gra afan w7 IAG IUTAT WA
aft ¢, wfww g wifwy & (Ao wd
frarm aemd & W= & WIAHNT WRT A
at gme faar ¥, 30 7 g7 fase
fpam amdian

Shri D. C. Sharma (Gurdaspur): Is
it not & fact that the doctors wrote
a letter to the Director-General of
Health Services or whatever he is
called, asking for clarification of the
terms before they were sent to the
Army? 1 think it was written about
10 or 15 days ago and they have not
received any clarification.  If  there
is any substance in this allegation. . .

Dr. Smshila Nayar: There was no
question of clarifleation.  Whatever
are their terms of service on the civil
side would be applied by the Military
authorities. 1 am not aware of any
letter. .

Shri D. C, Sharma: Did the Direc-
tor General of Health Services reccive
the letter? Did  the doctors seek
clarification? Was any reply given to
them?

Dr. Sushila Nayar: To the best of
my knowledge, we have not received
nny letter asking for any clarification.

Shri §. M. Banerjee: If | have
heard the hon, Minister correctly, she
has mentioned that the Defence Minis-
try wanted certain doctors and these
doctors have refused to go or are re-
fusing to go. 1 want to know whe-
ther it has been brought to the notice
of the hon. Minister that Dr. Sharma,
Convenor of the Delhi Doctors Joint
Action Council has already written a
letter to the Prime Minister in which
among other things, he has said:

“Besides this, we will further
state that we are keen to join
the AM.C. but only after the
Central Health Service rules ate
finalised to our satisfaction. . .”
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He has also pertinently pointed out:
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“Contrary to the assurances and
promises of the Health Minister,
more than forty doclors are being
transferred under the old, disput-
ed ang unsettled rules of Central
Health Service, 1863 and the
medical officers are supposed to
comply with the same by 8th
December, 1865, giving only &
notice of two to four days."”

I want to know whether this is a fact
and if so, whether the hon. Minister

or the Deputy Minister has cared to

meet a deputation of doctors at this
hour when the country needs them so
much?

Dr. Sushila Nayar: We cannot in-
vite a deputation. No deputation has
asked to see the Minister or the
Deputy Minister nor have 1 seen any-
body. (Interruptions).

Mr, Speaker: Order order! let her
reply.

Dr. Sushila Nayar: A certain doc-
tor, who has styled himself as the
Convenor of the Delhi Doctors Joint
Action Committee, has sent a Memo-
randum to the Prime Minister, a copy
of which was sent to us yesterday
and in that copy, he has mentioned
some of these things. But it has
nothing to do with any rules. The
rules under which they are being sent
were finalised in 1063 after the
Chinese invasion.

Mr. Speaker; These are the three
members. There was no other signa-
tory, 1 suppose.

Shri Shinkre.
16.15 hrs.
DELHI HIGH COURT BILL—contd.

Shri Shinkre: Although 1 fully
share and subscribe to the view ex-
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pressed by my hon. friend, Shri
Kamath. . .

Shri 8. M. Banerjee (Kanpur): I

thought he was putting a question on
the Calling Attention Notice,

Mr. Speaker: That is over. We are
now on the next item.
Shri Shinkre: . . .that this a very

important Bill, T regret to say that I
do not think that a strong case has
been made for the reference of this
Bill to a Select Committee. For,
after all, what this Bill aims at or
intends to do—to put in figurative
terms—could be said to be this; in-
stead of a hut or a shed or a barrack
that a person has today, he would be
given a proper bungalow to live in. I
do not know whether there is any
case for referring this Bill to a Select
Committee on that basis or otherwise
also.  Presently, the Delhi peaople
have a high Court provided to them
in the Circuit Bench of the Punjab
High Court. Instead of that Circuit
Bench, they will have in future, after
the adoption of this Bill and its pas-
sage into an Act, a fully constituted
High Court of their own. Constitu-
tionally, as you know, it is the in-
herent right of every citizen to have
his own High Court accessible tg him
as closely as possible, and from the
Circuit Bench of the Punjab High
Court to a fully constituted High
Court at Detlhi 1 think that it is only
an improvement, The people of
Himachal Pradesh who will be under
the jurisdiction of this High Court at
Delhi, as is contemplated in this Bill,
will also be benefited thereby, be-
cause ag everybody knows, the judi-
cial commissioner's court is only an
excuse for a High Court. Instead of
that, they will be having a fully con-
stituted High Court. Since Himachal
Pradesh cannot provide for a fully
constituted autonomous High Court. it
is in the fitness of things that they
should be allowed to take advantage
of the High Court which is proposed
to be set up in Delhi.
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The argument that the Punjab
question itself is not yet settled is no
argument at all. At least in this Par-
liament thig kind of view should not
be expressed because that would only
encourage flssiparous tendencies which
are already unbearably vdgiferous or
vocal in thiz country; even if we
assume that eventually something
might happen and the present Punjab
may not continue to remain as it s,
and Hariana would require a separate
High Court, I would submit that that
does not justify the reference of this
Bill to any Select Committee. In
clause 17 which seeks to extend its
jurisdiction to the Territory of Hima-
chal Pradesh, a small alteration
may be made by adding the words ‘or
any other territory’. The clause as it
stands reads thus:

“As from such date as the Cen-
tral Government may, by notifi-
catipn in the Official Gazette, ap-
point (hereinafter referred to as
the prescribeq date), the jurisdic-
tion of the High Court of Delhi
shall extend to the Union Terri-
tory of Himachal Pradesh.".

At the end we may add the words
‘and any other territory which the
Ceniral Government may appoint or
nominate, as the case may be’. This
addition will cover a possible event
or emergency whether or not Hariana
might require a separate High Court
and whether or not Hariana might be
coming under the present Punjab
High Court; supposing that Hariana
might have its future in doubt or in
question, thiere would not be any
objection to the jurisdiction of the
Punjeb High Court being exiended to
Hariana thereafter slso. The argu-
ments advanced by my hon. friend
Shri U. M. Trivedi, undoubtedly a
very senior member of the legal pro-
fession in this country, also do not
appear to my mind to make a strong
case for the reference of this Bill to
a Select Committee.

Mr, Speaker: About whom Shri
Balmiki had spoken so highly.
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Shri Shinkre: 1 do not think that
his arguments on the ground that the
court fees are too onerous or too heavy
ete. have any real base in this Bill.
This Bill simply aims at establishing
a High Court for Delhi. If really it
is felt that the court fees charged at
present are too heavy for the com-
mon man to bear, then the Court
Fees Act may be suitably amended.
Besides, in some cases, I do not know
whether when we go to a High Court,
the court fees are very relevant at all,
because for a writ petition the court
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feq is very nominal irrespective of
which High Court it is flleqd in.
An hon, Member: It is Rs. 100.
Shri Shinkre: According to the

Central Court Fees Act, the fee for
writ petition is only Rs. 10. So, the
Central Court Fees Act may be made
to apply to writ petitions in the High
Court which is sought to be establish-
ed in Delhi also.

I also fail to appreciate the other
argument of Shri Trivedi's that the
testamentary jurisdiction should also
be extended to this High Court, may
be his experience has shown him
otherwise, because to my mind the
district judge is undoubtedly a very
experienced and seasoned judicial
officer who can be, In the first inst-
ance at least, entrusted with the res-
p ibllity of dcaling with these
cases. If his decision be not accept-
able to any of the parties, there is al-
wavs appeal allowed under the Bill.

So [ do not think that this Bill re-
quires any reference to a Select Com-
mittee. I support the Bill.

Dr. L. M. Singhvl (Jodhpur): Mr.
Speaker, 1 am very sorry that the dis-
cussion of thiz Bill wag availed of by
an hon, Member of this House to
level an unmerited attack on the legal
profession and lo seek to suggest in
this House that for all the illg that
afflict our nation, the legal profession,
and the statute book of which we
here in Parliament are the crestors,
are responsible. Sir, this 18 a popular
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prejudice against lawyers which is
often expressed with a conspicuous
lack of* appreciation for the service
that the lawyers give. For, after all,
what is the object of any state or
society? A state or society is consti-
tuted for securing justice, and it is for
securing justice that the legal pro-
fession exists.

Having said that, I should like to
pay a tribute to the way in which our
judiciary has generally functioned.
There have been lapses here and
there. There have been shortcomings
and deficiencies, but there is no deny-
ing the fact today that the judiciary
in this country represents the beacon
light, a tower of strength, of trust and
of confidence even among the popular
people. To detract from the dignity
and the respect of the courts would
be really to hit hard at the very
foundetions of our constitution and
constitutional government in  this
country.

1 am at one with Shri Kamath in
the feeling that, by and large, legis-
lation is a matter which is best tran-
~acted, at least in its preliminary and
preparatory stage, in committee.
There are details to be gone into;
there gre verbal changes which might
have to be considered in somewhat
greater detail; there has to be a more
fruitful exchange of the underlying
ideas and intentions of the draftsmen,
and this is just not possible on the
floor of the House, In accordance
with this, T would have been very
happy if the hon. Minister were in-
clined to make a reference to this Bill
also to a Select Committee, How-
ever, whatever be the situation in res-
pect of Shri Kamath's motion for ref-
erence to select committee, which I
support in principle, I should like to
point out some aspects of the present
Irgislation, though it is not possible,
as 1 mentioned, to discuss the various
technicalities in respect of this piece
ul legislation in any great detail.

In the first place, it appears to me
to be & very questionable boon for
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the people of Himachal Pradesh to be
divested of the office of Judicial Com-
missioner which they have now and
to have all those functions which are
at present exercised by the Judicial
Ce issi in Hi hal Pradesh
to be exercised by the proposed High
Court of Delhi. For ome thing, it
means greater distance from Himachal
Pradeh to Delhi; secondly, it seems
that it would be wrong not to give a
High Court or a Judicial Commis-
sioner to an existing area where there
seems to be considerable justification
for it. At the some time, it has to be
borne in mind that the various
grounds adduced by the hon. Minis-
ter of State for Home Affairs for con-
stituting a High Court in Delhi are
equelly applicable to the case for
constituting a similar court or at least
a circuit court in Himachal Pradesh.
It, therefore, it is proposed to abolish
the Judicial Commissioner’s court in
Himachal Pradesh, I would very much
hope that steps would be taken to es-
tablish a circuit bench in Himachal
Pradesh, without which a great deal
of hardship would be caused to the
people of Himachal Pradesh.

We would also like to know from
the hon. Home Minister as to what
would be the size and the initial con-
stitution of the Court. How would
the Court be constituted in the first
instance, what would be its size? We
are told that it ig likely that the ex-
penditure on the High Court of Delhi
would be about the same as the
amount now pavable to the High
Court of Judicature for the State of
Puniab. but this is an extremely un-
satisfactory statement. We should
like to know what the contemplated
size is. whether the contemplated size
waould be able to meet squarely with
the problem of arrears which is evi-
denced in most High Courts today in
the countrv, what the total cost of
this High Court would be, and whe-
ther the Government contemplates
that this High Court of Delhi and
Himachal Pradesh az it should be
ralled or renamed—not merely the
High Court of Delhi, if you are going
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to have a Circuit Bench in Himachal
Pradesh, which is what [ deduce from
the assenting nod of the hon. Home
Minister—would have exactly
same jurisdiction which it has been
exercising.

There are certain matlers which
arise in respect of the Constitution.
Shri Kamath referreq to some of
these at the outset when he raised a
point of order. It would be found
that article 230, which is referred to
in this piece of legislation, says:

“Parliament may by law extend
the jurisdiction of a High Court
to, or exclude the jurisdiction of
a High Court from, any Union
territory.”

In this particular respect it has to be
borne in mind that it is not merely a
measure to exclude the jurisdiction of
a High Court or to apply the jurisdic-
tion of an existing High Court. This
is a measure which seeks to bnng
about a new High Court, and there-
fore, as a matter of fact, article 230
does not seem 1o be directly appli-
cable, except in respect of excluding
the jurisdiction of the existing High
Court, but in so far as the applicatinn
of the jurisdiction of the new or pro-
posed High Court is concerned, article
230 cannot be relied upon.

In article 231, which relates to the
establisk t of a High
Court for two or more States and a
Union territory, it says, if I may read
the language:

“Notwithstanding anything con-
tained in the preceding provisions
of thig Chapter, Parliament may
by law establish & common High
Court for two or more States or
for two or more States and a
Union territory.”.

This also does not say that Parlia-
ment may by law constitute a High
Court for a Union territory alone, be-
cause article 231 clearly is applicable
only to instances where it is proposed
to establish a High Court for two

the
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States or fu!twc States and a Union

territory.
16.29 hrs.

[Mr, Deruty-Sekaker in the Chair.]

Article 214 was referred to, but
article 214 cannol again be relied on
to support the argument for constitut-
ing a new High Court for the Union
territory of Delhi, [t reads:

“There shall be a High Court
for cach State".

It does not say that there shall be &
High Court also for each Union terri-
tory. That being the position, there
is some doubt in respect even of the
constitutionaly of constituting a new
High Court for the Union territory of
Delhi. 1 should like to know under
what provision the hon. Home Minis-
ter is coming to the House.

Shri Hari Vishnu Kamath: Article
241,

Dr. L. M. Singhvi: Article 241 is al-
ready referred to earlier. It says:

“Parliament may by law consti-
tute a High Court for a Union
territory or declare any court in
any such territory to be a High
Court for all or any of the pur-
poses of this Constitution.”.

This was later enacted in respect of
the Union territory. 1 was saying
that a reference 1o article 230 made in
clause 4 does not appear to be proper
in view of the fact that article 230 is
not really applicable to the facts of
the situation, After all article 214 |s
the controlling provision. Article 241
has been enacted in respect of the
union territories. There is therefore
some doubt in respect of the conflict
that is produced by the uneasy co-
existence of these two articles in our
Constitution. It would, therefore
have to be clarified either by way of
constitutional amendment or perhaps
by some judicial interpretation of this.
But mssuming that article 241 gives a
warrant for constituting a separate
High Court for the Union territory, 1
should like lo reiterate two things.
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One is that this should not be called
the High Court of Delhi; it should be
High Court of Delhi and Himachal
Pradesh because you are extending
the jurisdiction of this High Court to
the territory of Himachal Pradesh.
It is invidious not to 'mention the
territory of Himachal Pradesh as if it
is a very unimportant and insignifi-
cant sagment of our Indian Union.
This would be improper and to say the

least disrespectful to that part of
the country which today comprises
Himachal Pradesh. Secondly, I

should like a definite assurance to be
given that the proposed High Court
would also have a circuit bench for
Himachal Pradesh replacing the exist-
ing office of the judicial eommissioner,

Our hon. Law Minister who is him-
self an eminent jurist is found of say-
ing that it is incumbent upon this
country to create an adequate machi-
nery for legal aid and assistance lo
the poor. My hon. friend Shri
Balmiki when he launched a sort of
tirade against the legal profession had
perhaps this in mind particularly, that
the legal profession does not fulfil its
social functions and responsibilities in
respect of the poor and indigent liti-
gants. While there exists some excuse
for evading the responsibility so far
as the central government is concern-
ed in respect of the various States,
there exists no such excuse for evad-
ing that responsibility so far as union
territories are concerned and I should
like in this context when the hon.
Home Minister rises to reply to this
debate to say very definitely as to
what the government proposes to do
in respect of providing adequate legal
assistance to indigent and poor litigants
who could not otherwise afford to go
to courts of law on their own. This
is a matter which touches our social
conscience as a nation and it is only
necessary that a scheme should be
evolved in consultation and active col-
laboration with the legal profession
for providing such legal assistance.
The aw schools in this country and
the law faculties should also be enlis-
ted in this task as is done in the
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Uniteg States where leading law
schools contribute in a sizable man-
ner and a sizable measure towards
providing legal assistance, both pre-
litigation assistance and litigation as-
sistance, to the poor and indigent
litigants. I would like very much the
hon. Minister is able to reassure the
House in respect of this responsibility
which this government owes particu-
larly because it levies such a huge, al-
most unconscionable court fees, on
litigation. I would like to have these
points clarified, and if a reference is
not made to the Select Committee as
proposed by Shri Kamath, at least an
assurance should be given in respect
of some of the points that we have
raised in the course of the debate.

Shri D. C, Sharma: Mr, Deputy-
Speaker, Sir, I do not know in what
kind of climate our Ministry of Home
Affairs lives and works. We have had
two Bills dealing with Delhi already
and this is the third Bill which deals
with Delhi. The first Bill dealt with
private schools in Delhi. The second
one dealt with the political set-up of
Delhi, and both these Bills were re-
ferred 1o a Joint Committee. There
was no provision for reference to the
Joint Committee so far as the first
Bill—the Bill relating to the schools—
was concerned. But wisdom dawned
on the Home Ministry and they re-
ferred it to the Joint Committee,

1 ask one gquestion: is the high
court less rmportant than the private
schools of Delhi? Is the high court
of less consequence than the so-called
political set-up of Delhi with which
nobody is satisfied? I believe that the
judicial set-up of Delhi is very, very
important, and I do not understand
why after having swallowed the camel
twice, the elephant twice, . . .

Shri Hathi: No, no.

Shri D. C. Sharma:. .. .they are not
trying to swallow this elephant also.
I would, therefore, request the hon.
Home Minister that he should yield
to the demand, a persuasive, reason-
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able and judicious demand, of the
Members of this House that this Bill
should be referred to the Joint Com-
mittee. If that is gone, I am sure some
of the loopholes which have been poin-
teg out on the floor of this House will
be plugged and the Bill will emerge in
a much better shape than it is now.
That is my first point.

My secona point is this. All the
time we have been talking about smo-
tional integration of this country, and
1 feel very happy that we are taking
50 many steps to build up the emn-
tional core-—one uynified, single, cen-
trallsed emotional core of this country.
But when I look at this Bill, 1 find
that this high court of Delhi is going
to have jurisdiction alsg over Hhmacha!
Pradesh. 1 ask the hon. Minister of
Home Affairs, docs he know how far

Rampur-Bushahr, which is part of
Himachal Pradesh is from Delhi,
How will the poor litigants travel

from Rampur-Bushahr to Delhi (o
tizht their case? How will the people
living in the far-off regions of Hima-
chal Pradesh, who sometimes live in
inaccessible areas, wend their way to
Delhi? Do you want to say that Delhi,
like Allahabad, is going to be a plac:
of spiritual pilgrimage? Will you
want to sav that Delhi should become
a place of judicial pilgrimage for ull
kinds of people from all parts of the
world? If that is so, I do not mind,
but 1 think a step like this, that Delh:
should be tied up with . Himachal
Pradesh for the matter of setting up
this high court is to lay the axe at
the root of the cmotional integration
of this countryv. 1 can integrate my-
self with my neighbour; I can become
friends with my near-neighbour, and
from that [ can proceed onwards, for-
wards, but here, the emotional integra-
tion in the matter of the judiciary
which Himachal Pradesh has built up
and preserved with respect to Punjab.
is going to he cut to pieces. Why”
Berause the Home Ministry, which is
a ministry of topsyturvydom so far as
this is concerned, has taken it into its
head to take away the prestige. power
and jurisdiction frem the Punjab High
Court and has decided to set up a
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High Court here. Thinking that they
niay nol ha%e enough work to do, they
want that it should be tied up with
Himuchal Pradesh, 1 will be satis-
fied if thix High Court has ulso juris-
di:tion over the Andaman and Nicobar
islands the Laccadive and Minicoy Is-
lands and some other islands also, be-
cause you are going to distort the laws
of geography and cut at the roots of
peographical things. If you want to
do that why don't you say s0o” Why
not say that this High Court will sub-
serve the interests of all the Union
Territories? Then I can understand
you are going to have 8 new map of
India in terms of judicial needs. But
vou are not doing that. The poor
people of Himachal Pradesh, whose
per capita income iz not wvery high,
who ure mostly illiterate, who have
Kot their legislative assembly only
now and who have started prospering
now under the sble guidance of Mr.
Y. S, Parmar will have to come ull
the way from Rampur-Bushahr to
Delhi.

It b= -awd here that the volume of
work has increased and that Delhi has
a special problem. Has Delhi a special
problem only so far us judicial things
nre concerned? Has it not  special
legislative  problems? No, they will
turn a blind eye to the legislative pro-
blems and be aware of only the litiga-
tion problems.

1 have great regard for our judi-
ciary, 1 take my hats off to the prac-
titioners of law und feel like touching
their feet sometimes. What wonder-
ful people they -are! What great
services they have rendered to nour
country! Here is a man who violates
the foreign exchange regulotions and
the gover 1 imp y 8 p Ity
him, say so many lakhs. How is it
thrat this man gees to a courl of law
which reduces his penalty. Another
court reduces it still further and the
third reduces it still further, with the
result the penalty which was llke an
clephant becomes after being sifted
through these judicial bodies like a
little mouse. Of course, there should
be rule of law. But iz it meant for
such people only? Is not the rule of
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the law meant for poor people? How
can a poor man fight a case in a court?
Do you know what it would cost them
in terms of courl fees and lawyer's
fees? My friends speak very highly
about lawyers. 1 also feel very proud
of them. But they have no idea of
the exorbitant fees they charge. What
provision are you making for these
poor people whp have to fight their
cases in a court of law? I think, Sir,
that a clause should be embodded in
this Bill, a clause should form part of
this Bill, that a person whose income
is less than Rs. 1800 a year will be pro-
vided free legal advice right from the
Senior Sub-Judge's Court up to the
High Court. Unless you do that, I tell
you, all this justice of yours becomes
a justice for those who can pay and
not justice for those who cannot pay.
Therefore, this kind of a clause shouid
be written into this Bill. T would,
therefore. say that this Bill should be
referred to & Joint Conrmittee.

it wew atda (c@er) - dar fr
wfgwat ¥& qa & wradg wEet A
e fas © gy fear @ & st
faret &7 s #n 1 o e
w& qet A ware go § fin foedt
TF Tl qraTe ¥ eqre o faw &
o @it dfer & wow f dw fe
srafrg deef ¥ w7 W gAY AE A
W T Tt qE A T AW G AR
foraat agr T qata ga & o
g 3 avg &1 wkwA ghamr g
# ot 81 g1 & A, & wwa g fe wi
4wt Prre whrer & @ 86 waew
Jeaw gufy fr faest &1 o & § 7
i, dar W favary § w7 Faan
% gwwar g & mfs sofe s
mewa Af1 ¢ | &6 fAq & auwat E
fr & fam %1 77 a% & g %7 &
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Mr. Depu peaker ; Shri Hathi,

Dr. L. M. Singhvi: Dr. Aney wanis
to speak with his great experience and
background.

Shri Hari Vishou Kamath: The
calling-attention took 15 to 20 minutes,
You were not here perhaps then.

Mr. Deputy-Speaker; 1 will allow
him,
Shri Hathi: 1 do not mind

Dr. M. 8. Aney (Nagpur): 8ir, the
Bill has been represented herc by
many persons as pon-controversial, but
let us see what the Bill is. This Bill
glorifies Delhi by having a High Court
here taking away the jurisdiction of
the Punjab High Court; at the same
time, this Bill wunts to abolish the
judicial Commissioner’s Court of Hima-
chal Pradesh und thug create some
difficulty in the way of the people of
getting justice. It may be very good,
and cven very necessary in the ulti-
mate interest of those people to have
a High Court here. Bul are thesc
muatiers such ag gn which those people
should be stopped from having their
sa¥?  Arcthe people of Himachal, like
dumb catile. not (o be consuited at
all. When a measure, which you con-
sider as an important reform is being
enacted in this House should they not
bg given a chance ol having even a
look &l the measure even though it be
ultimately going to result in the abo-
lition of the existing Judicial Commis-
sioner's Court which has got all the
powers of the High Court and they
will be required to come to Delhi for
instance?

1 do not say that it is not a reform—
that is another matter—but it is a
matter in which not only Members of
this House should have better chance
of considering it but gpven the people
of Himachal should be consulted and
their opiniop obtained. Unfortunate-
ly, the ever vigilant Member of Himu.
chal is not present in the House today.
I am =ure, if he had been there, he
would have raised this point at least
for claiming the right of the Himachal
people.  These points are put before
the House to show that it is nol &«
non-controversial measure. It can bhe
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non-controversial in the sense of cer-
tain persons.

As regards the language of this
stutute, my hon. friend, Shri Trivedi,
has shown that the language is defec-
tive, When we are passing a statute
to create a High Court, we must take
care that we approach the House with
a statute which is properly framed, If
statutes constituting a High Court con-
sist of graring mistakes here and there,
it would be a matter of laughter for
all and the persons who are passing
it would be held in competent to con-
sider o ‘meusure regarding the estab-
lishment of a High Court.

One point more. It may be that the
suggestion for refercnce of the Bill 1o
a Select Commitlec has come from
Shri Kamath, but I want Shri Kamath
to pive the Hon'ble Minister the op-
tion of having his own list of Mem-
bers of Seleet Committee; if he agrees
to the principle. We shall be prepared
{n accept that list. This is a maiter
which ought to go to the Select Com-
mittee und be  properly  considered
there buefore this House is called upon
to give ity verdict gn it. There is no
urgency about thig matter. It cannot
be considered as o measure of emer-
gency so that-it i passed immediately.
It is not certainly a matier of that
kind; at least, no case of that kind
is  made out. Therefore I sup-
port the motion for reference of the
Bill 1o Seclect Committee placed be-
fore the House hy Shri Kamath.

Mr. Deputy-Speaker : The Minister

may reply.

o mrew feg WA
g 9t e ®) Foyie wTY 4, @
famt oz e R 0 WTeE TEE
@A az &1 Nawy oo g1 w®
weft g Y g @ i fame W
AT A FTFT wENT WA § WS
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Shri Harl Vishnu Kamath : Let the
Minister reply tomorrow morning, The
hoii. member is [rom that arca and he
shuuld get a chance to speak.

Mr, Deputy-Speaker: We have to
take-up clause-by-clause consideration
also,

off Terarer ew : 21 92 w7 R
wifirs #at faFar a7

Mr. Deputy-Speaker: He did not
stand up.

Shri Harl Vishnu Kamath: He also
stoog up. Sir. Probably you could not
e him.

Mr. Deputy-Speaker: No, I cannol

allow. The Minister may reply.
Sh i Hathi: I am thankful to the
members. ...

Shri Harl Vishfiu Kamath : [{ is an
impo-tant Bill. There must be quo-
rirm in the House.

Mr. Deputy-Speaker : Does the hon,
member challenge the quorum?

Shri Hari Vishnu Kamath: Yes, I
do.  Mr, Hathi must have a quorum.

Mr. Deputy-Speaker: The bell is
being rung....

I am sorry there is no quorum. The
House will stand adjourned  till
11,00 a.m. on Friday, the 10th Decem-
ber, 1965.

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, De-
cember 10, 1965!Agrahayana 19, 1887
(Saka),

GMGIPND—LS— 1I—-2189 (Al) LSD —10-1-60—870.
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